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HOUSE OF THE PEOPLE
Monday, 14th July, 1952

The House met at a Quarter Past
Eight of the Clock

[MR. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTICNS
Dak Sewak ScCHEME

*1710, Sardar Hukam Singh: Will the

Mirister of Communications be
pleased to state:
‘hether the experiment of Dak
heme started in a  few cir-
2 the year 1951-52 has prove-
ed successful; and

(=) whether it iz proposed to extend
it in switable areas throughout the
country?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (2) No.

(b) The gquestion doess not arice,

Sardar Hukam Singh: Was there a
proposzl to try it. and may 1 know
the re.son why it was withdrawn?

Shri Raj Bahadur: The proposal
was tried both as a matter of economy
and <onvenience for the public. and
it was proposed that the functions of
a Branch Postmaster. a postman and
a mail carrier may be merged and
vested into one official. In view of
the fact. however. that the system has
been found to be more difficult. more
inconvenient 2nd more expensive, we
do not think it can be said to have
proved a success.

Sardar Hukam Singh: Was it tried
anywhere?
Shri Raj Bahadur: It was tried.

COLLECTION AND DISTRIBGTION OF
MaiLs By Frving Cruss
*1711. Sardar Hukam Singh: (a) Wiil
the Minister of Communications be
151PSD

1724

pleased to state whether the agency
of Flying clubs is being utilised for
the collection and distribution of ‘all
up' mails in various parts of the
country?

(b) If so. which are these clubs and
what are the areas of their operation?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No.

(b) Does not arise.

Sardar Hukam Singh: Is the mail
being carried by any day service so
far. or are the night services carcying
the mails?

Shri Raj Bakadur: T think. Sir. day
service is also carrying some of the
mail. but this question relates to the
provncsal that flying ciub aircraft be
used for the purpose of carrying
mails.

Key Farm CENTRES

#1712, Shri 8. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how manv Key Farm Cantres for
the development of Cattle were opened
in different States in 1850-51 and 1951-
52 and how many are proposed to be
opered in 1952-53;

(b) whether private centres have
been encouraged and financed;

_(e) what are the terms and condi-
tions to help private centres; and

(d) which of the centres already
opened have become self-supporting?

The Deputy Minister of Commeree
and Industry (Shri Karmarkar): (a)
No centres were opened during 1956
51, Out of 92 centres sanctioned by
the Central Government during 1951-
52, 55 are reported to have been
started so far. and the rest are in the
process of being started. During 1952-
53, these 92 centres will be continued
and no new centres will be started.
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(b) T'ne Y2 centres mentioned in
repl; L. st (a) include 22 private
institutions.

(c) For private institutions, the
Central uovernment will provide the
entir> === roeurring expenditure and
75 per cent, of the recurring expendi-
ture.

(d) Does not arise., as no receipts
are anticipated under this scheme.

Shri S. C. Samanta: May I know,
Sir, whether these key farm centres
were opencd according to the recom-
mendatio=: of the Gosamvardhan
Committee?

Shri Karmarkar: I think, Sir, they
were onenzd according to the recom-
mendations of the State Governments,
but I should like to have notice.

Shri 8. C. Samanta: May I know
whether further applications were
received by the Government for giving
aid to those private key farm centres?

Shri Karmarkar: Further applica-
tions beyond the 22 now mentioned?

Shri S. C, Samanta: Yes.

Shri Karmarkar: I should like to
have notice.

. Shri Dabhi: Whiclr are the places
in Bombay S where tbese centres
have been started?

Shri Karmarkar: In Bombay State,
the Centres started under Govern-
ment institutions are seven, and under
private one, but I should like to find
out which are the particular places
where these are started,

Shri §. C, Samanta: May 1 know
if the function of the Central Council
of the Gosamvardhan Committee
comes within the jurisdiction of the
development of these key farms?

Shri Karmarkar: I could not follow
the guestion.

Shri 8. C. Samanta: May I know
whether the Central Gosamvardhan
Committee deals with this matter?

Shri Karmarkar: No, Sir, the
Government deals with this matter. I
should like to find out if we have
consulted the Gosamvardhan Com-
mittee in this matter. Very possibly
we have.

Shri S. V. Ramaswamy: Are there
any centres in Madras State? If so
how many and where?

Shri Karmarkar: Private institu-
tions—six centres; Government insti-
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tutions—seven centres. but regarding
the places I should like to have notice.

Shri Velayudhan: May I know. Sir,
whether the scheme is entirely financ-
ed by the Centre or whether the
States also bear part of the burden?

_ Shri Barmarkar: As I said earlier
in my principal reply. Sir, the Centre
subsidises to the extent of providing
the entire non-recurring expenditure,
and 75 per cent. of the recurring ex-
penditure so far as private institutions
are concerned. So far as Government
institutions are concerned, so far as I
see, the States do share the expenses.

Shri Sarangadhar Das: May I know,
Sir. the number of institutions in the
State of Orissa?

Shri Karmarkar: So far as Govern-
ment institutions are concerned. two.

Shri N. Somama: May I know how
many centres are there in Coorg?

Shri Karmarkar: 1 shall lay the
statement on the Table of the House
regarding the States.

LocusTt INVASION

*1713. Dr. Ram Subhag Singh: Wil
the DMMlinister of Food and Agriculture
be pleased to state:

(a) whether India was invaded uy
swarms of foreign locusts this summer;

(b) if so. how many times locusts
incursions were made; and

(e) whether any damage has been
done to crops and plants by these
locusts incursions?

The Deputy Minister of C ce
and Industry (Shri Karmarkar): (a)
Yes.

(b} Six.

(c) No, Sir.

Dr. Ram Subhag Singh: May I
know whether Government have taken
effective measures to fight this locust
menace. and how far they have
succeeded in stopping THese incur-
sions?

Shri Karmarkar: We have a definite
machinery by which we receive warn-
ings, and spread the warnings, and
the States have also a definite
machinery to keep a watch and take
effective steps. As hon. Members are
probably aware, the Government of
India conducted some classes for
training officials, and during 1950-51
and also in May. 1852, the State
officials were trained in these anti-
locust operations.
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Dr. Ram Subhag Singh: May I know
whether this year the locust incur-
sions were effectively fought out?

Shri Karmarkar: This year, firstly,
they were only incipient, i.e., some of
them spread themselves diffused.
Secondly, there were no crops in the
fields to be affected.

Dr. Ram Subhag Singh: May I know
whether, with a view to stopping these
locust incursions. the Government of
India took any action for fighting this
locust menace in foreign countries?

Shri Karmarkar: This is outside my
present note. but I remember we sent
a mission to Iran.

Mr. Speaker: Questions in this res-
pect. 1 think. were put several times
during the last two or three months.
Thev have got a machinery. and they
work in co-operation.

Shri Sarangadhar Das: Are Govern-
ment aware that swarms of locusts
have apoeared during the last few
davs in Manipur State, and what steps
are Government taking?

Shri Karmarkar: So far as we are
aware. they came in Rajasthan in
May. Regarding Manipur, I shall find
out. J

Shri L, J. Singh: May I know the
extent of damage done by the invasion
of Jlocusts very recently in the
northern and north-eastern areas of

Manipur?
Shri Karmarkar: 1 should like to
have notice,

REFRIGERATED STORES

*1715. Shri B. K. Das: Will  the
Minister of Food and Agriculture be
‘pleased to state:

(a) the number of refrigerated
‘stores in India and fheir locations:

(b) the capacity of the stores; and

.(c! the articles that are preserved in
‘them?

The Deputy Minister of Commerce
.and Industry (Shri Karmarkar): (a)
A statement is placed on the Table of
the House. [See Appendix VIII, an-
nexure No. 21.]

(b) Average capacity of a cold
-storage is 13,500 mds.

(c) Seed and Table potatoes, fruits
and vegetables, butter, eggs, fish and
Tneat and other perishable articles,
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Shri B, K. Das: May I know whether
these stores belong to Government or
are lent to Government by private
agencies?

Shri Karmarkar: I do not think
that there are Government stores, but
I shall find out,

Shri B. K. Das: May I know, Sir,
whether any estimate has been made
regarding the extent of perishable
articles and the damage done to them
for want of proper storage?

Shri Karmarkar: I have no infor-
mation at the moment,

Shri B. K. Das: May I know whether
there is any development programme
before the Government for increasing
the capacity of these stores?

Shri Barmarkar: [ should like to
have notice.

. Shri Pateria: Is Government keep-
Ing supervision over these refrigerator
stores? "

Shri Karmarkar: I think so, but I
should like to find out.

MATERNITY NURSES

*1716. Dr. Ram Subhag Singh: (a)
Will the Minister of Health be pleased
to state whether it is a fact that some
private organizations of New Zealand
have asked for sending 60 to 100 Indian
girls for being trained in that country
as maternity nurses every year for a
period of three years at the expense
of those organizations?

(b) If so, have Government taken
any decision in regard to accepting
that offer?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No such request
has been received by Government. It
is, however., understood that a scheme
is under consideration of the All-
India Women's Conference for send-
ing 60 to 100 Indian girls to New
Zealand every year for a period of
2 or 3 years for training as maternity
nurses. the cost being met from pri-
vate donations.

(b) Does not arise.

Dr. Ram Subhag Singh: May I know
‘whether that scheme is entirely the
concern of the All India Women’'s
Copference. or have the Government
also got anything to do with that?

Rajkumari Amrit Kaur: No. Sir,
Government have nothing whatever to
do with the offer, It is purely a
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private scheme between the All India
Water-ways Research Station at
Organisations of New Zealand.

NavicasLe CHANNEL BETWEEN SEA AND
Diamoxp HARBOUR

*1717. Dr. Ram Subhag Singh: Will
the Minister of Transport be pleased to
state whether it is a fact that the Cal-
cutta Port Commissioners have  ac-
cepted Sir Claude Inglis's advice that
a navigable channel can be provided
between the sea and Diamond Harbour?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
The opinion of Sir Claude Inglis was
that a channel could probably be stabi-
lised in the lower part of the estuary
(below Diamond Harbour) and that
the River between the mout of the
Damodat and Calcutta could also be
brought under conrtol by training
wroks. He recommegded the construc-
tion of three models of the River for
study purposes to come t o a final de-
cision. The Port Commissioners have
accepted this recommendation and ex-
periments are already in progress on
the models which have been constryct-
ed at Central Water and Power Com-
mission Research Station. Poona.

Dr. Ram Subhag Singh: May I know
how long it will take to romplete the
construction of the models, which has
been referred to?

Shri Satish Chamndra: Two models
have already been constructed. The
third model is not to be constructed. The
distance to be cowvered by the third
one hzs been covered by the two
maodels by extending them slightly,
The experiments are in progress and
are likely to be completed by the end
of 1953.

Dr. Ram Subhag Singh: May [ know
what is the rost involved in the con-
struction of these models, and also in
digging the canal?

Shri Satish Chamdra: A sum of
Rs. 9.81.000 was sanctioned for the
construction of these models. The
work is in progress., There is no ques-
tion of constructing the shipping canal,
because the purpose of these models
is to explore the possibilities of im-
proving the river itself. If that
succeeds. the idea of constructing a
canal between Calcutta and Diamond
Harbour will be dropped altogether.

Shri Meghnad Saha: May I know in
what capacity was Sir Claude Inglis
requested to give his opinion?
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Shri. Satish Chandra: Sir Claude
Inglis was the Director of the Inland
Water-ways  Research Station  at.
Poona. He has retired since then. He

was asked to express his opini
in 1946, pinion, then,

Shri Meghnad Saha: May I know
whether any model experiments have
been carried out. and whether Govern-
ment can accept his gecommendations.
however great he may be. unless any
model experiments are carried out?

Shri Satish Chandra: Sir Claude
Inglis recommended exactly on these
lines that the model experiments
should be carried out, They are in
projgress. No decision has been taken
50 far.

INDIAN-OWNED SHIPS

*1718. Shri Damodara Menon: Will'

the Minister of Transport be pleased
to state: !

(a) the number of seamen empioyed
in Indian-owned ships: and o

(b} how many of them
nationals? are Indian

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Abcut 7.000 scamen are engazed
every vear on Indian-owned ships.

(b) About 3.000.

Shri Damodara Menon: May I
know how many of these seamen are
nationals of Pakistan?

S‘lqri Satish Chandra: 1315 on
foreign-going ships. and 532 on home-
trade ships.

Shri Damodara Menon: May T know
whether the Government are taking
any steps to see that Indian-owned

vessels employ only Indian nationals
as seamen?

L

Shri Satish Chandra: Some steps
havg already been taken to encourage
marlt!me profession and recruitment
of Indian seamen. Two frainin« chips
Bhadra and Mekhala which are-
stationed at Calcutta and Visakhapat-
nam respectively provide training to
ratings. so that foreigners could be-
gradually replaced.

Shri Damodara Menon: May 1 know-
from what centres seamen are re-
cruited in India?

Shri’ Satish Chandra: Mostly froms:

the coastal provinces, including:
Kerala,
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Shri M. §. Gurnpadaswamy: May I
‘know whether there are any Indian
.seamen in Pakistan-owned ships?

‘Shri Batish Chandra: I could not say
unything -about the ships owned by
Pakistam,

Shri Achuthan: May I know when
ave can expect the complete Indianisa-
tion in this respect? .

‘Shri BSafish Chandra: I do not
exactly know, It is proposed to in-
.crease these facilities by setting up
.shore establishments attached to the
above ships. so that the intake of
trainees will be more than at present.
In addition to that. the naval ratings
who have been discharged after the
war are also employed as far as possi-
ble in the Indian-owned shipping com-
panies.

Messrs. A, H. WHeEeLer & Co.

*1719. Shri Vidyalankar: Will the
Ninister of Railways be pleased to
state: .

(a) whether it has been brought to
the notice of Government that the
firm of Messrs. A. H. Wheeler & Co.
often charges exorbitant prices for
the books thay sell in their stalls; and

(b) if so. what action Government
propose to take in the matter ?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
({a) No.

(b) Does not arise. If specific in-
stances are brought to notice, how-
ever, suitable action will be taken.

Shri Velayudbhan: May I know
whether the Government have imposed
any restriction on the literature that
has to be sold by these book-stalls?

Shri Satish Chandra: That is a
matter for the local railway adminis-
trations. Generally speaking. good and
decent books which are in demand by
1heutravelling public are sold at these
stalls.

FostaL EMPLOYEES (CONVICTIONS)

*1720. Shri N. P. Sinha: Will the
Minister of Communications be pleas-
ed to state:

(a) how many prosecutions in each
State were made against postal em-
ployees for misappropriation or defal-
cation of public money in the years
1950-51 and 1951-52; and

(b) how many of those cases ended
in conviction?

14 JULY 1952
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Al-
together 619 and 759 prosegutions
were launched against post office
officials in the whole of India during
1950-51 and 1951-52 respectively; a
statement showing the figures for each
State is placed on the Table. [See
Appendix VIII, annexure No, 22.]

(b) The total number of cases end-
ing in conviction was 127 in 1950-51
and 106 in 1951-52; a statement show-
ing the figure for each State is placed
on the Table. [See Appendix VIII,
annexure No. 23.] '

Shri N. P. Sinha: May I know the
total amount involved in all these
cases?

Shri Raj Bahaduar: I'am afraid, that
cannot be given off-hand.

Shri Raghavaiah: Is it a fact that
as many as 64 lakhs of letters and
other articles were destroyed by the
APMG at Amritsar D L.O. Office?

Shri Raj Bahadur: The main ques-
tion relates to cases of corruption and
defalcation. The hon. Member's ques-
tion is entirely different. as it relates
to destruction of letters in the D.L.O.
Office,

Shri Raghavaiah: What punishment
was given to him for the action he
has done?

Shri Raj Bahadur: The

does not arise.

question

Mr. Speaker: The main question is
restricted to misappropriation and
defalcation of public money and not to
other offences in the Postal Depart-
ment,

Shri Raghavaiah: My question was
that as many as 64 lakhs of letters,
including Money Orders were des-
troyed......

Mr. Speaker: Then, it is included in
the misappropriation.

Shri Raj Bahadur: Then I require
notice, Sir.

Pandit D. N. Tiwary: Was any
action taken on those who escaped
punishment on technical grounds?

Shri Raj Bahadur: When one |is
acquitted. it is not possible to take

any action.

Mr. Speaker: The hon. Member's
question is this, A person may be
acquitted for want of evidence or on
some such techmical ground. bu* sub-
stantially one has the moral conviction
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that he is guilty. What steps have
been taken against such persons?

Shri Raj Bahadur: In such cases
some departmental action should have
been taken, but I would require sepa-
rate notice for detailed answer to that
question.

LOCOMOTIVES

*1722. Shri N. 8. Nair: Will the
Minister of Railways be pleased tn
state:

(a) whether the ‘Telco’ has produced
any locomotives and if so. how many;

_(b) whether the Railway authori-
ties have prepared a memorandum on
the production cost of locomotives;

(c) whether there is any differenre
between the cost of production of lo-
comotives in the “Chittaranian Loco-

m%tive Workshop™ and in the ‘Telco”;
an

(d) whether any dispute exists bet-
ween the ‘Telco’ and the Railway Ad-
ministration  regarding the cost of

production of locomotives and loco-
motive parts?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Yes. 19 locomotives were deliver-

ed by ‘Teleo’ upto the end of June
1952,

(b) Yes, the costing of locomotives
produced in ‘Telco’ is done on the
basis given in Annexure 1 to First
Schedule of the Agreement dated 20th
day of August 1947 between the
Government of India and Messrs. Tata
Sons Ltd.. a copy of which will be
found at pages 11-25 of the proceed-
ings of the meeting of the Standing
Finance Committee for Railways dated
101!1 August 1950 (Vol. XXVII—No. 1)
which are available in the Library of
the House of the People. :

() Yes, as the types of locomotives
are different, Chittaranjan Locomotive
Works is at present manufacturing
Broad Gauge locomotives and ‘Teleo’
Metre Gauge.

(d) No.

Shri N. 8, Nair:
the Government to
sector in the natio

: Mr. peakgr: I am afraid he is rais-

£ of high polic i
cannot be dealt with in pansvnr"’rerwthowz
question. He may puyt questions for
information,

Shri N. S. Nair:
contemplate at any tDO Governmen

! ime in .
future to nationalige 'Telco,?the near

Is it the policy of
encourage a private
nalised railways?

14 JULY 1952

Oral Answers iT3e

Shri Satish Chandra: Sir, Govern-
ment have invested about Rs, 2 crores
as capital in ‘Telco’. The total capital,
when the factory is complete, is likely
to be Rs. 7 crores. The Government
by investing this amount exercise a
lot of control over the locomotive
works.

Shri N. 8. Nair: Do the Governmen*
get any profit from the concern?

Shri Satish Chandra: It has just
started the assembly of locomotives; it
is not a concern which is profitable at
present,

Shri N, 8. Nair: Is there any provi-
sion for the Government to get any
profit?

Mr, Speaker: Order, order, When
he has said that Government have
invested two crores of rupees, Govern-
ment will get all the consequent bene-
fits.

Shri N. 8, Nair: It is a loan, Sir if
I remember aright.

Mr. Speaker: Is it a loan?

Shri Satish Chandra: No. Sir. It is
a capital investment and not a loan.

Shri B, S. Murthy: What is the
capacity of this 'Telco’ factory?

Shri Satish Chandra: When it is in
full production, it will be able tu
manufacture 50 locomotives and 350
additional boilers per annum.

DiIsPLACED GOVERNMENT SERVANTS FROM
Sinp anp N, W. F. P. (PENSIONARY
LIABILITY)

*1723. Sardar Hukam Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to a supple-
mentary question raised by Shri R.
K. Sidhva on the 17th September.
1951, on Starred aquestion No. 1072
and state:

(a) whether Government have issued
final orders accepting the total pen-
sionary liability on account of per-
manent displaced Government ser-
vants from Sind and N.W.F.P.;, and

(b) if not. when such
likely to be issued in
the commitment made?

The Minister of Home Affairs amnd
States (Dr. Katju): (a) and (b).
Pencionary liability in respect of
service rendered before Partition
under the Governments of Sind and
N.W.FP. is that of the Government
of Pakistan. Government of India
have at no time accepted this liability

orders are
pursuance of
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nor do they propose to do so now. In
order, however. to avoid hardship to
permanent displaced Government ser-
vants who superannuate after appoint-
ment to a post under the Government
of India. it has been vroposed that an
interim pension should be sanctioned
in such cases on a provisional basis.
The intention is that the provisional
pension shculd represent a percentage
of the full pension which would be
admissible to these officers. if account
is taken of their entire service includ-
ing service in Pakistan. Consideration
of this vroposal has been comnleted
and a decision is likely {o be reached
znd announced very shortly,

Sardar Hukam Singh: Are any
neantiaticns still being carried on with
Pakistan Government in order to come
to a decision about these pensions?

Dr. Katju: Several times.

Sardar Hukam Singh: When was
the latest communication addressed?

Dr. Katju: That I rcould not tell
vou No satisfactory solution has yet
been reached.

Sardar Hukam  Singh: Nothing
extraordinary in that. but could T
know whether this matter is still
being pursued?

Dr. Katju: The matter is being pur-
sued. but how long it will take I really
rannot say.

Shri Eelappan: Is the Government
meeting its pensionary liabilities in
regard to persons who have served
here and settled in Pakistan?

Dr. Katju: The point is this, that in
rases where provinces were divided,
then option was given and liability
was taken. But in cases where whole
orovinces fell either in Pakistan or in
India. no liability was taken at all,

Shri Damodara Menon: The hon
Minister =aid that compensatory pen-
sion was being paid to those persons
who were employed in Sind and
N W.F.P by the Government of India
Now. will this be treated as a loan ta
the Pakistan Government from this
Government, because the hon, Minister
said that it was a liability of the
Pakistan Government to pay the pen-
sinns?

Dr. Ratju: There is no ocuestion of
a loan tn Pakistan Government. It is
being paid or will be paid as a matter
of relief. But when the whole auestion
is decided. then the question of alloca-
tion will also be discussed.

Dr. 5. P. Mookerjee: On what basis
is this compensatory pension fixed?
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Dr. Katju: I cannot tell vou
~resent. This is a matter uncer
cussion between the Home Ministry
and the Finance Minist=y sand the
results would be announced <within a
very short time.

Sardar Hukam Singh: Where the
provinces have been divided. 15
Pakistan  discharging ite lisbility
pay the pensicns of those persons?

Dr. Katju: 1 should like to have
notice. It does not arise out of this.

Sardar Hukam Singh: Are we dis-
charging our liability towards pay-
ment of such pensions to those who
have gone over there?

Dr. Katju: T should like to be accu-
rate and. thercfore, require netire,

ExTrRA DEPARTMENTAL AGENTS

*1724. Shri Ajit Singh- W the
Minister of Communications be pleas-
ed to state:

(a) whether Government have sanc-
tioned revised rates of pav ‘o extra
departmental agents;

(b) how far it has been carried inte
effect;

(c) whether the revised rate of pay
was sanctioned from 1st March, 1948;
and

fd) how many extra departmental
agents in Orissa in different catego-
ries have got the benefit of it?

The Deputy Minister of Commauni-
cations (Shri Raj Bahadur): (a) Gov-
ernment have sanctioned revised rates
of aliowances to Extra-Departmental
Agents. Thev get no pay being part-
time employees.

(b)Y The orders have been given
effect to. except in a few cases in
Bihar which are still under examina-
tion. In some cases the orders were
given effect to from a date after
1st March. 1948. Instructions have
been issued for implementing the orders
éull:.r before the end of next Septem-
e,

(c) Yes.

(d) Information has been called for
and it will be placed on the Table of
the House in due course,

Shri Ajit Singh: Is any office rent
or contingency allowance given 3
these office employees?

_Shri Raj Bahadur: No office rent is
given: some contingency allowance ‘s
there.

Shri Dabhi: What are the revised
rates?
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Shri Raj Bahadur: The
rates are:

revised

For extra-departmental sub-post-
masters and extra-departmental
sorters—upto Rs, 40, dearness allow-
ance Rs. 25;

For extra-departmental branch post-
masters Rs, 10 to Rs. 25, and dear-
ness allowance Rs. 10;

For extra-departmental Delivery
Agents upto Rs. 25, D. A. Rs. 10;

For Extra-departmental stamp
vendors upto Rs. 35, D. A. Rs. 10;

For extra-departmental mail carriers
and other extra agents upto Rs. 30,
dearness allowance Rs. 10.

Sardar Hukam Singh: Has any re-
presentation for leave—casual or
other-—been ever considered by the
Government?

Shri Raj Bahadur: As a matter of
fact, they are governed by their own
rules which are framed by the D.G.
of P, and T

Shri B, 8. Murthy: Have the Govern-
ment any idea to incorporate these
into the regular line, Sir?

Shri Raj Bahadur: These agents
are taken to give the rural areas a
betier service on a more economic
basis. These people are employed on
a part-time basis and this practice
obtains almost in all countries.

Shri Nana Das: May I know, Sir,
whether any minimum qualifications
have been fixed for them, what are
their service conditions and whether
they are liable to transfer?

Shri R4j Bahadur: I do not think
any minimum qualifications have been
fixed. But we usually find suitable
persons for this work from out of
school masters. station masters, retired
government officials, shopkeepers and
50 on and so forth, we take them.

F, A. 0s'. PROGRAMME OF SCIENTIFIC
FROPAGANDA

+1726. Shri C. N. P. Sinha: Will the
Minister of Food and Agriculture be
pleased to state F.A.Q. s programme ?f
Scientific propaganda and how India
is benefited by it?

e Deputy Minister of Commerce
anlgh lndusl?lr;y (Shri Karmarkar): The
F.A.O. organises international Con-
terences for exchange of scientifie
knowledge, It issues technical publi-

cations containing facts and figures
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and scientific information on food,
agriculture, forestry, fisheries, nutri-
tion, commodity problems, etc. For
the purpose of scientific propaganda it
has established Regional Information
Centres and the Regional Centre for
Southern Asia is located in New Delhi.
This centre is publishing two monthly
papers, one in English known as
‘Memo’ and the other in Hindi called
‘Patrika’ containing agricultural infor-

‘ion of interest to member countries.
il these benefit Indian scientific and
reszcarch workers.

Shri C. N, P. Sinha: May 1 know,
Sir, whether there are any scientific
experts working in India on behalf of
F A 0. and if so. how many?

Shri Karmarkar: Sir, as I said. there
is the Regional Information Centre,
but regarding the number of scientific
experts actuaily working in India on
behalf of F.A.O.. I should like to have
nolice,

Shri K, K. Basu: May I know
whethar the benefits under these
organisations are derived only by the

research  scholars or they can be
derived by the agriculturists them-
selves?

Shri Karmarkar: As my friend very
obvicusly knows. in the first instance
the expert information is collected by
expert scholars and later on it is
disseminated to the agriculturists pro-
per by the countries concerned.

IMPHAL TOWN

*172%. Shri Rishang Keishing: (a)
Will the Minister of States be pleased
to refer to the reply to Starred ques-
tion Mo, 682 asked on the 10th June,
1952 and state the extact size of area
and popuiation of the Imphal Town?

(b) What is the population of Mani-
puris and non-Manipuris living within
the jurisdiction of the Municipality of
Imphal?

(c) Is the water supply (piped
water) extended outside the Munici-
pal limits?

(d) If so. what is the number of
pipes erected outside the said areas?,

The Minister of Home Affairs and
States (Dr, Katju): (a) According to
the 1951 census the population of
Imphal Town is 1.32.947; the area of
Imphal Town under the Town Com-
mittee is half square mile but of
Imphal itself is nine square miles.

(b} Figures showing break-up of
population into Manipuris and Non-
Manipuris are not yet available.
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{c) Yes.

(d) 146.

Shri Rishang Keishing: In view of
the great demand for pipe water

supply in Imphal, may I know if the
Government has got any scheme :In
hand for the improvement of water
sSupply?

Dr. Katju: I shall make enquiries
into that and if that improvement is
necessary 1 shall suggest it.

Shri Rishang Keishing: The hon.
Home Minister in reply to my ques-
tion No. 682 stated that Thangmei-
band., Wapok. Sagolband, Keishampat
and Keishamthong were excluded
from the town of Impha!. In reply to
my gquestion of today. the population
is put somewhere over a lakh by in-
cluding the said laikais excluded from
my previous question No. 682. How
are we to reconcile the truth of thesz
two answers?

Mr. Speaker: Order. order, Let him
nol argue.

Shri Rishang Keishing: But there
is vontradiction between these two
ANSWELS.

Mr. Speaker: He may find it out
froom the hon. Minister outside the
House.

Shri Rishang Keishing: What I want
to know is which answer is the correct
One.

Mr. Speaker: I think I will proceed
to the next question.

AGARTALA TOWN

+1%528. Shri Biren Dutt: Will the
Minister of Health be pleased to
state: .

Agartala in

(a) whether the town )
water during

Tripura remains under
the rainy season,

(b) whether this is causing various
types of diseases in this rainy season,

(c) whether this condition is creat-
ed due to unplanned settlement of
displaced persons on the drains being
filled up, keeping no water passage!
and

(d) whether all the tube-wells are
giving contaminated drinking water?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No, the town of
Agariala does not normally’ remain
under water during the rainy season.

(b) There is no unusual heavy in-
cidence of any particular disease
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during the rainy season except that
there are general complaints of Gastro-
intestinal disorders.

(c) There has been some obstruc-
tion of drainage due to the erection of
temporary stalls on the roadside by
displaced businessmen, The local
administration has already taken a
decision to remove these obstructions
and steps are being taken to imple-
ment the decision.

(d) There is nothing to show that
all tube-wells are contaminated. The
Chief Commissioner is being requested
to have the matter looked into.

Shri Birem Dutt: NMay I know
whether the tube-well water has been
sent to Calcutta for examination?

. Rajkumari Amrit Kaur: I have no
1n{tarmation about that but I shall find
out.

Shri Nama Das: May I know the
common diseases that affect that area
during the year?

Rajkumari Amrit Kaur: Ordinary
diseases of course, during the rainy
season, and after malaria and, as [
said, gastro-intestinal disorders,

ADJUDICATOR AWARD

"1729 Shri Ganpati Ram: Will the
Minister of Railways be pleased to
state:

(a) the total number of posts in
class III 'services created and filled
in connection with the Adjudicator
Award;

(b) the number of posts reserved
.for Scheduled Castes, Scheduled
Tribes and Anglo-Indians and the
papers in which they were advertised
.and on which dates;

(c) the number of candidates who
applied for the same;

(d) the number of the ecandidates
selected of the communities mention-
ed in part (b) above; and

{e) if the number selected was less
than the guota reserved whether the
Organisations representing the com-
munity were asked to supply candi-
dates as reoquired under the Home
Ministry's order, if not, why?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) The number of additional posts
created in connection with the imple-
mentation of the Adjudicator’'s Award
for which direct recruitment was made
was 7,392
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(b) Of the above, the number nf
posts reserved for Scheduled Castes
and Anglo-Indians was 567 and 389
respectively. No posts were reserved
for scheduled tribes because the re-
cruitment was practically completed
before issue of the orders reserving
posts for Scheduled Tribes separately.

As regards Newspapers in which
posts were advertised, a statement is
placed on the Table of the House
showing the names of the papers and
the dates of insertion. [Se: Appendix
VIII, annexure No. 24.]

(c) The numbers of Scheduled
Castes and Anglo-Indians who applied
were 1,500 and 95 respectively.

(d) The number of Scheduled
Castes and Anglo-Indians selected
were 144 and 82 respectively.

(e) All advertisements issued by the
Commission were sent to the Organisa-
tions and persons representing these
communities, According to the orders
issued by the Home Ministry, the
functions of these organisations are
limited to adwvising candidates and
bringing to their notice any exami-
nation ete. and not to press the claims
of any individual candidate.

Shri Ganpati Ram: Does the rule
for recruitment for Class III staff
require that one of-the members of
the Selection Board should be a
scheduled caste member in the Service
Commission?

Shri Satish Chandra: I could not
say off-hand. So far as I know. the
recruitment is made by the Railway
Service Commission as it is constituted.

Shri Ganpati Ram: Is it a fact that
nobody from the Scheduled Castes has
vet been selected as Secretary and
Office Superintendent and, if so, why?

Shri Satish Chandra: I could not
say to what posts exactly these 144
persons have been selected. The only
information that I can give is that
144 persons have been selected for
Class III services.

Shri B, §. Murthy: May I know why
only 144 out of the 568 seats reserved
have so far been filled and what do
Government propose to do in order to
completely fill the quota of seats re-
served for the Scheduled Castes?

Shri Satish Chandra: As 1 said just
now. the selections are made by the
Railway Service Commission. The
Chairman of the Railway Service
Commission. Bombay. has stated that
in the case of Scheduled Caste candi-
dates their applications were con-
sidered most sympathetically, but it
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was found that in a majority of cases,
they were much below the requisite
standard in respect of general know-
ledge, personality, etc..

Shri B. S, Murthy: Will Government
be pleased to call for information as
to whether qualified persons had
applied and their applications had not

been considered and seats allotted to
them?

Shri Satish Chandra: I have nothing
to add to what I have already stated
Their cases for recruitment are con-
sidered most sympathetically.

ot dto wFo T W : favw
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Mr. Speaker: Order, arder. He
always argues after putting a ques-
tion. He must take the information
and not argue further.

LocoMoTIVES MANUFACTURERS COMPANY
oF ENGLAWD- °

*1730. Shri J. N. Hazarika: Will the
Minister of Railways be pleased to.
state:

(a) the number of locomotives pur-
chased from the Locomotives Maau-
facturers Company of England since:
1949 Agreement; and

(b) when the term of supervision
of the Chittaranjan Project by ‘the
said company under the Agreement
will be put to an end or whether the
term will be extended?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Orders for a total of 180 loco-
motives have been placed with the
Locomotive Manufacturing Company.

(b) The Technical Aid Agreement
with the Locomotive Manufacturing
Company will terminate in December,
1954. At present, there is no proposal
to extend the perind of this Agree-
ment.
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Shri G. S. Bharati: What are the
main terms of. the Agreement?

Shri Satish Chandra: The Agree-
ment is current for five years. Under
the Agreement the company Will pro-
vide. besides expert advice, techmicians
and supervisory stafl for services at
Chittaranjan. to be _u!nmatelyl re-
placed by Indian technicians, trame_d
in locomotive manufacturing works in
Great Britain. We are required to
place orders with the company for at
Jeast 200 locomotives during these five
years.

Shri G. S. Bharati: Is it compulsory
to purchase all the locomotives that
are contracted for?

Shri Satish Chandra: According to
the Agreement. a minimum order of
40 locomotives has to be_placed each

year.

Sari B. §. Murthy: What types of
engines are imported—broad gauge
or metre gauge?

Shri Satish Chandra: Both. I think.

Shri T. N, Singh: Is it permissible
to terminate the Agreement earlier
and if so. have the authorities explored
the possibilities of an earlier termi-
nation?

Shri Satish Chandra: An earlier
termination will not be b?neﬁcm} to
us. Our technicians are being trained
there and our aim is to manufacture
cent, per cent. locomotive parts by
1954.

Shri K. K. Basu: Out of the 180
locomotives contracted for, how many
have so far been imported?

Shri Satish Chandra: 27 have already
arrived and the delivery of another
100 against our second order will com-
mence this month.

Mr. Speaker: Next auestion.

KHADRALA YouTH Camp,
HimAcHAL PRADESH

+1731. Shri Buchhikotaiah: Will the
Minister of States be pleased to state
the amount granted by the Central
Government to the Khadrala Youth
Camp in Himachal Pradesh?

The Minister of Home Affairs and
States (Dr, Katju): Nothing whatever.

Shri Buchhikotaiah: May I know
whether there has been any request
made by the organisers of this youth
camp for funds?

Dr. Katju: Not to my knowledge.
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FRUIT PRESERVATION

*1732. Shri_ Achuihan: Will the
Minister of Food and Agriculture be
pleased to state whether there is any
scheme for the preservation of differ-
ent varieties of fruits grown in
different parts of the country in
t.ilﬂeren! seasons for the purpose uf
internal marketing and for export?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): No.
except such fruit preservation as is
undertaken by privale enterprise.

Shri Achuthan: May I know whe-
ther there is any dala regarding the
total quantity of fruits grown in our
country?

_ Shri Karmarkar: I have no ready
information on the point now.

Shri B. 5. Murthy: May I know whe-

ther any help is bein rendere
these firms? # ’ 4 to

Shri Karmarkar: All possi
is being rendered. pesitle heln

Shri B. S. Murthy: Have Govern-
ment any scheme for starting fruit
preservation factories of their own?

Shri Karmarkar: No, Sir.

Shri V. P. Nayar: Have Government
any idea of the gquantity of {ruits
wasted by rotting and decaying due to
lack of facilities for canning and pre-
servation?

Shri Karmarkar: Notice.

Shri Achuthan: What is the quéntitg
of fruits imported into India?

Shri Karmarkar: Notice.

BURMESE DMEDICAT. MISSION IN INDIA

*1733. Shri C. R. Chawdary: Wil
met Minister of Health be pleased to
state:

(a) whether it is a fact that a Bur-
mese Medical Mission is touring the
country recruiting medical officers for
service in the Union of Burma;

(b) if so. whether it is under an
agreement at Government level; and

(c) the terms of the agreement?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). Yes.

(c) A copy of the terms of agreement
offered by the Government of Burma
to Indian doctors willing to serve in
Burma is placed on the Table of the
House [See Appendix VIII, annexure
No. 25.]
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This has the approval of the Gov-
-ernment of India.

Shri C, R. Chowdary: Is it to solve
*the unemployment problem in India
that this recruitment is allowed?

Rajkumari Amrit Kaur: No, Sir. A
request came from the Burma Govern-
ment that because they have a shortage
of doctors they would be obliged if
the Government of India would allow
some Ipdian doctors who were willing
to do so to go to Burma. We agreed.

Dr. Rama Rao: May I know if this
does not show that there is a large
number of doctors unemployed in
"India?

Mr. Speaker: That is based on in-
ference.

Shri K. K. Basu: The hon. Minister
said that the Burma Government want-
ed these medical men due to the short-
age there. Are we to infer from. this
that there is no shortage of medical
men here?

Mr. Speaker: Order, order.

Shri B. S. Murthy: Is it a fact that
the Burma Government wanted Indian
doctors and the Government of India
are trying to oblige them?

Mr. Speaker: Order, order.

BACKWARD CLASSES

#1734, Shri Achuthan: Will the
‘Minister of Home Affairs be pleased
“to state:

(a) whether a list has been boe-
‘pared of all sectiors. classes and com-
munities coming under the back-
ward classes from all States of India
after the Constitution has come intn
force and if so. what is their total
populaticn;

(b) the criterion adopted for de
‘termination of the backward classes;

(c) the total population of the back-
ward classes in Travancore-Cochin
and what sections or communities
come under it and their names; and

(d) whether the Travancore-Cochin
Government had been consulted be-
fore listing the backward classes of
‘that state and’if net. why not?

The Minister of Home Affajrs and
‘States (Dr. Katju): (a)., (c) and (d).
‘No comprehensive list of all Backward
'‘Classes has been prepared. Scheduled
#Castes and Schedule Tribes which are
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two important constituents of Back-
ward Classes have been notified by
the President under articles 341(1) and
342(1), after consultation with the
Governors and Rajpramukhs ,of the
States concerned. In conpection with
the 1951 Census certain State Gowvern-
ments drew up provisional lists of
other Backward Classes. The position
about these lists is fully explained ia
the Memorandum dated the 6th Decem-
ber, 1950 prepared by the Registrar
General. India on the subject. Copies
of this Memorandum are already plac-
ed in ‘the Library of the House. As
tabulation for the 1951 Census has not
vet been completed. population figures
are not yet available.

(b) So far as Scheduled Castes are
concerned the basic criterion has been
that the caste in auestion should not
onlv be educationallv and economically
backward but should alsn he subject
to tangihle social disabilities based on
the custom of untouchability. As re-
gards Scheduled Tribes all the primi-
tive trihes which were considered by
the State Government concerned as
fit for inclusion in the Schedule were
scheduled. '

Shri Achuthan: Have the Govern-
ment anv irtention of asking the pro-
posed Commiszion that will be anpoint-
ed to enquire into the condition of the
hackward communities in the different
States?

Dr. Katju: That will be one of the
terms of reference.

Shri Brohmo-Choudhury: Which
communities have been classified as
backward classes in Assam, and what
is their total population?

Dr. Katju: I cannot say straight off.

Shri B. S. Murthy: Are Indian Chris-
tians included among backward classes?

Dr. Katju: They will take it as an’
insult.

Shri Velayudhan: May 1 know

whether apart from the Scheduled
Castes and Tribes there are other
bgckward classes who are getting
similar concessions regarding educa-
tion ete. from Government?

Mr. Speaker: I do not know how it
really arises.

“Shri S. V. Ramaswamy: The Madras
State has a list of. backward classes.
Will the Central Government also
adopt the same list?

“Dr. Katju: I shall send for the list

-and look into it.
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P1-Napiap Raicway LINE

*1735. Shri Dabhi: Will the Minis-
ter of Railways be nleased to state:

(a) whether it is a fact that a new
Railway line -~alled the Pij-Nadiad
Railway is going to be constructed
on the "Western Railway,

(h} if ihe answer to part (a) above
be in the aflirmative, whether it wild
be a broad, metre or narrow gauge
line, when is it likely to be completed
and what is the estimated cost there-
ef?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Yes.

(b) It will be a” Narrow Gauge line.
The line is expected to be opened to
traffic in March 1953, The estimated
cost of construction including cost of
Rolling Stock is Rs. 10.56,655.

Shri Dabhi: What is the amount to
be spent and how much work is likely
to be done this year?

Shri Satish Chandra: The construc-
tion is in progress and the Western
Railway have infima‘ed to us that the
line mav be opened by lst March 1933,
i.e. within the current finauecizl vear.

Shri Dabhi: What i= the length of
the line?

Shri Satish Chandra: 2} miles.

Vasap-Kateaxa Rarmnway Lixe

*1736. Shri. Dabhi: Will the Minis-
ter of Railways be pleased to state:

(a) wheiher it is a fact that the rcs-
toration of the dismantled Vasad-
Kathena Railway line has begun; and

(b) if the answer to part (a) above
he in the affirmative, when is the res-
toration likely to be completed azd
what is estimated cost thereof?

The Parliamentary Secretary to the

Prime Minister (Shri Satish Chandra): -

(a) The reply is in the affirmative.
(b) The line is expected to be open-

ed to traffic by 31st March 1953. The

estimated cost of restoration of the
line is Rs. 49:4 lakhs,

Shri Dabhi: Are the locomotives and
other materials used in this line se-
cond hand or new?’

th'r. Speaker: It need not be answer+
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CENTRAL GOVERNMENT EMPLOYEES
(CORRUFTION)

*1737. Shri Ajit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) how many employees in the
Central Secretariat have been found
corrupt in each Ministry since 1947:

(b) how many of them have been
dismissed from the service; and

(c) the total number of those whose
cases are still under investigation?

The Minister of Home Affairs and
States (Dr. Katju): The information
required is being collected and will be
placed on the Tatle of the House in
due course.

STEAMER PASSENGERS COMMITTEE

*1739. Shri M. D. Joshi: Will the
Minister of Transport be pleased to
state:

(2) whether the report of the
Steamer Passengers (of the Konkan)
Committee appointed by the Govern-
ment of India in 1949-50 has been sub-
mitted to Geovernment:

th) if so, whether Government nave
examinzid the recommendations of
the Comimitiee and whetzer any action
has been taken on any of the recom-
mendations; and

f¢) when the report will be pub-
lished for public information?

The Parliamentary Secretary to the -
Prime Minister (Shri Satish Chandra):
(&) Yes. The Shipping Rates Advisory
Board, whirh was constituted by Gov-
ernment in July 1949 io advise on what
should be the reasonable deck passen-
ger fares in ihe Konkan trades. sub-
mitted an interim report in March 1950 -
and the final report in June 19351,

(b) Yes. The shipping companies
operzting passenger services on the
Konkan coast had raised the fares by
50 per cent. from the 1st April 1949,
As a result of persuasion by Govern-
ment. the companies concerned made a
voluntary reduction ot 84 per cont.
in the fares both in the Konkan coastal
and in the inland services with eflect
from May 1950. In their final report
the Board had recommended that in
view of this voluntary reduction of
8-1/3 per cent., no further reduction
in the fairs was called for as regads
Konkan inland services, but that. as
regards Konkan coastal services a
reduction of 12% ver cent. in the level
of fares obtaining on 1st April 1949
should be made. Since the Deck Pas-
senger Committee's report had made -
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certain recommendations regar_d?.ng the
provision of increased amenities for
deck passengers which, when imple-
roented, would mean increased expendi-
ture and reduced earnings “to the
Steamer Companies, and further, since,
in the meanwhile, the costs of opera-
tion had gone up considerably, Gov-
ernment came to the conclusion that
there was no justification for further
reduction in the passenger fares in the
Konkan coastal services,

() It was not thought desirable to
‘publish the reports of the Board as
they contained inforrhation relating to
the working of the Companies which
had been furnished to the Board con-
‘fidentially.

Shri M. D. Joshi: May I know. Sir,
whether Government delete certain
portions which are not necessary for
publication and only publish such por-
tions as can be published?

Shri Satish Chandra: Only conclu-
sions are published. It is the practice
in the Commerce and Industry Minis-
trv also in respect of the Tariff Board
Revorts. The acrounts of business and
industrial concerns are examined. on
the understanding that they would not
be published. Onlv the conclusions
‘are made known to the public.

Shri M. D. Joshi: It was said that
the reduction in the fares recommend-
ed by the committee was 124 per cent.
“Will Government take steps to imple-
ment that recommendation?

Shri Satish Chandra: That was the
recommendation of the Board. But
‘Government thought that this reduc-
tion will mean only a relief of a few
annas to each vassenger. Thev are,
therefore. insisting on better amenities
beine provided to passengers. on lesser
number of passengers being carried on
a particular trade ship to avoid over-
crowding, resulting in a lot of incon-
venience to the passengers. Higher
‘standards have heen prescribed by
Government according to the re~om-
Tendations of the Deck Passengers
‘Committee.

. Shri M. D. Joshi: Have Government
insisted on those amenities being pro-
‘vided for the passengers?

Shri Satish Chandra: Yes, Sir: that
“is being insisted.

Shri B. S. Murthy: What are the
*extra amenities that Government are
contemplating to provide?

Shri Satish Chandra: I cannot say
«cﬂ!—h_.and,_ but Government has given
«detailed instructions in the matter.
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Grass OoF AMERICAN ORIGIM

#1740. Jonab Amjad Ali: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any grass of
American origin which is being ex-
perimented in Assam by the Agricul-
ture Department of that State, which
drives flies and mosauitoes and also
serves as a fodder to cattle;

(by if so, with what success:

(c) what is it commonly called: and

(d) whether it is proposed to be
experimented in other States?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). A grass of South American
origin for the first time tried in India
bv the Indian Council of Agricultural
Research has been found to grow well
in many parts of the country. especially
Assam. Experiments conducted at
different centres showed that the grass
was useful as fodder. It does not, how-
ever, possess insect repelling proper-
ties attributed to it.

(e) It is commonly called Veneruela
grass.

{d) The Indian Council of Agricul-
tural Research have completed their
experiments and published the results.
it is now for the State Governments,
to introduce cultivation of this grass,
if they so desire.

Jonab Amjad Alii May I know
whether the Government of Assam has
asked for any aid in this respect from
the Government of India? )

Shri Karmarkar: Not that I am
aware of.

Shri K. K. Basu: Has the Govern-
ment fully exverimented as to whether
there is any bad effect due to this
grass?

Shri Karmarkar: Government have
examined; but there is no bad effect.

Shri B. S. Murthy: How many varie-
ties of grass have been tried and how
many have failed?

‘Shri Karmarkar: I am sure that only
this has been experimented upon; about
the others I shall find out.

‘Rancway Link FrRoM Garo Hiris To
Assam RAILWAY SYSTEM

*1741. Jonab Amjad Ali: Will the
Minister of Railways be pleased to
state:

(a) whether the attention of the
Government of India has been drawn
to the speech of Shri B. Medhi, Chief
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Minister at the inauguration of the
Garo Hills District Council on the 14th
April, 1952 at Tura (Garo Hills), re-
garding the necessity of construction
of a Railway line from the coal fields
of Garo Hills to the Assam Railway
System;

(b) whether the Government of
Assam have represented to the Gov-
ernment of India for the construction
of a Railway line to link the coal fields
of Garo Hills: and

(c) whether the Government of
India is considering it?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) The reply is in the negative.

(b) Yes.

(c) The project was considered by
the Central Board of Transport at their
meetiny on Tth March, 1952, and it
was decided that further consideration
should be postponed to a later meeting.

Jonab Amjad Ali: Has the atten-
tion of the Government of India been
drawn to the Assam Chief Minister’s
inaugural speech for opening the au-
tonomous District Council in the Garo
Hill district?

Shri Satish Chandra: No, Sir. But
the Government of Assam has re-
presented to the Government of India
in this connection. We have not seen
the speech.

Jonab Amjad Ali: A copy of the
speech has been supplied to the Minis-
try.

‘Mr. Speaker: Has he to ask for any
4dnformation?

Jonab Amjad Ali: The speech has
“een supplied to the Ministry.

Mr, Speaker: Order, order. What he
-said was that the Government of
Assam has made a representation.
Their attention has not been invited to
that speech; he may have sent a copy
of it.

“Grow MORE Foop" CAMPAIGN
ENQUIRY COMMITTEE REPORT

*1742. Shri H. N. Mukerjee: Will
the Minister of Food and Agriculture
be pleased to state if the report of the
Committee to inauire into the working
of the “Grow More Food” campaign
will be taken up for -discussion in
Parliament?
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The Deputy Minister of Commerce
and Industry (Shri Karmarkar): The
report is being printed and will short-
ly be distributed to all the Members
of Parliament. Simultaneously. Gav-
ernment are also considering further
action on the report. I will be glad if
this House finds time to discuss the
Report.

Shri H. N. Mukerjee: Could we have
an approximate idea of the time when
we will have an opportunity of discus-
sing the report?

Shri Karmarkar: The report will be
published in about four or five days.
The time of discussion will depend
upon the House and other parties con-
cerned.

Shri H. N. Mukerjee: Do Govern-
ment realise its responsibility in this
matter, because public opinion is al-
most unanimous that the campaign has
been a dismal and extravagant failure
and therefore......

Mr. Speaker: He need not

express
any opinion.

SoiL CONSERVATION DEMOXNSTRATION

*1743. Shri Madiah Gowda: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the centres that are opened for
soil conservation demonstration;

(b)Y what methods are adopted for
this purpose; and '

(c) what success has so far been
achieved in this matter?

The D-:puty Minister of Commerce
and Industry (Shri Karmarkar): (a)
Soil Conzervation work which is a
State concern is being carried out at
the follewing centres:—

(i) Sholapur (Bombay).

(ii) Viswavarati.
(West Bengal).

(iii) Hazaribagh (Bihar).
(iv) Nanjanad (Madras).

(v) Dry Farming Research Station.
Hagari, Madras.

Santiniketan

(v) Dry Farming Research Sta-
tion, Hagari, Mardas.

(vii) Siwalik Hills in Pepsu.

(b) Crop rotation, strip crop-,
ping. terracing, contour bunding, con-
trolled grazing, pasture improvements,
.afforestation, contour cultivation, grow-
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ing of suitable grasses and proper
system of manuring are the methods
generally adopted for Soil Conserva-
tion. _ .

(¢) This aspect of agriculture con-
sists generally of long term measures
and as Soil Conservation practices have
been undertaken only recently in India,
it is too early to assess the success
arhieved. However. the results obtain-
ed so far are reported to be encourag-
ing.

Mr.

over.

Speaker: The Question-hour is

WRITTEN ANSWERS TO QUESTIONS

DeLHI TRANSPORT AUTHORITY

*1721. Shri A. C. Guka: Will the
Minister of Tramsport be pleased tn
state:

(a) the annual profit or loss ac-

counts of the Delhi Transport Autho-
rity since its inception:

(b} its working expenses during
these years:
(c)y its capital investment; and

(d) loans taken from Government?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) to (d). A statement giving the
required information is laid on the
Table of the House, [See Apnendix
VIIL. annexure No. 28.]

Carcurra TELEPHONE EMPLOYEES

*1725. Shri A. C. Guha: Will the
Minister of Commuaications be pleas-
«d to state:

(a) whether it is a fact that a
Tnion of Calcutia telephone employees
made certain allegations of deterio-
raticn of the service conditions of the
employees since  Government  have
taken over the telephone from the
Bengal Telephone Corporation;

(b) if so, how far these allegations
have been found to be true or false;
and

f¢) what changes have been made 1n
the service conditions since Govern-
ment management started?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) In 1949,
the Calcutta Telephone Branch of the
Union of P. and T. Workers wrote a
letter to the General Manager raising
in a general way certain points, some
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of which pertained to the departmen-
talisation of the staff. As the griev-
ances were not specific, the Union
was immediately asked to quote con-

c=¢te cases, but no reply has been re--

ceived by the General Manager so far.
No other representation has been re-

ceived by the Director General or the

General Manager, Telcphones.

(b) In view of (a), the gquestion doeg
not arise.

(c) The Ex-Company employees have-

been brought on the Central Govern-
ment terms and conditions of service
with effeet from the 15t April. 1446,
care being exercised to ensure that they

were not adversely affected at the time -

of their formal transfer to Government
terms and that their conditions cf ser-
vice and prospects of promotion were
not inferior to those which they could
have reasonably expected under the
Company's administration.

ALL INpra WonEeN's Foop Couxtin

*1744. Shri Madiah Gowda: Will
the Minister of Food and Agriculture
be pleased to state:

(a) which local organisaticns
workinz under the Ail India Women's
Foed Counrii: and

(b) what is the amount of

subsidy
for each one of those centres?

The Deputy Minister of Commerce
and Imdustry (Shri Karmarkar): (a)
and (b). The All India Women's Food
Couneil has branches and sub-branches:
lorated at wvarious ceatres in ° India,
which are not separate local! organisa-
tions. The Council gets a grant from
the Government of India, out of which
it makes allotments to various branches
arcording to reauircments. A state-
ment showing the number and loca-
tion of such branches together with the
amounts allatted to them during 1050
51 tn 1952-53 is placed on the tahle of
the House. [See Appendix VIII, an-
nexurec No. 27.]

RaTLwAY FARES

*1745. Shri M. Tslamuddin: Will the
Minister of Railways be pleased to
state:

{a) whether the rate of railway fare
iz uniform in all the Railways, and

(b) if not, where. how and why it
varies?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) and (b). The bases of railway
fares are uniform on all railways ex-
cept on certain sections, on which high~

"are-

1754,
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er fares are charged on account of
special factors, such as higher cost of
construction, maintenance and working.
A statement showing these sections and
the bases of charge thereon has been
placed on the Table of the House.
LSee Appendix VIILI, annexure No. 28.]

ToBACCO
*1746, Shri M. Islamuddin: Will the

Minister of Food and Agriculture be .

pleased to state:

(a) the area of land (In acreage)
under tobacco in each tobacco growing
State during the last 3 years;

(b) the quantity and wvalue of
tobacco consumed in India during
these years; and .

(c) the quantity and value of tobacco
exported abroad in each of these
years?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (c¢). Two statements giving the
required information are laid on the
‘Tavle of the House. [See Appendix
VIII, annexure No, 29.]

(b) The quantity of raw tobacco
cleared for home censumptien during
the years 1948-49, 1949-50 and 1950-51
was of the order of 160, 208 and 2189
thousand tons respectively. Data re-
garding value of tobacce consumed are
not available,

Ex-B. N. Rarrway EMPLOYEES
AT TATANAGAR

*1747. Shri Nambiar: Will the
Minister of Railways be pleased to
slate:

(a) whether representations from the
Ex-B.N. Railway Employees at Tata-
nagar, Jamshedpur have been receiv-
ed on the need of granting compensa-
toty allowance to the employees there
and if so, what actions have been taken;
and

(b) whether the Rules regarding the
grant of House Rent Allowance are
strictly followed in this area com-
mensurate with the increased popula-
tion; if not, why not?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) The reply to the first part of the
question is in the negative, The se-
cond part of the question does mnot,
therefore, arise.

(b) Yes, It may be added that the
increase in the population of Jamshed-
pur (Tatanagar) has not been such
as to gualify for house rent allowance
at a %het rate.

161 P
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VENDING CONTRACTS

*1748. Ch. Raghubir Singh: Will the
I\?u:;ster of Railways be pleased to
state: .

(a) whether it is a fact that Gov-
ernment is contemplating to replace
licensing system of vending contracts
on Northern and other Railways by
tender system; and

(b) if so, how long will it take to
give effect to it?

The Parliamrentary Secretary to the
l"r;nr: Minister (Shri Satish Chandra):
a) No.

(b) Does not arise.

FIROZABAD RAILWAY STATION

*1749. Ch. Raghubir Singh: Will the
I\Ea?ster of Railways be pleased to
~ state:

(a) whether it is a fact that Firoz-
abad, an important station on Northern
Railway has no electricity while the
town itself has;

(b) do Government propose to have
Clegtﬂclbf connection on this station;
an

(c) if so, how long will it take?

The Parfiamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) and (b). Yes. .

(c) It is propoged te electrify the
station during 1953-54.

g -FaTd
*uyo, st fomraR Tag: #01 seTw

ool WA # 3% ol F A q9wS

1 F7 ® A fasdt & qg-FaETETQ

grafad §, R #0139 Wi & fou

=g T FX A TEE ?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): Delhi is at
present directly connected by air with
Amritsar, Bagdogra, Banaras, Bombay,
Culcutta, Gauhati, Hyderabad, Jaipur,
Jammu, Jodhpur, Kanpur, Lucknow,
Madras, Nagpur, Patna and Srinagar.

Services to none of these places have
been discontinued,

AGRICULTURAL PUBLICITY

*1751. Shri Muniswamy: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a con-
terence on agricultural publicity is
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proposed to be held during the month
of August, 1952;

(b) what is the main object of such
a conference; and

(c) what is the estimated expendi-
ture to be incurred by Government for
the conferemce?

The Deputy Minister of Commerce
and Indusiry (Shri Karmarkar): (a)
Yes. A Conference on dissemination
of Agricultural jnformation js being
convened by the Indian ~Council of
Agricultural Research. The time and
venue of the meeting have not yet been
decided.

(b) The object of the Conference is
to examine ways and means by which
results of scientific research and agri-
cultural information could be success-

fully disseminated to the farmers and _

their requirements ascertained and to
evolve proposals for setting up a suit-
able machinery for this purpose
throughout the' country.

(¢) Government are not incurring
any expenditure for convening this
Conference.

. b

NorTH TRUNK ROAD OF AsSSAM

#1752, Shri Beli Ram Das: Will the
Minister of Transport be pleased to
state:

(a) whether Government are aware
of the fact that the North Trunk Road
of Assam, which connects Assam with
rest of India vie Jalpaiguri and Cooch-
Behar in West Bengal is not an all
weather road; and

(b) whether Government propose to
take up this road as a National High-
way?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Yes.
(b) No.

CoNDEMNED FOODGRAINS

*1753. Shri B. S. Murthy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total quantlty of rice and
wheat rendered unfit for human con-
sumption wirile stocked in the Central
Government godowns during 1950-51
and~10851-52 and the value thereof; and

(b) the causes for the same and what
action has been taken against the
officials responsible for the damage?
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The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)—

L Rice Value
Tons-cwt. gr. Ib. Rs. a. p.
1950-51 o o 3 8 24 12 ©
1951-52 + 111 019 995 6 ©
Wheat Value
Tons cwt. qr. lb. Rs. a. p
1950-51 o 6 316 141 0 ©
1951-52 . 218 1 8 1,459 ©0 ©

(b) These are mmgmﬁcant guanti-
ties, considering the gquantities stocked
and the question of action against any

_ olficial does not arise.

OFFICERS ON DEPUTATION TO
HYDERABAD

*1492. Shri Krishnacharya Joshi:
Will the Minister of States be pleased
to state:

(a) the present number of the
Gazetted Officers of the Central Go-
vernment whose services were lent
to the ‘Hyderabad Government after
the Police Action; and

(b) whether there 1is any time
limit of their service in Hyderabad?

The Minister of Home Affairs and
States (Dr. Katju): (a) Two.

(b) One officer has been lent till the
16th November 1953; the term of the
other officer expires on 10th July 1952
but the Hyderabad Government have
asked -for extension of the period ¥y
une more year.

StATE EMPLOYEES OF TRIPURA

399, Shri Biremn Dutt: Wil the
Minister of Staiés be pleased to state:

(a) the departments of administra-
tion of Tripura State which have been
re-organised and are getting pay on
new scales;

(b) the departments that await re-
organisation; and

(¢) what interim relief is considered
to be given to the employees who are

not getting pay according to the revised
scales of pay?

The Minister of Home Affairs and
Btates (Dr, Katju): (a) The reorganisa-
tion of the services and revision of
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scales of pay of the posts in respect
of the following Departments have been
sanctioned:—

(1) Police.

(2) Civil Supplies.

(3) Co-operation.

(4) Judicial. .

(5) Registration.

(b) The proposals in respect of the
following departments are still under
consideration:—

(1) Secretariat.

(2) Excise,

(3) Forests.

(4) Jails. -

(5) Education.

(6) Medical and Public Health.
(T) Agriculture.

(8) Governmemnt Press.

(9) Industries. Commerce and
Labour.
(10) Works and Buildings.

{¢) No interim relief is proposed.
- BENGAL MunICIPAL ACT

400. Shri Biren Dutt: will the‘
Minister of States be pleased to state:

i for
a) whether there is a proposal
exg.ending Bengal T_h'iumcma‘. Act
Agartala Municipality: and

if the answer to part (a) abowvr
beﬂg; the affirmative. what steps have
been taken in the matter?

inister of Home Affairs and
St‘:::; ?:)r, Katju): (a) and (b). The
Chief Commissioner is considering _1r
consultation with the local Municipalitv
a provosal to extend the Bengal Munici-
pal Act to Tripura.

SHIPS

401, Shri Badshah Gupta: Will the
Minister of Transport be pleased to.
state: .

' the number of cargo ships and
Dai:énﬂel' ships respertivelv belonging
to the Indian companies with the date
of each being put fo seai

(b) their respective costs I:md names
of the owners),

(c) their respective routes: and

(d) the names and sea-gning dates

he cargo and passenger ships nwn-
331 "'bv nnn'!-!‘lndian nationals wholly or

- partially?
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The Parliamentary Secretary to the
Prime Minister: (a) to (¢). The reguir-
ed information is given in the state-
ment laid on the Table of the House.
[See Appendix VIII, annexure No, 30.]

[ ]

(d) Tt is regretted that the required
information is not awailable,

L]
Marze anp MriLo (PRODUCTION)

402, Shri Ganpati Ram: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total area under milo in
difgerem States in 1950-51 and 1951-52:
an

(b) the total production of maize in
different States in 1951-52 and the per-
centage of increase or decrease in the
preyious three successive years?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). Two, statements giving the
available information in respect of
jawar and maize are placed on the
Table of the House. [See Appendix
VIII. annexure No 31.] Milo is not
produced in India, and its nearest equi-
valent is jowar.

PuLses

403. Shri Ganpati Ram:  Will the
Minister of Food and Agriculture be

) pleased to state:

.a i _
O“* (a) the total area under the culiiva-
. tion of pulses in 1951-52 and 1952-53

and specially in Uttar Pradesh;

(b) whether the production of puises
in 1052-53 is surplus in Uttar Pradesh*

(e) if so, how much has so far been
transported to the deficit dreas during-
the current year;

(d) what is the area under sovabin
&nd whether the production of soyabin
is encouraged in some parts of the
various States; and

(e) if so. what is the total additinnal
ecroduction in India in 1952-537

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
Final estimates of pulses for 1951-52
have not yet become available, except
for ‘other Kharif pulses’ which include
urad mung, moth, kulthi etc. A state-
ment giving the Final Estimates for
these pulses and the latest available
estimates for other puvlses iz laid on
the Table of the House,
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For 1952-53, no data are yet available
since sowings of kharif pulses are at
present in progress while those of rabi
pulses will commence only after a few
months,

(b) and"(c). Do not arise.

(d) Complete and reliable informa-
tion regarding the area under soyabean
in India is not available. A statement
giving the available information State-
wise is placed on the Table of the
House.

As a result of the researches on the
cultivation of soyabean crop in the
Punjab carried out in 1950, the Punjab
Government was asked to arrange for
the multiplication of certain varieties
of seeds in Kangra Valley and to sub-
cidize their distribution to cultivators.
Thev are since multiplying the seeds.
Biochemical investigations into six
varieties of sovabean were also carrled
nut at the Indian Institute of Science,
Bangalore in 1950 and the results were
brought to the notice of the State Gov-
ernments, Further experiments on
covabean are at oresent in progress in
West Bengal. U.P. and Mysore.

(e) Estimates of production in 1952-
‘53 are not yet available.

STATEMENT I
Area under pulses 1951-52
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' STATEMENT 1II
Available Estimates of Area under Soyab cans

1949-50
States Area

(Acres)
Assam . . : ) 400
Madhya Pradeeh . . . 152
Orissa . f g i " 1,239
Untar Pradesh . . . f 156
Jammu & Kashmir 2 : 994
Bhopal. . . . . 8
Coorg .. . . CL . 1
Other States . . . . N.A.

-or propose to take, on

000 acres
Gram Tur
Second Fore-  Second Fore-
cast cast
All India . 16,928 5,384
U.P. . 6,212 ::610
’000 acres
" Other kharif Other rabi
pulses Final  pulses First
Forecast Forecast
All India . 11,115 1,750
uU.P. . 633 N.I.
N.I.—Data for U.P.,, Bihar and

West Bengal do nnt hecome available
at the time of the First Forecast of ‘other
Rabi Pulses’ and as such are not included
in all-India totals. They become avail-
nble only at the time of Final Forecasts,

N.A.—Not available.

RAILWAY LINES FOR BIHAR

Will the
pleased to

404. Shri L. N. Mishra:
Ninister of Rallways be
state:

(a) the proposals that the Gowvern-
ment of Bihar lade to the Government
ol India in course of the last five years
for restoration, relaying and construc-
tlons of Rallway lines in Bihar; and

(b} the steps Government have taken
each of the
proposals?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) and (b). Proposals made by the Gov-
ernment of Bihar in the course of last
% years for restoration and construc-
tions of Railway lines in Bihar to-
gether with the steps taken or proposed
to be taken on each of the proposals
are shown below:—

Steps taken or proposed to be taken.

Restoration
(1) Tinpahar-Raj- The line has already
mahal. been opened to tra-

ffic on 30-12-51.
(2) Bhullpur—hhn The work of res-

- toration i¢ in pro-
gress and is expect-
ed to be completed

in 1953-54.
(3) Pnrurmn-Sup— The section was
N opened to traffic on

11-5-195L.
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Steps taken or proposed to be taken

Construction. of new lines

(1) Barwadih-Torl-
Birmitrapur,

(2) Purulia-Lohar-
daga Railway
conversion from
narrow gauge to
Broad Gauge.

(3) Gaya-Ranchi.

(4 Hl]lpur-Sheb-—
ganj-Govindganj-
Aretaj-Sagaull

(s) Hazaribagh-
Rampurhat

(6) Sltamarhi-Son-
barsa,

The matter is under
reference with Bihar
Government,

Conversion of Muri-
Ranchi secton only
is being examined as
a sepacate project, as
decided by the Cen-
tral Board of Trans-
port.

s pd -
accordl
op&ee decision ‘5
the Central Board of .
Transport,

Do

Do

Necessary  surveys
have been carried out
but reports have not
yét been received.
The project will be
reviewed on receipt
of survey reports,

©) Clmku-A!mlia- The project involves

(8} Madhepura-Sin-
gheswar-Asthan-
Raghopore-For-
besganj-Birpur.

(9) Murliganj-Dau-
ram Madhepura.

crossing of the river
Gandak and is to be
considered when a fi-
nal decision about the
site of a bridge across
the river is peached.

The Central Board of
Transport have deci-
ded that the project
should be reviewed
after first stage of
Kosi mult-purpose
scheme is sanctioned.

A provision of Rs.10

lakhs has been made
in the Budget for
rqsri $3 an dthe
work i3 expected to
be completed in 1953-
54.

SCHED ULED AREAS
406. Shri Sanganna: Will the Minis-
ter of Food and Agriculture be pleased

to state:

(a) how many tanks and wells were
constructed and dug respectively in the
Scheduled areas of each Part 'A’
State dufing the last five years:
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(b) the amount spent on these works
during the last five years: and

(c) whether the people in the sche-
duled areas were employed for the
execution of these works?

The Deputy Minister of -Commerne
and Industry (Shri Karmarkar): (a) to
(c). The information is not readily
available. It is being collected from -
the State Governments concerned and
will be placed on the Table of the
House in due course.

CasH CERTIFICATES

407. Sardar Hukam Singh: Will the
Plnist&r of Oommumtluu be pleasad
‘0 sta

ta) ‘whether any claims had been
registered in respect of cash certificates
vurchased by Indians in Pakistan prior
4o Partition and lost during disturb-
ences:

(b) if so, the number and value of
such certificates:

(c) whether any decislon or agree-
ment has heen arrived at between
India and Pakistan for payment to
such claimants; and

{d} whether the Government of
India have pald any claims of Muslims
who had migrated to Pakistan after
partition and could not produce cash
certificates?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.

(b) (i) Number of claims register-
ed—35,758, :

(i) Value of
Rs. 23,37.025.

(¢) Yes. In August, 1947, the Parti-
tion Council had decided that facilities
for the transfer of Savings Bank ac-
counts and Cash Certificates should be
afforded to the people of both the
dominions up to 3lst March, 1948.
Owing to disturbances and mass migra-
tian, the transfers could not be effected
upto. 31st March, 1948, and hence it
was decided in April, 1948, that Post
Office Cash Certificates should continue
to be transferred from one country to
the other provided the applications for
such transfer were registered in any
post office of the transferee country on
or before 30th June, 1949. In the case
of deceased investors, the last date for
registration of claims in the respective
countries was made 31st March, 1950,

(d) Yes. The number of such'(‘lain}s
trgnsferred from India to Pakistan is

these  claims—
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90. The value of these claims is
Rs. 1,21,133.

LAND To DISPLACED LAND OWNERS OF
JAMMU AND KASHMIR STATE

408. Sardar Hukam Singh: Will the
Minister of States be pleased to state:

(a) whether apy allotment of land
has been made to displaced land
owners of Jammu and Kashmir State
who Irad to migrate from areas now
in the possession of raiders and have
been living in India in vrious places
outside relief camps; and

(b) if so, what area has been so
zilotted?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). The
allotment of lands to Kashmiri dis-
placed persons is primarily the responsi-
bility of the Jammu and Kashmir Gov-
ernment, who have registered the
claims of such persons, including those
outside Camps. with a view to resettl-
ing them on land that may be avail-
able within the State. Land has heen
allotted to some pevsons in some othet
States. but detailed information relat-
ifg to such allotment is not readily
available.

RatLwAY COACHES

409. Shri Achuthan: Wil the Minis-
ter nf Railways be pleased to state:®

(a) how many new third class car-
riages with moderm amenities have
heen put to use in the Southern Rail-
way in 1951 and 1952:

(h) the total number of such
rarriages so put in all Railways of
Tndia during the above vears; and

(c) how many such carriages have
heen put in the Frnakulam-Sharmoor
line in 1951 and 19527

The Parliamentarv Secretarv to the
Prime Minister (Shri Satish Chandra):
fa) 55 in 1951 and 26 in 1952 so far.

(b), 451 in 1951 and 114 in 1952 so far.
(c) The information has been called

for and will be laid on the Table when
':H:eived.

RaiLwAYy COACHES

410. Shri Ajit Singh: Will the Minis-
ter of Railways be pleased to state:

fa) the numher onf coaches the
Indian Railwavs had just before
Partition;.

14 JULY 1952

“to 31-3-52. It is

Written Answers 1

(b) the number left with India after
Partition;

(c) the number of Coaches mahu-
factured in Indian Factories uptodate
since Partition; and ’

(d) the number of Coaches import-
ed during the same period?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Figures for the number of coaching
vehicles of Indian Railways just before
the partition are not available. The
number of coaching vehicles on 31st
March 1947, the earliest date before
partition for which figures are readily
available was 24.915.

' (b) The number on 31st March 1948
was 20.380.

(c) The information available is up-
coaching  vehicles
manufactured in Railway workshops—
1.532. other Indian factories—364.

(d) 98 ronaches have been imported
upto 31-3-1952 since partition.

PronucTtion & Rice v MAbpHYA
PRADESH

411. Shri K. G. Deshmukh: Will the
Minister of Food and Agriculture be
pleased to state: .

(a) the quantity of rice produced in
Madhya Pradesh during 1951-52;

(b) the total uirements of rice
per annum of thé said State; and

(e) the ouantity of rice exported
from the said State during 1951-527

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
Aceording to the latest estimate. the
ruantity of rice oroduced in Madhva
Pradesh during 1951-52 is 2,419,000
tons.

(by Tt .is difficult to give any definite
fipure to represent the requirements of
a State in which a larfe nart of the
ponulation is not rationed. The re-
nuirements will denend a ereat deal on
the nrire. The rationing requirements
nf Madhva Pradesh of rice fn a normal
vear is about 125.000 tons.

(#) The Basir Plan is worked on the
hasie of the calendar year. 23.000 tons
nf rier was exnorted from Madhva Pra-
Aash during 1951, The guantitv offered
for export from 1-1-52 to 5-7-52 is
A3 000 taons, .
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FOREsTS

412. Shri Ganpati Ram: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the tota] area (State-wise) co-
vered by the several types of forests;

. (b) what effective measures have
been undertaken by the Forest Re-
search Institute for natural regenera-
tion of forests dnd to meet the demand
of timber and fuel in the country; and

(c) whether the plantation of forests
has been increased and if so, to what
extent?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The hon. Member's attention is invited
to the reply given to part (a) of Starred
Question No. 818 answered on 13-6-52.
Further analysis of the areas by types
of forests is not awvailable.

(b} The Forest Research Institute
conducts researches on methods of
natural regeneration of various species,
and the results are circulated amongst
all the States. These are contained in
the Institute’s annual reports which
are available in the library of the
House. The States apply the success-
ful methods of regeneration to their
timber and fuel forests, thus ensuring
continuous supply against the heavy
demand, :

(c) Yes. All the States raise planta-
tions of economically important species.
The total area of forests artificially re-
generated annually all over India is
about 256 sq. miles.

TuBe-WELLS 1IN U. P,

413. Shri H. N. Mukerjee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether contracts were given by
the Government of India lasf year to
certain firms for digging tube-wells in
Uttar Pradesh;

(b) the hames of the firms and the
amount of money involved in the con-
tracts; and
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(c) the progress, to date, of the ope-
ration?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The Government ol India did not give
any - contract for the construction of
tube-wells in UP. 1o any firm. The
Government of Uttar Pradesh, how-
ever, entered into a contract with a
firm in December, 1950 for the construc-
tion of 440 tube-wells in the State.

(b) The name of the firm is Messrs.
Associated Tube Wells Ltd. and the
amount of money involved in the con-
tract ig about Rs, 141 lakhs.

(c) According to the progress reports,
the contractors have completed about
25 per cent. of the total work so far
and the remaining work is in progress.

ScHEDULED CASTES 1N CENTRAL SERVICES

414, Shri Ajit Singh: Will the Minis-
ter of Home Affairs be pleased to state:

(a) the number of the Scheduled
Castes. Scheduled -~[ribes and the
backward classes men who have been
given services in the Central Secreta-
riat under the rescrvation scheme of
the Government of India; and

"(b) what sort of services have
they been given (rank-wise)?

The Minister of Home Affairs and
States (Dr, Katju): (a) and (b). In-
formation regarding the number of
Scheduled Castes anu Scheduled Tribes
employed in the Central Secretariat is
being collected and will be laid on the
Table of the House in due course.

The question as to what classes of
citizens other than Scheduled Castes
and Scheduled Tribes should be recog-
nized as “backward” and what con-
cessions (including reservation in ser-
vices) should be granted to them, will
be considered after the recommenda-
tions of the Commission to be set up
by the President under Article 340(1)
of the Constitution become available.
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Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Tariff Act. 1934."

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
duce®* the Bill.

STATE ARMED POLICE FORCES
(EXTENSION OF LAWS) BILL.

The Minister of Home Affairs and
States (Dr. Katju): I beg to move:

“That the Bill to provide for the
extension of disciplinary laws in
force in any State relating to the
armed police force of that State
to members of the said force when
serving outside that State, be taken
into consideration.”

Very few words are necessary in
respect of this motion. The House is
aware that in several States both in
Part A and Part B, armed consta-
bularies exist. and for their mainte-
nance, discipline and varioys other
matters there are statutes in existence.
Recently when one State sent for the
assistance of the armed constabulary
in the neighbouring district (belong-
ing to another State) the question has
arisen as to how this loan of consta-
bulary is to be governed, and this Bill
provides that when any members of
any armed constabulary force go else-
where they would continue to be
governed in relation to matters of
discipline and other liabilities by their
own laws. That is the object of this
Bill. There is nothing else.

Mr. Speaker: Motion moved:

“That the Bill to provide for the
extension of disciplinary laws in
force in any State relating to the
armed police force of that State
to members of the said force when
serving outside that State. be taken
into consideration.”

Dr, S. P. Mookerjee (Calcutta South-
East): May I just ask one or two ques-
tions—I do not want to make any
long speech.

~ What exactly was the provision of
section 3 which is sought to be amend-
ed now? Secondly how will co-ordi-
nation be obtained if some portion of
the police force working in a particular
province is under the disciplinary
jurisdiction of another authority?
Does not the hon. Minister feel that
it may lead to practical complications?
Uptil now the practice has been that
if any police force from one State is

*Introduced with the previous recom-
mendation of the President.
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sent to another State, then all the
police forces in the latter State work
under one disciplinary jurisdiction.
How exactly will those details be work-
ed cut? Were there any practical diffi-
culties in giving effect to the provisions
of the law which have been in exist-
ence for the last sixty years. or is it
that this demand has just heen made
on account of the old Indian States
coming into the Indian Union? Thg;
hon. Minister may explain how this
co-ordination wili be obtained- under
the proposed amendment.

Dr. Katju: There would be no diffi-
culty. The question arose in this way.
The police forces were governed by
their own laws. When they were lent
and they went outside, you had to’
amend the statutes in this way that
either you provide that they would
for as many days as they remained
outside their own States be governed
by some other laws, or you provide
that they would be governed by their
own laws. I am speaking, not with
exact knowledge, but I imagine it is
true that when Armed Forces go out-
side and go for assistance to other
countries they continue to be governed
by their own laws. That is my im-
pression. But so far as this is con-
cerned I do not think there will be
any difficulty whatsoever because we
have considered the matter and we
thought that when these armed con-
stables go elsewhere they should con-
tinue to be under their own officers—
they are for purposes of service, sub-
ject to the direction of the other Ins-
pector-General—but so far as the in-
ternal management is concerned, the
observance of discipline and other
things. they continue to be subject to
their ‘'own officers. And there should
be no difficulty in the working of this,

Shri Punnoose (Alleppey): I wish to"
make a few observations on this
matter, The object of the Bill as
stated by the hon. the Home Minister
is that with regard to the armed -
police forces that are moved out from
one province to another the laws of’
discipline of the particular force will
govern them and not the laws of dis-
cipline of the State to which they go.
That is what I understand.

In the first place there is no indi-,
cation as to why this new extension
has been sought for. What exactly
has been the difficulty felt in the past
and what have been the conditions
that persuaded the Government to
bring in this extension, have not been
explained,

I would also request this House to
take iInto consideration the whole
mental attitude of our people with
regard to these things. The forces
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referred to in this Bill are known to
every Indian: the Bengal Military
Police, the Eastern Frontier Rifles,
etc. Of course the Malabar Special
Police is not included in the schedule,
I'ney have been very well known to
our people, and their past 1 such a
black past. such a repulsive past that
any scrt of extension or amendment or
encngs s with regard to these forces is
always likely to be looked upon with
very great suspicion. Probably due to
the long years of generationg of foreign
rule in this —ountry our people have
that mental attitude and that mental
climate in which they look with very
greai suspicion on anything that is
likely to add to the powers of these
forces. That is one thing.

Secondly, it is very clear that the
,Home Minister is bringing before this
House a fairly large number of amend-
ments, Bills, etc., for arming himself,
for what, I do not know, He entire-
ly denies that there is any sort of
emergency here in this country today.
He goes to the extent of losing his
temper when......

Mr. Speaker: Order, order. He should
not make such remarks. He ?ﬂ}ﬂ be
t does

not add to the dignity of the House.

Shri Punnoose: Yes; I withdraw. For
example, the other day, when the Bill
for the employment of the Navy and
Air Force to disperse unlawful as-
semblies was discussed, he emphasised
that there was no sinister motive be-
hind that. But, what exactly are the
circumstances that persuade the Home
Minister to make this extension is
not very clear. That is a matter on
which I shall make some observations
for clarification. In the Police Act
of 1888, it is clearly stated that these
forces that move from one province
to anoither province will be governed
by the discipline and the laws of the
province to which they go. That is
very clear. Here it is said that what is
sought for is that those forces will
be governed by their own rules irres-

ctive of the province to which they

0. What exactly is the result of
his? That is the point on which cla-
‘rification is needed, For example, the
Bihar Special Police is taken to Hyde-
rabad. Are we to understand that
they will be under the discipline, and
under the laws of that particular force
and that the rules and discipline of
the Hyderabad police force are not
binding on them? If the answer is that
hey will be under their own rules and
discipline, that is a very serious matter,
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On 3rd April, 1951, when the De-
mands for the States Ministry were
being discussed in this House, an hon.
Member of the Congress party had
this to say about the Special Police
that was working in Hyderabad at
that time:

“......but two more battalions of
Armed Police have been brought
from Bihar, for it is contended
that all this is necessary to combat
communism., It may be so. I
can only express my fervent hope
that the new battalions from Bihar
will not live up to the unenviable
reputation for brutality that has
been established by armed units
from other States, notably the in-

vIamous Malabar Police.”

3764

Of course, she had something good
to say about the U.P, Armed consta-
bulary.

Shri C. D. Pande: Repeat that also,

Shri Punnoose: What is relevant is
thedother thing. Any way, it conti-
nued:

If the armed police that is trans-
Constabulary that has shown a
clean record in Hyderabad.”

If the armed police that is trans-
ferred to another State is going to
be governed by its own discipline,
what does it mean? The Bengal
Police Act is here. It is stated there
that a particular offence can be tried
only by an officer of such and such
rank of that particular police force.
An armed police force is called in at a
time when there is some emergency.
The conditions will be abnormal. Whe-
ther the calling in of that force is
justified or not, that depends upon
the judgment of the authorites. At
a time when abnormal conditions are
prevailing, if the police force that is
taken to that particular Siate is not
under the control of the officers, of
the Inspector-General of Police, of
that particular State, if the Ministry
for Law and Order in that State has
no control over this force, what does
it mean to the people of that State?
That is what I ask. I~ believe it
means a lot. There is no instance of a
force moving out and serving in an-
other province without giving rise to
bad reputation. There 1is always a
complaint, and that is natural, be-
cause these forces are strangers there.
They do not know the conditions that
exist there. They have sno ties with
the people there. With the result,
that they move about with the tem-
perament of an Army of occupation.
On that occasion. if the officers of
that particular State, if even the



8765 State Armed Police

{Shri Punnoose]

Ministry of Law and Order in that
State have nothing to do, and have
no contrvl over these forces, it means
that the people will be left at the
mercy of those police forces. If my
reading of the amendment or extension
of the law is correct, I wish to oppose
it very strongly. because that is ad-
ding to the miseries of the people. The
Members of this House and the peo-
ple at large have every right to ex-
pect from a Government that calls
itself, national, from the Congress Gov-
ernment, a law disbanding all these
Special police establishments. The
National Movement has demanded it.
With regard %o the Malabar Special
police force of one province shall not
put forward by the National Move-
ment for the disbandment of these
forces. We should have at least ex-
pected an amendment tkat limits the
power of these forces. At least we
could have expected and we should
have expecrted that the Congress Gov-
ernment would say that the Special
police force of one province shall not
be taken ou o another province. On
the other hand, today. more extensive
powers are demanded in fact, though
in wording, it is not so. As such I
strongly oppose this extension and
call upon this House and appeal to
this House to look very seriously into
this matter.

Shri S. S. More (Sho'apur): May I
rise to a point of order, Sir? It ap-
pears that by this piece of legislation.
certain enactments which have appli-
cation within the territorial limits of
certain States, may be extended in
their operation to ano‘rer State. Let
me take an instance. A contingent
of the Bombay Special police is sent
to Bangal. There is the Bombay Act
applicable to this contingent. Wili
that Act get operational extension to
Bengal? My submission is. can we
validly do that sort of extension? The
necessary result of this piece of lefis-
lation will be that sort of extension
We have got some personal laws.
Wherever a Hindu goes, his personal
laws pursue him. It appears in this
case that the Government is commit-
ted to giye a sort of a personal feature
to the particular enactment which may
be operative in that State. Can we
validly do it?

Mr. Speaker: In this respect, while
Mr. Punnoose was sn~aking. I lookad
jnto the provisions of the Bill and I
wanted a clarification from the hon.
Home Minister. He may say whether
I am thinking on right lines, If I
express that, perhaps, the point of
order raised by the hon. Membzr Mr.
More will also be disposed of on the
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merits. Of course, that point of
order can be disposed of without
going into the question of merits by
simply saying that so long as the legis-
lation that is now proposed is within
thre competence of the Government of
India, it certainly has jurisdiction to
amend the laws of the whole of the
Indian Union. The difficulty which he
points out will not come in so far only
as the legal jurisdiction of the House
is concerned, That is not the prin-
cipal point to my mind. He raises
an objection on merits which also is
the objection of Mr. Punnoose in an-
other way. But I find that in line
16 the phraseology is that the mem-
bers of the wvarious Police Forces in
different States *shall continue to be
subject to the same laws in respect
of discipline and liabilities as would
have been applicable to them, if they
had bein d'scharging those functions
within the State to which the said forces
belong”. So, 1 say this phrase “con-
tinue to be subject to" implies that,
by being sent outside the territorial
limits of the State., the laws of which
have constituted that particular
Police Force, he does not cease to be
subject to those laws, though he will
be serving some other Government
and will also be subject to the disei-
piine in annther State not so far as
service conditions are concerned, but
so far as execution of orders given
by that State are concerned, to the
laws of the other Siate. That is how
I feel about it. Am I right in that
presumption? Because, the words
are “continue to be subject to”. It is
not attempted to interfcre with the
laws existing in the parent State, nor
is it an attempt to enforce those laws
in the other State. The only ques-
tion is that the personnel does not get
free from its obligations, from Iits
discipline in the original State,

Dr. Katju: That is true so far as it

goes. The words are “in respect of
dlscipline and liabilities”, If he com-
mits anv offence in another State. of
course, he will be liable to be punish-
ed. If there is any offence covered
by the laws of that State, he will be
punished.

Dr. 8. P. Mookerjee Before you
give any ruling...

Mr, Speaker:
ruling.

Dr. S. P. Mookerjee: May I draw the
attention of the Home Minister to
one matter? In the Seventh Schedule
to our Constitution, No, 80 in List No.
1 which is the Union List, is as follows:

“Fxtension of the powers and

jurisd'ction of members of a police
force belonging to any State to

I am not giving a
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any area outside that State, but
not so as to enable the police of
one State to exercise powers and
jurisdiction in any area outside
that State without the consent of
the Government of the State in
which such area is situated;”

and the next is:

“extension of the powers and
jurisdiction of members of a police
force belonging to any State to
railway areas outside that State.”

That is unconditional. That is not
relevant here. Thus if we desire to
extend the powers and jurisdiction

of members of a police force of one
State to another, and enact a law for
the purpose, it is only Parliament,
because it is a Union List subject,
whicih can legislate, From that point
of view. this Bill is in order. but it is
for consideration whether the clause
mentioned here should not include
some such phraseology as given in
No. 80. viz.,, whatever is done 'must
be done with the concurrence of the
Government of the State concerned
where a police force is being trans-
ferred for temporary use.

Mr. Speaker: That will automatical-
ly follow, because when the transfer
is made, it will be at the request of
that State; and again, the distinction
which I feel still is that, by this Bill,
the police force which is going to be
imported into another State is not
called upon to exercise powers and
jurisdiction in that area which vest
in that police force in pursuance of
the laws under which they exercise
powers in the original State., No.
They will be there only for certain
orders to be received and carried out
by them, and they will be under the
laws of the State to which they go.
The only clarification which this Bill
seeks to make, it seems to me, is that
by the mere fact of being drafted
for service in another State, they do
not lose all the responsibilities that
they have for discipline and other
subjects as a force of the parent State.

Dr. Katju: That is so.

Shri S, 8. More: As the House is
being called upon to extend the area
of certain enactments which are of a
State nature to other Statee, shall we
be entitled to go into the particular
enactments whichh come to be exten-
ded if we pass this piece of legislation?
Because, _otherwise, we shall not be
In a position to go into the particu-

r merits or demerits of the enact-
ments,

Mr. Speaker: The hon, Member will
see that there is no case of extensiop
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so far as I can see from the structlire
of this Bill. If he sees now, for ex-
ample, the wording:

“The Central Government may,
by notification in the Official
Gazette, add to, or omit from the
Schedule any enactment and on
the publication of such a notfi-
ration, the Schedule shall be deem«
ed to be amended accordingly.”

Now, that refers to...... No, that is &
different provision. I am referring

Shri S, 8. More: I am not quess
tioning the sovereignty of Parliament.

Mr, Speaker: Apart from the soVéa«
reignty of the House, I was just
trying to find out the particular part
which refers to the Schedules. There
is a provision under Section 3 of the
Police Act of 1888. I have not look-
ed into that Act. but it appears to be
a supervening clause, and it is pos-
sible and I am inclined to think that
thcse  various enactments that are
mentioned in the Schedule perhaps run
counter to the provisions of Section 3
of the Police Act. We are removing
that Section. That is how I feel
about the construction of the Bill.
When the police force is obviously
outside the State. the question that
really arises is, whether the Police
Act of that State should be considered
to have extra-territorial jurisdiction
when the Police force is outside the
territory of that State. Obviously, it
should be governed by the Police Act
when it is outside so far as matters
of discipline go. The hon. Minister
even will bear me out. When it is
outside the State limits. it is to be
governed by the Police Act, but under
its own constitution, it is not that the
force is disbanded or ceases to be a
force under the special Act by the
mere fact of being drafted in another
State. The police force continues to
be under the same Act by wiich it
was constituted in the particular parent
State. A possible conflict may arise.
Therefore. so long as the force is
outside the limits of the parent State,
then, so far as the inconsistencios go,
it is necessary to say that, that Act
will not apply in matters other than
discipline, jurisdiction ete., That is
hmls; I believe the structure appears
to be.

Pandit Thaknr Das Bhargava (Gur-
gaon): Will there be then two. discip-
lines, two liabilities, one in respect.of
the local Police Act and the’-other
pertaining to the Act of the -State
from which the different forces come,
Supposing he committs an offence.
will he be subject to twa penalties®
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Mr, Speaker: I do not think it is
that: but I think the Home Minister
will be better able to explain, I have
not studied the subject. but my im-
pression is that it is much more to
co-ordinate or avoid the conflict of the
situation. If is not that there are
two disciplines. two powers to be in-
vested. No. There is some conflict
between the duties of that police force
and its discipline and all that. out-
side the State and inside the State;
-and in order to bring them into line,
it may be necessary for the time being
to suspend the operation of the dis-
cipline etc., in the parent State and
still continue it for all substantive
purposes, But it is for the hon.
Minister to explain in greater detail.

Dr. S. P. Mookerjee: Sir, it will
be better if the hon. the Home Minis-
ter looks into the Indizn Police Act
of 1888, So far as it appears to me,
it is one-co-ordinated Act. In Section
2. it starts with the proposition that

“The Central Government may.
by notification in the Official
Gazette, create a special police
district embracing parts of two
nr more provinces and extend
to every part of the said district,
the powers and jurisdiction of
members of a police force belong-
ing to a province specified in the
notification.”

Apparently, the object was that with
regard to districts in two provinces
adjoining each other. it is only the
Central Goverpment which may direct
that the police force belonging to one
province may go and work in the ad-
joining province.

Further. it is said that when such
police officer goes to a province which
is not his own, then, for all purposes.
he takes charge of the areas which
are to be under his control. That is sub-
section (iii). Tben Section 3 lays
dowM—as you have just indicated, it
is rought to be amended—that they
will be subject to the disciplinary
jurisdiction of the province where t.helyu
work for the time being. Thus, it
one complete and co-ordinated scheme
tl;nt was contemplated in the Act of
18A8R.

Here all that we are doing is this—
we are not altering the first two pro-
visions: even now I suppose, if these
police forces are required. the Central
Government’s permission will be neces-
sary: we are also not altering sub-
section (iii). because when they go
to a sister province. they will have to
take charge completely of a particu-
lar area which may Dbe allotted to
them. The question put by my hon.
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friend Pandit Thakur Das Bhargava
1s that when they go there obviously
they will have to be subjected to the
discipline of the authorities in that
province. But so far as certain other
matters are concerned. under the new
Bill before us, we are declaring that
they will be subject to the discipline
of their parent province. This is a
matter which requires some looking
into, so that we may not pass a law
which will be inconsistent with an-
other Act of which may defeat the
very object which the hon. the Home
Minister may have in view.

Mr. Speaker: Let us hear what the
hon. the Home Minister has to say

Dr. Katju: Sir. the Bill has been
examined with great care by the Law
Ministry. and legal advice has been
obtained. It is not quite correct to
say that an armed constabulary is
only used for quelling disturbances,
out of political considerations.

Dr. S. P. Mookerjee: Leave aside
that matter.

Dr. Katju: As has been pointed out
to me, there are the joint anti-dacoity
staff, the enforcement stafl consisting
of forces of two or more neighbouring

States. to check smuggling and to
ensure strict observance of law 1in
that behalf. Then there may be

emergencies, All these armed consta-
bularies have been established under
special laws. The House will re-
collect that in this Police Act which
was referred to just now. i.e. the
Police Act of 1888, in paragraph 2 of
that Article, these are called special
poiice forces, It may be a matter of
doubt whether this Police Act would
be applicable to the armed constabu-
laries because in respect of the armed
constabularies, in every State, special
laws have been passed. And as you
were pleased to point out just now,
in paragraph 2 it is said that ‘armed
force’ means any police force consti-
tuted by any of the enactments spe-
cified in the Schedule. If now, armed
constabularies at the present moment
have been constituted in Bengal, Bom-
bay. Ceptral Provinces (Madhya Pra-
desh). Orissa, Rajasthan and the Uttar
Pradesh., it may be that such
constabularies may be constituted in
other States later on. It is open to’
the Central Government to add the
armed forces constabularies of those
States also by a notification, to this
article, The question arose viz., that
when those people go to other States,
a difficulty may arise. It may

argued that the Police Act of 1888 is
not apolicable to them, because they
are armed constabularies. [t may be
further argued that inasmuch as they
are serving outside their State, they
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are not subject to the discipline of that
State, because they are serving outside
its jurisdiction. It may be argued that
they are not subject to the jurisdic-
tion of the Armed Constabularies' Acts
of the States in which they are serv-
ing because they are not members of
the forces to which those Acts apply.
BIn order to obviate those difficulties—
as you were pleased to remark, it is
not a question of functions or powers
or privileges, but what has been
made clear is with regard to discip-
line and liabilities particularly—it is
proposed that they will be subject to
the rigours of their own laws, and
punishable accordingly. if they com-
mit any offences or in any way dis-
obey the State laws. The only ques-
tion is. who will be the officer who
 will hold a jurisdiction over them? |
respectfully submit that it is a wvery
plain-sailing thing which is not likely
to cause any difficulty in working.
And no constabulary (armed) can go
across from one State to another. un-
less it is requisitioned by that neigh-
bouring State; therefore it will go
there with its concurrence. There-
fore I do not foresee any special diffi-
culty in any shape or form in the
working of this Bill, which was really
/p:_'oposeti in order to obviate any pos-
sible leg~l difficulties that may
arise in future,.

Dr. S. P, Mookerjee: Have the
State Governments been consulted.
and if so. have they agreed to this
Bill being passed?

Dr. Katju: This Bill has been under
consideration for a long time. If I am
not mistaken, I think every State has
very likely consented to it. The Bill
was framed last year, and so is it not
a product of this year. 'I:herefore.
let not the hon. Member put it on me.

Mr, Speaker: I think practically it
sppears to me at least that, the view
I was holding from the very begin-
ning has been more than confirmed
by what the hon. the Home Minister
has said. But it seems that some
Members of the Opposition are not
yet able to clear up their doubts.

" Dr. S, P. Mookerjee: The hon. the
“Mome Minister was not very clear ds
to whether the Police Act of 1888 ap-
plies to these forces or not. I could
have understood if the Bill had said
that the Police Act of 1888 would not
apoly at all to these forces. But it
refers only to Section 3 of that Act,
which means that other Sections of
the Police Act 1888 may aoply.

Mr. Speaker: Order. order. 1 have
got one suggestion to make. It ap-
pears to me that this kind of contro-

14 JULY 1952

Criminal Law 3772
Amendment Bill

versy will take up more time of the
House. So. we may just postpone the
consideration of this Bill at this stage,
In order that the hon. the Home
Minister may also, if he so likes, re-
examine any legal niceties. and the
Opposition also may go into legal
niceties. We shall take up this Bill
tomorrow.

Meanwhile, we may proceed with
the other Bills. In a way, we have
to devote our time to one measure or
the other. From what I have heard.
I feel that this Bill is more or less a
formal one, which does not require
much of discussion. However, 1in
order that it can be said to be formal,
it is necessary that the doubts raised
which have finally been reduced to
legal doubts now are cleared. There-
fore. 1 am suggesting this course,
that we take up this Bill for consi-
deration tomorrow, if the hon. the
Home Minister is agreeable.

Dr. Katju: I am agreeable, Sir.

Mr. Speaker: So. we shall now pro-
ceed with the further leg:slative busi-
ness.

CRIMINAL LAW AMENDMENT BILL

The Minister of Home Affairs and
States (Dr. Katju): I beg to move:

“That the Bill further to amend
the Indian Penal Code and the
Code of Criminal Procedure, 1898,
and to provide for a more speedy
trial of certain offences, be taken
into consideration.”

I hope this measure will find gene-
ral acceptance in this House because
it deals with a matter about which
we hear a great deal, namely, the
checking of corruption. Under the
present law, a bribe-taker is punished
because he is guilty of a substantive
offence. The bribe-giver is punished
because he is considered to be an
abettor. But an abetment means tlat
the main offence should be punished. If
he offered a bribe which was not ac-
cepted, then it was open to argu-
ment whether the intending bribe
giver hhad committed any offence at
all. and then there was the question
of speedy trials. All this subject was
examined by a very competent Com-
mittee which was presided over by
an eminent Judge of the Lahore High
Court who was a Member of the last
Parliament. This Committee is
known as the Bakhshi Tek Chand
Committee, This Committee went
into all these matters at very great
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length and it made certain recom-
mendations and it is in the light of
those recommendations that this Bill
has been framed. It goes a little
farther than the recommendations
there, Now the House will notice
that we propose under this Bill to
enact a new Section in the Indian
Penal Code called Section 165A and
that Section is intended to punish the
bribe-giver, whether he succeeds .in
his design or does not succeed, whe-
ther he succeeds in actually passing
on the bribe or whether he fails in
that object. This question of bribe-
giving and bribe-taking has assumed
new importance. Years ago, or ra-
ther in the past the idea associated
with bribe was that of extortion. name-
ly. the public officer concerned was
abusing his authority and was try-
ing to make money by exercise of
oppression and tyrannical conduct.
The case that we very often heard of
was that of a police officer extorting
a bribe. There is a murder commit-
ted. there is a dacoity committed in
a particular village or a particular
locality; the officer is not an honest
officer, he wants to make money, he
goes into the village and he tries to
spread his net far and wide and he
attempts whether he cannot make
some money, His agents give it out
that a certain moneyed person or
somebody who could pay is being
named by witnesses and might be in-
dicted in the offence, and by threats
he is able to extort money. The con-
sequence of that was that while for
the time being to save his honour,
his life and his property under fear the
bribe was paid, as soon as the bribe
was paid the bribe-giver was most
indignant and was always willing to
come forward and to give evidence
against the man who had exercised
his oppressive behaviour towards him
a?dhiwho had extorted the bribe out
o m,

10 am.

Then comes another class of bribes
which is the result not so much of
extortion, but, if I may use that ex-
pression, which is the result of ‘seduc-
tion’, namely, the bribe-giver wants
to make money. Take an ordinary
case. Across one province Gur Is
selling at Rs. 17 a maund. Across
this side of the border in the United
Provinces Gur is selling at Rs. eight
a maund and there is an inter-State
barrier. The Gur dealers are most
asxious to take their Gur across into
the other State where they can sell
it at Rs, 17 a maund and make 100
S cent. profit. Now they are mast
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willing and ready, if they must, to
share the profii 50 per cent. with lots
of oMicers at outposts, check-posts and
the police stations. I am speaking
from knowledge. Cases have come
into the courts where these people
have thrown out a bait to these officers,.
weak in their disposition, and tried
to seduce them from the straight
course of their duty. And the result
is this: when once an officer who may
be influenced and gets on to this slip-
pery path and falls from rectitude
and gets into the habit of making
easy money, he becomes accustomed .
to it and falls into the pit again and
again. It is very difficult to say who
is more to blame in such cases—the
seducer or the seduced. the bribe-
giver or the bribe-taker—and in many
vases the sums are very large. Thou-
sands of rupees, aad even lakhs of
rupees. I am speaking from some
experience in this class of transaction,

Now the Bakhshi Tek Chand Com-
mittee reported that the little indul-
gence which seems to have been shown
in the past to Dbribe-givers by the
framers of the Penal Code should now
be withdrawn and bribe-giving should
be made specifically a substantive
offence, For that purpose, Section
165A is now sought to be zdded to the
Penal Code. That is one part of the
Bill.

The other part of the Bill deals with
another matter. The House may be
aware that pardons are sometimes
given in order to secure evidence. But
under the Criminal Procedure Code
this pardon-giving power is restricted
to very serious offences—murders,
dacoities, robberies—and cases in .
which it is desirable that one guilty
man—maybe of a ldsser degree—may
get off by having a pardon given to
him, but with the aid and assistance
of his evidence other people who are
guilty of offences of a more heinous
charaoter may be punished. The other
provision in the Criminal Procedure
Code is that whenever there is a case
in which a pardon has been given,
that case cannot be tried—whatever
Its nature—by a Magistrate. but must
be referred to a Sessions Judge. The
moment you give a pardon, that case
becomes a sessions case. Thirdly, we
notice that before Magistrates these
corruption cases sometimes take
months and months. You see Magls-
trates are occupled with lots of othér
duties. executive duties, administra-
tive duties and there are postponé-
ments and adjournments. It occur-
red, therefore, to Government that
they might accept the recommendation

of the Bakhshi Tek Chand Committee
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that there should be a regular provi-
sion empowering Magistrates to offer
pardons in these corruptions. You may
give a pardon—it all depends upon
the circumstances of each case—either
to the bribe-taker or the bribe-giver
or to his agent or to his subordinate
who may be guilty of abetment, and
thus secure evidence, and thereupon
when pardon is given it will become
a Sessions case. Under the existing
procedure, a Sessions case means, the
House knows. commitment proceed-
ings, They take a lot of time. Then
the Magistrate commits the case and
it goes before the Sessions Court and
the Sessions Judge tries the case. In
this Bill the procedure is this, In
thre first place, we provide that par-
don might be given, by a suitable
amendment of the Criminal Procedure
Code, in these bribery cases. Secondly,
we provide in clause 6 and in later pro-
visions ' that these cases should be
triable only by Special Judges and
these Special Judges should be only
officers of the rank of Sessions Judges
and Additional Sessions Judges. I
notice that an amendment is sought
to be moved that it may also cover an
Assistant Sessions Judge who is al-
ways a very senior officer with some-
times twenty years service as a Subor-
dinate Judge, and who is an officer
who can be depended wupon to deal
firmly with these cases. Now, this
will not be a Sessions trial at all, The
police investigates and immediately
commits this case as a warrant case
to a Sessions Judge or to an Additional
Sessions Judge or to an Assistant Ses-
sions Judge who will be notifled by
the Government as a Special Judge
within the meaning of this Act, and
thereupon the Special Judge shall
forthwith take cognizance of the case
and try it as a warrant case and, I
do hope, with the utmost expedition.
The Sessions Judges, the Additional
Sessions Judges and the Assistant
Sessions Judges are not accustomed
to move leisurely and work leisurely
in the manner of a Magistrate; they
work six hours a day and we do hope
that they will try these cases in an
expeditious fashion.

Lastly there is a provision that the
quantum of punishment should also
be raised. At present the punish-
ment is two years. In the Bill it is
proposed that it should be raised to
three years and of course there is a
provision about fine, namely, unlimited
fine. When this case goes before a
Special Judge who is of the status of
a Sessions Judge or Assistant Sessions
Judge, then the fine which may be
imposed may be Rs. ilve or Rs, flve
lakhs—there i{s no limit. There is ne

14 JULY 1952

Amendment Dilt 37718

limit by which a Magistrate of the
first class is bound.

Finally, we provide that there would
be an appeal to the High Court. There
would be no revision petition to the
High Court because it is a straight-
forward matter and the High Court
could dispose it of. I repeat once
again, the object is. firstly, to make
bribe-giving a substantive offence,
secondly, to allow Magistrates to give
pardon or to offer pardon in suitable
cases, thirdly, to have these cases
tried by very senior officers, and,
fourthly, and above all, to have these
trials in a very expeditious manner so
that the guilty people may not escape.
I need not say that, but in these bri-
bery cases really time is of the essence
of the situation because the greater the
delay the lesser is the deterrent effect,
What we want is that if there is a
bribery case it should be tried and
disposed of as quickly as possible so
that other people dishonestly inclined
may be deterred from continuing in
their nefarious course. That is the
long and short of the Bill. I hope
the Bill will find géfieral concurrence.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Indian Penal Code and the
Code of Criminal Procedure, 1898,
and to provide for a more speedy
trial of certain offences, be taken
into consideration.”

I have just received an amendment
tabled this morning by Mr. M. S.
Gyrupadaswamy. His amendment
wishes to refer the Bill to a Select
Committee. I have already once—
casually, of course,—told the House
that I shall be prepared to waive
notice in respect of amendments re-
ceived the same day only if the amend-
ment is a substantially agreed one.
The Bill has been on the agenda for
a long time and I do not know why
the hon. Member could not table his
amendment earlier than today, I am
sorry I cannot waive notice. He will
have an opportunity of speaking on
the Bill and saying whatever he wishes
to say. Now the motion for consi-
deration is before the House.

Shri M. S. Gurupadaswamy (My-
sore): Sir, this Bill is a very iml)op
tant one. It implies so many things
and I felt, lately of ecourze., that it
may be referred to a Select Commit-
tee; as it has got some far-reaching
provisions. I thought it would be
better if a Select Committee sits om
it and discusses it.

Mr. Speaker: I am not finding faulf
with his line of thought, If the
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House so feels, certainly the Bill

could go to a Select Committee. My
point is that unless 1 have an

in cation of substantial agreement of

the House, I should not waive notice

in this respect. Is the hon. Minister

agreeable to the amendment?

Dr. Eatju: No, Sir, because it is a
short Bill and I think it should be
disposed of as quickly as possible.

Mr. Speaker: So ] am wunable to
waive notice.

Shri M. §. Gurupadaswamy rose—
Mr. Speaker: Yes, he may speak.

Shri M. 8. Gurupadaswamy: I fun-
damentally agree with some of the
views expressed by the hon. Home
Minister with regard to this Bill. He
said the Bill contemplates to deal
with corrupt practices in both the ad-
ministration and in pubhlic life more
drastically so that the morale of ad-
ministration as well as of public life
might improve. All the Members of
this House agree on this point—there
is no difference of opinion. We all
want that all corrupt practices. prac-
tices involving btfibery and corruption
should be eliminated in_all walks of
life including the administration.

{MRr. DePUTY-SPEAKER in the Chair]

But it is a very serious matter, a very
important ope. It is a matter which
concerns the very life of the com-
munity. the entire administration.
Therefore. in dealing with this matter
we must exercise the greatest delibe-
ration in devising the ways and means
for eradicating this disease of corrup-
tion from the body-politic. @ The re-

ort submitted by the Special Police
E‘.stablishment Enquiry Committee is
a very important one. It has made
many recommendations some of which
have been included in this Bill. But
while including these recommendations
in the Bill no substantial care has
been bestowed upon the amendments
that have been proposed. According
to one of the amendments suggested—
I refer to the additional section pro-
posed. that is section 165A—the BIill
contemplates to put the giver of the
bribe in the same position as the
taker. That is, the Bill proposes that
the offer of the bribe and the
bribe-taker should be treated alike,
that there should be no difference
between the two individuals. Till
today, the Act made a diflerence be-
tween the offerer of a bribe 2nd the
taker of a bribe. and that difference
was hased on certain reasonable
grounds. As hon. Members are
aware. it is the man who cannot get
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things done in the Government by
influence or otherwise who usually
offers a bribe. Often, the common
people who are not economically well-
off go to the officers for getting things
done and they find that they cannot
get things done without offering a
bribe. Therefore. the existence of
bribery is due to the existence of
corrupt officials. Simply because a
common man offers a bribe, you can-
not call him a culpable individual and
try him and punish him. That is a
highly retrograde step. It is inju-
rious to the community itself. Al-
though the Bill has a very laudable
idea behind it, the result will be the
victimisation of the common man. As
1 said before. the common man has
got the impression that without pay-
ing something to the officials he can-
not ge! anything done. That im-
pression should be eliminated. For
that purpose. you have to take proper
action against the officials. not again-
st those who offer bribes.

The Special Committee has drawn a
distinction between the classes of
people who offer bribes out of com-
pulsion and who offer bribes just tc
make easy money. If I may put i
frankly. you have the class of mer-
chants and industrialists who want tc
induce the official class to obtain
import and export licences. This
latter category of bribers should stand
on a different footing and should be
treated drastically. They are the
real culprits. But I do not blame
them so much either because it is the
existence of the corrupt official class
that is responsible for this type of
crime that is going on. I attach great
importance to the corruption practised
by the officlal class. The hon. Minis-
ter should consider this aspect of
the question, and try to root out the
basic cause of corruption, namely, the
official class which is corrupt. The
Committee clearly says that there
cannot be much honesty among the
official class unless there is proper top
control over it.

While dealing with the Special Police
Establishment in Delhi, the Committee
ovoints out that that Department is not
doing the work of investigation and
enquiry properly, because many of
the police officers have been recruited
in all sorts of ways. Refugees who
were employed in Pakistan till the
other day in various Departments have
been taken in the S, P. E,, as also
some superannuated officials who had
rrtired. I ask you humblv: what can
these superannuated officials do In
the matter of enquiry? Can we ex-
pect anything good from men who
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have retired from service? Accord-
ing to the latest official statistics pub-
lished in Mysore, the efficiency of
retired men is far less than that of
new recruits, This is a very unheal
thy practice. I would rather wish
that the hon. Minister recruits from
the open market on the basis of merit.
Then alone efficiency will increase and
corruption can be weeded out.

The Report mentions that the work
of the S, P. E. has increased, I differ
from this view. The statistics show
that the number of cases enquired
into and disposed of is very few. In
1950, 496 cases were registered and 175
cases out of them are still pending.
I am sure you will agree with me that
by registering a few cases,—and cor-
rupt officials are to be found in thou-
sands—it is not possible for us to weed
out corruption from the administra-
tion. What is the use of maintaining
the S. P. E. if it does not take steps
tn register all possibie cases of cor-
ruption? As the hon. Members are
aware the number of corruption cases
is increasing phenomenally every day.
Therefore. I feel that the Report is
rather incorrect in this respect. 1
request the hon. the Home Minister
to take into consideration this aspect
and see that all possible cases of
corruption are registered and proper
action is taken against officers who
make money in this way.

My next submission is that the ap-
pointment of Special Judges is highly
objectionable. After all. dealing with
cases of bribery and corruption is an
ordinary criminal matter which should
be placed within the jurisdiction of
ordinary magisterial courts. I do not
see how special courts are necessary
and how Special Judges are needed.
Of course. I understand the desire of
the hon. the Home Minister that these
cases should be disposed of quickly.
But for this purpose if a time-limit
is fixed for every case of corruption the
ordinary Magistrate or Sessions Judge
will dispose of the case more expedi-
tiously and satisfy the desire of the
executive, By appointing Special
Judges. the Government's expendi-
ture will increcse. Therefore. I feel
that this portion should be deleted.

Now. a word about the giving of
pardons to people who can be taken as
approvers. Of course. in murder and
sucrh other serious cases. people may
ke taken as approvers and given
pardon. But is such a thing necessary
at all here? Should a petty crime of
this type be made a sufficient reason
for taking people as approvers? Can-
not the courts collect evidence bv
other means. Whky should you exempt
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a man merely because he volunteers
to give evidence against somebody
else? 1 feel that this portion also
must be deleted. I oppose it.

In the end let me repeat that this
Criminal Law Amendment Bill which
has been moved today is not an in-
nocuous or simple measure, as my
hon. friend the Home Minister said.

It has got far-reaching implications.
Once again I submit that we must
always draw a distinction between
the bribe-giver and the bribe-taker.
That is necessary in the interest of
the community. I feel that if only
we take proper steps to appoint offi-
cials with high integrity and charac-
ter, corruption which is so rampant
in Government Departments will die
down soon and the community will
be free from corruption. Sp it is very
necessary to treat the bribe-givers in
a separate category and give them a
less punishment. The original act
contemplates giving them a punish-
ment of nine month's imprisonment to
such people. That is sufficient, I feel.

qfer go Ao mwAr  (fyer
AraTTE—aF 7 fyen afeqr-afeaw) -
JUTETH WEIET, T AY EMET &7 fafy
gRama ufeaa g ew & A8 oy
ATEAT & IHET A F AT v g, forey
a7 anft AR ¥ 07 Ao > Wk A
¥, UG THEAT T GHIET AEY & |
TN 38 99w X fr At st
#fraw ¥ FT= (corruption ) I
Farae fe, @ ag dwr N § fy
T« ¥ e F s & @ 3 are
w &x foar I afs g7 37 A7
T AL NI * A guwar fr
W@ ¥ g AN FB Tow grfew s
T A | ¥ o
BRAPE & sm Nt o
dwpac e (Welfare State) ¥ =g &
FH FH T O @@ 8, fraw
=47 1 & 5 a8 war & vy & wew
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wreor & faaw & @ § fr X we
TR A w1, o6 fafear @R
g o1 5 e s ) afuw 3
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aregi I e & @y wfgg . A
friet 2= &  wTeRl ¥ wgA oAEW
fe ag N A2}NT g § S@ &
A AN fadw goex ot I A
R | g ¥ ¥ 39 qORIT
® FHAT AP ¢ I A @ @R
A EE AT G AR ITY
#t frdge ®om argan § 5 ag At
IeGEEAT DO ATAT ATAT W AH |
afz ag 8@ T ¥ qrHa ey
araran 47 w6t 7 afz ag wX AR
¥ &t @ g & fgEa A o
g wed ¥ T A AT A X
I T I'vgEs Qe B fase
»T &)

wwRNaREHII e
TR gawe fafy ¥ 99 At § agoe
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i § v fre o e aw s AR gHEnTT g & o Afa
T g # oF 9T Aren qvfaa w3 (active force) # I & @ amra

® FHAT F E AT AT Fax sl
TROREATH A A1 9 FE SEw R
wasmar g g fFmF g M@
e fag F& FFmo Tw dEeA
SO ATFE FTA RE!? R
¥ ak gg 3 A qfort @
X F ) gwAMAR G F
% I g ¥ § A 5 s
#Y frmrawr & w14 fafaw o ooy fr-
far ( for.a giving & form
receiving )uE @1 Fa ¥ [
w®F Fidaad  vE {1 g @
I ww fufan At ww fefaw
ST ANmEm e safy g
qfuzdem w7 g f7 f7 &
IO & A=A A Tz faza awm g
ar o &Y aFg 2, 351 ¥ A9 (shape)
FWATAFIZ AT THI A AT 29 F
TMFTE 1 g &&d g f& g At
1 93§ TS 3 KT ATH T €A §
&Y fagdy & 92 Y 99 #7 1 AW
2 ofr 1 A AEAl 1 gRIEY
T & afr =t uw g & wfa
AW T aF, T AT dF TR
fgfommmaagifrag ms 288
AR fagdt & ag a7 7 &) fF ] o
¥ @, AT T w7 AL A HAT |
NwdRRgag e < g9 &
ae Tt 8, o ¥ Af 0 afe
® 27 AT 7 {1 &Y g@ B AAST Ty
Yo sl afe g amr A @ a
¥ 27 qOT eEF ¥ F¥ | AW W
I ® WA TR A EE A (%
sreg saee fafw ) gz o (at par)
wR AT Rraf g q T wAwar
fe ore 1} a9 Ak w AF queh

g 9 dfema ®1F (passive foree)
FEg1 & 7 gumar fa Y gmR
offa B9 g I ¥ F@r aEa £, A8
foame & atx afy ofm & ot fv S@
freft # g Ny F gra d az s ad
w1 ®7 97 T T &, Fery
™ texr o § fom & g
afer 8, R gau s o
¢ fom &) ofy ofr sg & 1 ol
3 Tt &= (dead) afm g W
7¢ gu fowror @ ##f@s ( raw-
material) #1 % $7 a7 (labour)
af|m, swafE, @ ¢ A
22 ¢ YT A ST afEm A, =W
afer #x afger mé my & 1 I A
afgar ¢ dfes 7§ F19 AT
F gAfasw aw FAIER F ey F
mE 3, ag W T A F Ave R
gnft AT 39 W ¥ YuE AW
gee ¥ qrH4 grr 1 ar o9 ofer
¥ mFEs § g 1 dafas 3o T
FTFAT | dg UH &g arer (dead

body) §1 3® 3=, ifmm, div
wry (dead, slecping. deep
slumber) & @ g %X

(matter) ® s=ifedt (commo-
dity) #t 7o & s s @@ &7
wn uffqd ®T FJ]|WE, IJAT &
[T & |

A g o g aww &3 ¢ fv A
INTT 9@ A ATOT 41 € WS v
g TN A @Y ww QAR
T AT FT IR 2 AT &1 qav A
¢ g faeaw & s o frwmr
# qRanT &Y ¥ I g FW FT § |
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[afea go aTo wrewt)
& A qTRIT W ATY W ¥,
TN FT X AT §, WO ¥
¥ owgm e et A
TR S Tl & fod & R g
* T fear § A Wy § 97 N
o w R § swwm  fawx
2 f— ag Y Ao g
% A wEger § 5 o9 ag www W<
W IFl F 0F FHL & I T @
Y | Tg W g 3 A wfe @
wrh feafer ) g dfawgfer
(executive) & ®m § us
fedws ¥ (Selection Board)
YR AT R A I
A e I g @
®T W A N AR A qIATT FR
g AT mR S8 AT AwETT 9w
TR & I § 97 i JA© g
& T O AR & g # faaean
# a1 w3 g A F9 fawrer qwan
g ag ooff I § & Q Y de
af@d, s d, 3fe 8
grarf AT e A f5r 37 =¥ A
T 2T FT T A AT AN T o
g1 wwT ¥ faEmAm € adt
ymggfa s a2 ( seoman
g b ga 2, T R § g
agi 3w #ifad

“ agy T R % afer F
£ W,

T ¥ vy ¥ v oagt 92
quag! !

fifrf st I TR
AT IE 7 96 % T FTTA T &
| A0 gwm & qar ek g
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MivgisrommguaAaN ag
N Ay g WNE ¢ e dfew
w=TE § wg T4 & AT g W
& A a1 3B TEr ¥ WY W e §
I AT AFA § 1 ATET A) Frew A
fF 24 - 24 20 - 20, Y - Y TR
T8 T3 & A I w7 e TeTY AEY
g | o fared @ Sfea ot T
g 1 w9y ey ¢, 9T &t
g AT A | A @ oA XA
T A & g7 A § v fewrt
qear § A IwT v qy ¢ fe faw
fedt ® & Twd w1 oW fear
TqT AEY IV A ATHIRTT & AGT | N IW
¥ fggrax v@ & foq wer faear man
T fae @ A ag TF AT w4 TR
=T 8 |

"qTe # 3%, FHE @A
A g7 ATgA § fo ®#9 & w7 w0 Ay
Q! 9g fF ag #7oW ¥ A 98, g
W a2 ag foge af @3 &,
FAAT FY FAT § AEY Frev wigd o
sfex w7 & IR & 50 ag ST
FOOUEAET &1 FT AW W g TE
FT70 ZAT qEAT & | AT 919 N
v % fxg A7 #19 21F @ 4T | 9=
19 Tod gy &1 2 fag ar awer
F AT ATAT AT KA BIER AT
1 M o g aoed swrh
srow § q¥ § F yar dadr § o gk
g i B o wowd F Al
e w1 fee Az o
m ¢ T R’ oW Ffewarc
gfee &8 1 for Qe o & gt
afts & 1 ta araw & & ag ot A
sz fir & faege o wg @ § foy
W A fafret & o srE
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N e @ =fr & form § SR
wg o1 5 FTeNg W|r | ¥ s
Frfaqy & & g g q@ A& ¢
AT 9 q® AT AYE F AT X
IR g I FE 91 | 9 &
=TeqT A, AAT § J F]F, 0% gUS
wmfr qf &1 IR AW aud ¥
s fEsg e smars W g fF
faeY aaeaie a9 T AT &, Ofew
fwT 3t ag $7= (corrupt) X
ar 7are 7g 2 fe g qafew syw
(public life) § sT=m 7 ot ¥
f"iéﬂmm%mm'
fady (services) & 1

g 88 w wiw & fafed
g9 aEed @A & 1 arfeqt & wR
gHiaR Az a% T E 1 WX
§ig oF AgE ofd § 1 F g0 ma
N F 3 g g 5 g e
afer tafed § f ag # afadw st
g ag Twtfefas (incorruptible)
€ | 92 TW q¥ qTHA *) AW § | I
TWH WA § | gy auE
FH FE @A E 1 AT X FH O
A7 7 M 72 A€ M A W qE%
(men may come and men
may go but I go on forever) a
g WHA FAT A9 F g I9dT @A v
g1 wo f g o dfen
(executive) § ag Trwifefam &
A ATAT Ig ey quwdr g FF aed
wrETET W e ag ¥ we@ A
3 78 am wgE ¥ Al 9T A &,
8 sredw afewr (direct know-
ledge) at 7 & 1 fafreey axet §
TR ATET gOT qG Ay ¥ ww)y
whE o ¥ P afaldw w1 T
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g oft afedw @t wAm &
afer & wex (mould) Fw &1
fagrs a94 & ax ard  afer ooh-
wfer & g7 9 It § 1 IR
Tawfer & @ f5 o O
3% a7 & O | g (trans-
late) $T % g a1 ofes ow -
Fffaw g aodt §, AFE I
ATATAT FTAKT IST TFAT € AT T 3
fareft & Aromaer wET I & 1 AR
twitegfer A 9T gawfaa @ ar
IR FTT @ fem owr wwaT—
X W ® afar e #fix
TME—IT I W AE TN
M FET A A awar dy fE
YT AR FT FE T AT AW
femra s dr QAT ) WA qE A
ATATY 4 TW g av & g oA fE
#TT Z[W & 919 G, qg Ay awfer §
& It | fe 3w fesre g fear
f& ]| a> wr 2@ gor fah oY Fe
A R faeft 31 O Fx @
G fr fedse (detect) @t ™ ar
IR FATA S FTW IR AAA A
TfEs &7 3 FR 90 F TS FT
IO FLE | G FA7 (cases)
O wfewr § & 1 A fraiew o
7 & oEr gedm wdr 9f | (gh "
F TF 91§ | Rl T oagh
afrer d FRT AES F AN G IAwT
Arew g fF qTRR d % s
NIFTE IR @S FT Iaw
g W= § | fefigw afage
YR ITR Ty @maggE 3
T QMTR FIEHT  # Sz wF 341
g fefew afogz & a1 fF oo
IR gW g & fFEr #9497 | e
¥z g fo qraes qt @t ag @y @
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o T A I¥ AT N JTNE
¥ fear @ g fr xw avg guw W@
B W Q¥IAT WIT ¥ FARIGT HT I
W e- ¥ T g THY 9D UF T
fea eir (Prusecutive Inspeo
tor) ¥ g%zar T Wy X FEAY A
A & s Ak @ & s onar
B W O— IH 9EIR § T
AR P OMAT| IEE AT AT T
gg & af & ImA W W
I A ¥ fogr a7 S &9 W
ufse w5 fear 37 99 [/ am W
wom w7 fzar ! ar R ol g
f s amfer 5 &1 af o7 &7 €
A ==y wfe 41 d7 mF Z sE
T ST IHE FIT T FEg ZAm Al
R TH A AT & T F7OAM
TEY FOTF EEAT AL 0 d @A
fiogm geggem fa ©owd
¥ZAT U Sqi sqT gAv Fr !

IWT E@T - AT TET I A
a7 )

g Qo Ao WEAY : X 7 FPr
fr Iq o foed & w@5A 9T {9
wraTY & fod o @19 wfiw & A
27 ¥ Tow X 16 gfow & et
wgt T X A g w@ 5T Al R
oo § feL far fove v age @1
e T & fedl ¥ g qur 5@ ¥
wo A aefwEl & faeEe
(recruitment) # #TFT HrATY
st @A W@ Wi A eR
TRAFEH T TRAF TIU W
& fr gy qafes erew (public life)
H@a@ & T | woe
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Tl Y gz a7 Az e | S ]
A AT ¥ w71 & fr T o
FTAAT T 47 AT F A ¢ AR FHRANY,
ford arft dnfmriem anferd &
g N | ey Ak
WEZ ¥ 9T AT A § 1 W
TET wT A% A 2 AL aaife gEwy Ay
wrrw(life) & dfwa ( passive)
# wifs ST A g a O WM
fomY dar fear s € STwY A€
¥z T@ 2T Wi ¢ fred § @
T AZ T AT AT A
& 3@ e ofgx ¥dsm (Passive
condition) # v gv sy &1 98
34 e % 0z 97 (at par) 7 fam
21 mram A g dm agt 20
tq fafq & 72 oF agg M 2 T
AT FoA AT AT T FWEE A
T A7E 7 TTT AN OF /T T HTIHT
o fam smgar F om A &
mrfezgsr (exhaustively) a@t
Tt wwar fw fan e avg g ofemme
STEE FT ATA FT ITAT FAT I5T 64
1T e scasm g B
gaTe g A 9y fafefaam & ad
= xfe & fog 1€ vear freea
sfer A grn F @@ FAN
o R wy R fer gaw
qowm Ag @ §waT, s ARAT
F IR ¥ qg® it @ gErq A9
T 41 A a1 AT aw Fhy agt
AR AT I I @ AT A qg
E @ AR R g AR
9 & ax Y ag s T frea
# s gy o w1 NeA-w< ST
# gfee ¥ swr T Har, a freidy
gaaa § fea & fog @A aer d ?
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# v faw & 18 ot s sy ) g w wft A W W g
¢, w1 ATaT T g, e 3@ W T 9T O faar 7 €, @ &
w sfad 5 & foit O qrea e IR ¥ g qfaee aE @ awar aR

it §, ag feege awiw § ok w0
g R T ¥ v A we gwar | &
pufew a7 3} gu fad ag gumT
g g fe o Qe ot ag feamd
e & fir ot & aefor wv § -
wfea sanfet Ot fs oF dfer o
(active force) & & T aH
war ®Y faamar w1 offaw g ot 0%
dfra saw g, ™ 2 w7 Feafet
‘N HfinfcdwmmE Fwaa
¥ oA FHRAT § AT TR A e
AFTU HT T T AT ST qg TFHW
ff s ww 3 gr TwE am
#1 geameAr @ faz i o o fedt
gt @ grft, wg &Y fedwe 7t € wwcht
A fomd afrs @t ov? o N W
| AT WY wEATET A, IEH 39 AN
2w fraw st w1 SR W™
ErTT AR 3g frrmaaR 31 F32 aFER
A9 qfaw  qF & W { Ig O @M
f ag frgraa fom awaT €, groife
@ fgma & F1 Ifwm aR =
AFAL § | TF FA BT AT 0T I
f qaTE FOW ag AHET AR AR A
T & zafed oY g oAfe w9 &
IEET AW FEE AT @ auEr ] W
F & fod wrf ama @ o @& ar
=T § | F A IF g fF g AR
AT ¥ AT F@ I @R fag
% a7 omd | g wgdar dww (co-
ercive measures) ¥ g aT qEAT
g o fed @t owofer AoE
i(persuasive measures) ®
g W W S R

& & T o awdr
0 PSD.

I T OF B N J wgdar o g,

%! Fgfeadw  (coerciveness)
fazz s (wither away) it a=

T O aq av g 2 g HEl
% oF Bz 3¢ & A% (state worth
the name) @ a7t 1 aq & Jw
@ # 3@ WV N gEwar § N
I Fgfer Ao Y @ R
AR qgefer dow # fammw W,
T AT § A AowqT BT F awdr
g T Tt Amhax R wgfer o
¥ T awct § @ O a<gefe
TG ¥ a AR Iuk fou g wEe-
oo gET wfgd |

Dr. Jaisoorya (Medak): I have not
got very much to say on this Bill. I
see a lot of difficulties, because, if
you get yourself involved in that
thought, one becomes desperate be-
cause it is like cleaning the Augean
stables. I asked a very big adminis-
trator once, what is to be done. He
said, 'My dear fellow, we will have to
begin from very high up; that is the
trouble’. That leads you from one
thing to another and it becomes com-
plicated.

There are various ways of corrup-
tion. Everyday, it is happening. It
begins with three annas or four annas
called mamool, Mamool means “the
usual thing”., You cannot see a
Minister or a high official without
giving four annas to his chaprassi.
Otherwise, he will not take your
visiting card.

Dr. Katju: That is tipping.

Some Hon. Members: Four annas
is too little,

Jalsoorya: Eight annas is the
mlnimum I know since I have had to
deal for several years with private
transport. You cannot pass a police-
man without giving him four annas.
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[Dr. Jaisoorya)

Otherwise he hauls you up allegedly
tor over-loading, or that the colour
of yuur pus is not correct. These
things are hapoening everyday. The
whole troubple is, litiie rats get caught,
the big fish do not get caught. An-
other trouble.is that when you give a
bribe, no stamped receipts are given.
We know things are happening. I
know a Sub-Inspector's pay Is
Rs. 100/-. They own a cow, a motor
car. a motor cycle, two houses. two
wives, three mistresses and four sons
at college. All in Rs. 100/-. I have
wondered very often what a miracle
is happening there.

“Mr. Deputy-Speaker: Is that prac-
tice widespread?

Dr. Jaisoerya: Very widespread.

Then. another thing happens. A
man does not take bribes alone. It is
very equitably distributed in arith-
metical proportion among a number
of officials. A chaprassi gets rupees
two: the man higher up a few
hundreds. They all protect each other.
These are practical difficulties. In Bom-
bay, we had an Anti-corruption League
which co-operated with the police. To
a certain extent it did very good work.
But. then, when it started exposing
certain very unsavoury things about
persons in high position, and very
influential people, suddenly the files
disappeared. These are the things
that we have to face.

Another thring: 1 do not agree that
the bribe-giver should be penalised, be-
cause, then. he would not come for-
ward to give evidemnce. I do not agree
that everyone who whistles at a
woman should be penalised. Every
gerture is not ‘nei.'nes&dly a ctrime.

e expect people vernment ser-
vice to be very virginal in their out-
look. We expect them mnot to suc-
cumb to seduction. If they do, they
should not be in Government service.
Before the First War, the German
official, and the entire cadre was al-
most incorruptible. In India, it has
just been the reverse. Of course that
system of corruption has been coming
on through the ages as a privilege.
I remember., when my father was to
have been promoted, a certain Minis-
ter called him and said, “Doctor, un-
less there is a gold paper weight on
the paper. the paper is liable to fly
away”. In fact. I am giving out no
secret that for honours dome even by
Princes, we have been asked to give
large sums as nazarana. There are
various ways of corrupting a person,
1t is not necessarily through money.

14 JULY 1952
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I know some people are not corrup-
tible by money; put you can corrupt
them by understanding thelr psycho-
logy. Sometimes, a cup of tea and
dinner can corrupt @ man mcre than
money. In the olden days when lea-
ders went to the ViceregalVlodge and
drank a cup of tea—I do not know
what was in that cup of tea, but they
turned a somersault. So, the pro-
blem is not easy. The problem is that
as long as there are corruptible people,
there will be people corruﬁt them
for certain purposes, ve you
an example. Here in Delhi, I person
applied for a telephone, For six
months he did not receive. He re-
reived it through a little donation.

Shri Nambiar (Mayuram): Donation?

Dr. Jaisoorya: We call it donation..
I know people charged with black-
marketing giving large donations to
political parties as a form of washing
away their sins. How then are you
going to solve the problem unless it
is this, that the =tandard of beha-
viour of those who are serving the
people is the only thing to fall bnck
upon? You cannot corrupt a man if
he is incorruptible, That is the axiom.
1 tell you mistakes do happen. I
know cases where people have alleged
that they have given a bribe because
a certain official had to be removed,
they did not want him tlrere because
he was strict, | know whole peti-
tions that went to the Government
saying that the man was corrupt. The
reverse can happen, Also {f you
make that the giver or the alleged
giver is also liable to punishment, you
can blackmail a man. The official, or
the policeman can blackmail a man
saying that he offered him a bribe,
and that he was so good as to refuse .
it. Therefore, there is only one solu-
tion. I will give anothrer example.
and the whole difficulty lles not iIn
the term of imprisonment that my
friend wants to raise magnificiently ,
from two years to three years. In
France and other places the punish-
ment is much more drastic.c. You
have to publicly whip such people
and throw them into jafl for longer
periods. Otherwise. there is nothing
golng to happen. "

I can give another case, and this I
can prove. An honest Police OMcer
from the C, I, D, Department was
askexd to investigate complaints against
a certailn high official, and he did
his duty and he supplied the mate-
rial, and he was told: “We should not
go against this officlal; withdraw the
results of those Investigations™. He
said: “I cannot do it, because they
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are facts, You asked me to do it and
I have done it,” That man was de-
moted.

An Hon. Member: Who is that?

Dr. Jalsoorya: 1 will tell you after-
wards, These are the difficulties we
are having. You have got to en-
courage people to come forward and
help the Government in exposing cor-
rupt officials. but up till now, 1 regret
to tell you that people have become
frustrated and desperate because after
1ivinf, threir material, higher protec-

on has saved and kept these vil-
lains. I know cases where they have
been transferred. promoted on trans-
fer.

An Hom, Member: That is our tra-
dition

Dr, Jailscorya: These are the
Therefore, there is only one way: wh b
is ruthlessness. Even if you suspect
an official. suspend him and do not
try to protect him. There is no old
school to loyalty here. These are the
things. That is why I find it very
dificult—] do not agree with my
friend here that you should not have
special tribunals. I think you should
have, with very wide fowers Magis-
trates or Sessions should
have extreme powers to make the
sentence as drastic as possible. Then
only there is some hope. It is going
to take us a long time to get over the
idea that through bribing somebody
we can get things done. But the fact
remains there is so much red tape in
this country that it is easier—peasants
have told me it is far cheaper to buy
iron and steel implements in the black
market than with permits at controlled
prices. P@ople come and stay for
weeks here trying to get permits and
to get things done legally. They can
‘gret things done only through bribes.

here is so much red-tapism, so much
waste of time. You should keep a strict
watch on your officials. One look from
vou should make them tremble. As
long as he feels “I have got somebody
higher up with whom I can pull
strings”. you cannot abolish corrup-
tion, Everybody must be made to
feel that he can get no protection if
a case is against him. and that ruth-
lessly we shall remove such men, Then
ol?ly the fear of God will come into
them.

ITA.m

oft #o o fay (feer T &) -
IqTeqer wEved, &9 fafw 9¢ o aw o
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Ad gt & A0 Tww F ¥ @@ A ofchy
¥ ¥8 a1g7 § | 77 fafq o & a1 i
FAT 3T A AT § I O e
€1 T grom F S for ol wee A
TE 7 & w7 3w q= A A Fod
¥ A 9T FT FNET ATAWE AT
O &, 3feT ag o fas ifes faf §
T ¥ 3N sTaU*XIM (corruption)
ar avex (bribe) # § % TR g
a® A AT |, TH AW B O FA
& fou gw ®) q1er aga I wEi oA
fawr s @ ot @ fafw &
¥ agf ad ¢ 1 7w fafw & fad ow 77
v foomay T @ A g ag & B
Y 9F T § g A o @ ¥
s R v AT TPOs fager
N A AW e & A T A W
# fagraa: fedt # #ié fadiw aafer
TE &Y & § 1 &, g A www
% ot wgy § 39 ¥ q@ A T g -
Mt wR s ag § fr g ow
SRATHTC 697 & | ¥ F & AR A9 wY
fer feeft aorlis & gg O faw o
gara & garQ afadw (services) #
wo W@ ¢ JaM qwAr wigd | | 1@
mifFE g )
& ot & 1 A fe o g T WY ey
R ¥ T FAT & A g o armmeTO
fraw ft a1 g9t | ¥ avm F 1w fraw
FT W gAR WA wPreyw Feer aw F
HATATCT FHEY & | ey o dw
¥ 3g 9 97 == (sub-seotion)
uw ¢ g fad & are & ot o @
AT FET 4 ¢ FF R I gw Ay
agfwa gfee & o G ot aag @
foelt et o 7 oS age ¥ e
o 4R, aga @ ard o wEY o,
N FTw TS ¥ A, 99§ FTE
T oTaRT g AR QA A W R
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[ ot &o oo fag ]
TR # fox & folt 7 fiwelt w0 & o
E, AT A 93 A qw ww 1 e
(provision) & S8 % f&x sy
ST R, qET AT AR §

Dr. Katju: May I just intervene
kere and just say a few words? The
restriction of two years referred to in
sub-clause (2) of clause 5 is restricted
to the provision relating to giving
pardon in bribery cases. till now,
under the Criminal ure Code,
inasmuch as a bribe-giving offence
or a bribe-taking offence is not sup-
posed to be very serious, no pardon
can be given under Section 337. The
Tek Chand Committee has reported
that this power should be give~. So,
as an experiment, they suggested that
this should be restricted for two years
in the first instance, at the end of
which a review of its working may
be made. If it is found to work well,
then it might be made a permanent
feature of the Statute. Otherwise,
that power may be withdrawn.

Secondly, I should like to make it
clear that under the Pena’ Code,
bribe-giving is already an offence
under Section 114; if a bnbe is given
and is not accepted then that is also
an offence, with the only restriction
that the punishment will be one-fourth
that for the original crime. The Tek
Chand Committee reported that that
restriction should be withdrawn, and
that it should be made a substantive
offence, whether the bribe is accepted
or refused, and that there should be
proper punishment.

oft Ao [ﬂ'om:f‘ﬁﬁ' qg A
qIgar 91 )

I would like to say a few words in
Eneglish, on this point In sub-clause
(2) of clause 5, it is stated that the
amendments made by sub-section (1)
shall remain in force for a od o
two years. I would like to
whether the sub-section (1) reterred
to here refers only to sub-clause 1(a)
of clause 5. or whether it refers to
both parts (a) and (b) of sub-clause
(1) of clause 5. Sub-clause (1) of
clause 5 makes certain amendments
in respect of two parts (a) and (b).
In sub-clause (2) of clause 5 we find
the words ‘sub-section (1)’. Do these
words apply only to part (a)? Does
sub-clause (2) apply to sub-clause (2%
or not? What is the interpretation
the hon. the Minister?
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Dr. llth: This amendement In
clause 5 to Section 337, Act V of
1898, o! the Crlminql Procedure Code.
That Section deals with pardon-giving
powers. The amendment now pro-
posed says that pardon can be given
under Section 337 to offences relating
to or falling under Sections 161, 1835,
and 185A of the Indian Penal Code
(Act XLV of 1860) also.

Mr. Deputy-Speaker: The  hon.
Member's diffic is this,. In this
Bill, clause 5 is for amendjng Section
337 of the Criminal Procedure Code,
where the general right to pardon is
given under the existing provisions.
It is proposed to extend e pa.rdon
to offences falling under Sections i6
165 and 165A of the Indian anai
Code. As an experimental measure,
this provision will be in operation
only for a period of two years. The
hon. Member wants to know whether
sub-clause (2) of clause 5 refers to
part (a) of sub-clause (1) only or to
p;art (b) of sub-clause (1) of clause 5
also.

Shri Venkataramam (Tanjore): The
words ‘sub-section’ in sub-clause (2) of
clause 5 should be ‘sub-clause’. In
a Bill we refer to Sections as clauses
and to sub-sections as sub-clauses.

Pandit Thakur Das Bhargava (Gur-
gaon): The new sub-section 2B will
come after the sub-section 2A. So, if
2A goes away, 2B also will automati-
cally go away.

Mr. Deputy-Speaker: True, it may
be consequential as Pandit Thakurdas
Bhargava says. Notwithstanding the
fact that any pardon could be given
for offences under sections 161, 165 or
185A, we shall assume for the sake of
argument that at the end of two
years. If it is found that it is not desir-
able or that it is unnecessar¥ to tender
pardon. and that this section has not
proved beneficial. then sub-section (1)
would not cease to be in operation,
because the new sub-section 2B will
be there. The point is whether this
2B also should go, if the sub-section
(1) referred to in sub-clause (2) of
clause 5 disappears after a period of
two vears. In that case, the hon. the
Minister evidently means that it is
sub-clause (1) in sub-clause (2) ‘of
Clause 5, in which case, the words
'lsueté-section' ought not to have been
used,

Dr. KEatju: It is a question of draft-
ing, Sir, and I shall look into that.

Shri T. N. Singh: I would urge &
further consideration of the problem.
I hope the hon. Minister will conmder
it further and clear up the point that
I have raised.
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Shrii Vallatharas (Pudukkottai):
Sir, this is a very important part of
the legislative business. There are
lawyers here who do not know Hindi,
but who are still learning it. And it
will take some time before we c.uld
understand the speeches in Hindi on
legal implications. The desire is there
to understand them. When we want
to speak. we do not want to be giving
redundant points. Therefore, I would
suggest that such of those Members
as know English may be pleased to
speak in English and not in Hindi
simply as a matter of dignity or some
such thing, suddenly depriving us of
a very valuable assistance. I would
request you, Sir, that you may kindly
ack the hon, Member to speak in
English...

Mr. Deputy-Speaker: The Chair is
colourless, and will allow any hon.
Member to speak in any language.
Only if hon. Members are anxious
that others who do not know Hindi
should also follow them, they may
choose to speak in English,

Shri T. N. Singh: I accede to the
wishes of my hon. friends here. I
do not want to speak in such a way
that others will not understand, At
the same time, I would expect that
they would also help us and co-operate
with us, in popularising the national
language.

rh}esay that this corruption and
bribery are not merely chronic
diseases, but they have almost become
like an epidemic, As such, I feel that
emergency measures will have to be
taken. For that reason, the ordi-
nary laws and the ordinary ideas of
laws also will have to be modified
considerably. Our conception of crimi-
nal law in view of the epidemic
nature of corruption and bribery
that are rampant in the country to-
day needs reorientation. The ordinary
law as it exists today is such that it
preferes to allow nine guilty men
to escape punishment, while one
innocent man is punished. May I
be permitted to enunciate the prineci-
ple that it is better that nine corrupt
officers may be punished, and along
with them one who is innocent is also
Punished, rather than allow the nine
guilty men to escape? If this pro-
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position were to bg accepted and if
we were to make an approach to the
whole problem from angle, I
think we shall be able to deal with this
questipn in the manner of a real
emergency which it is today. And
that will bring a new concept of law,
a new approach to the whole problem.
I feel in that case even our _f.riendx
who are always afraid of arming the
executive with more powers, will not
hesitate to support it, because that
will be the acid test of their real wish
to fight corruption. If the executive
gets more powers in this matter of
suppression of bribery and corruption,
1 wish our Opposition Members wo
specifically support them in the enforce-
ment of such a principle. Because,
after all. it is an emergency and a
national emergency too. We m
tackle it boldly, strongly and drasti-
cally. If the concept which I have
enunciated were accepted, we would
be able to proceed much farther.
Unfortunately, we have been listening,
and 1 have been listening, with pain
day after day to objections on small
technical points, not concerned actually
with the main objective. Are we.
going to achieve the object of makin
our country strong, our Nation
Government strong, and our National
State functioning actively day after
day? If that is the objective and if
we approach it on that basis, then all
our probems can be solved. But
here today we are wrangling on small
points; we are wrangling whether this
power should be given or not. After
all, it is our people’s Government.
We are here as the elected representa-
tives of the people and the Govern-
ment is selected by the majority of the
people.  Therefore, if we have faith
in the Government and in our people
who have elected us, then let us go
ahead and march forward—whatever
our individual notions may be and
which may even conflict with the
accepted notions of law, of jurispru-
dence and all that. If that approach
were made once, I think this problem
of corruption and bribery can really
be solved. Therefore, while I do
not mind this small measure that is
brought forward, I do hope that a
more drastic measure will receive the
support of Opposition members.

After all, this is nothing. Ultimate-
ly, the solution of the problem of cor-
ruption and bribery lies in a general
raising of the moral standards of our
people. The question that the bribe-
_giver shculd also be punished by law
is only an extension of the principle
that the general moral standard of
the people should be raised and to
that extent I welcome it. But af
the same time, I would not like too
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much emphasis to be put on this as-
pect of the question. After all, many
officials have earned a bad name in
the mind of the publicc We should
not be upset about it Some are
bound to get a good name, and some
a bad name. This will occur. There-
fore, if for some reason or another the
people feel that corruption is rampant—
as a matter of fact, our Election Mani-
festo itself lays emphasis on purify-
ing the services and purifying the
general tone of our people and every-
thing—then there is nothing wrong in
saying or nothing derogatory to any-
body if we say that we have to clean
up the Augean stables. For that
reason 1 would certainly welcome the
first aspect. But I would also advo-
cate that the officials—the official class
who take bribes—may be t under
the law not only on a par both with
the bribe-giver, I am convinced that
the official who takes bribe is the
more guilty person and that principle
has to be accepted. 1 do accept it
very willingly and I think Govern-
ment also knows it and will accept it

In the application of that problem,
the real prob'em then arises: how are
we going to prevent officials from
taking bribes? Here the official
machinery as today built up is just a
hierarchy of officials one above the
otherr We have got the )irdinary

n or Mate Chowkidar, then we

ve got another Mate, then further
up we have got a supervisor, then
Superintendent and so on it goes up.
The hierarchy goes on and as we have
gone on keeping one check after an-
other, that very check has led to cor-
ruption. That is the tragedy of the
situation. If we put a man, a
supervisor, he also unfortunately be-
comes a victim of this tendency
to take bribes and the result is
that we have to put somebody else
above him-.to check his corruption and
bribery. So step by step the check:s
increase and so does corruption and
bribery. It goes on increasing. That
is the real problem. How to tackle
it? 1 feel that in that regard the
theory that I enunclated, that is, it is
better that one innocent man may
also be convicted than nine guilty
persons should escape. should be ac-
cepted. If we are courageous enough—
it is a national emergency and in my
opinion it does not upset the law of
jurisprudence—to accept that approach,
T think probably we may be able to
make real progress. I know there
will be cases where innocent officials
will be victimised, but in an
we have to take that risk. And once
we take that risk, I think we shall be
able to procecrl farther I am sure
our Home Minister who is too much of
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a lawyer and who will never accept
this .pproach...... -

Dr. Katju: What does he mean by
‘too much of a lawyer'?

Shri T. N. Singh: | mean to say,
Sir, that his approach may be too
legalistic.

Dr. Katju: Not at all.

Shri T. N. Singh: If not, Sir, then
I hope it vill be possible fcr him to
lnok at th.s approach which I have
suggested more sympathetically.

Dr. Katju: Sympathy from whom?
Shri T. N. Singh: From you, Sir.
Dr. Katju: To the bribe-giver?

Shri T. N. Singh: So, anyway, Sir,
procecding further. 1 would refer......

Mr. Deputy-Speaker: A number of
hon. Members are anxious to speak. I
would only appeal to hon. Members to
make suggestions as to how not only
by law, but otherwise also corrupdon
can be put down. Everybody knows
corruption is there. Therefore, giving
instances may not be necessary.

fhri T. N. Simgh: I will conclude in
a very short time. I will only refer
to this question of Special Judges
whom it is sought to appoint under
this law. As 1 raised that point in
regard to clause 5 of this Bill, I
would not refer to that. I would
refer to another a I think even
the procedure by Special Judges will
have to be modified in the light of
experience, because even where special
tribunals have been appointed to deal
with such cases a long time has elaps-
ed before they come to a decision.
T'hat is our experience, We have had
in the provinces sometimes Special
Judges dealing with certain cases.
specifically of corruption or bribery,
and even there the time taken has
been too long. So the real problem,
I think, which this Bill tries to tackl
is expeditious disposal of cases by
Special Judges and for that I would
submit, probably it may be iesirable
to consider whether the procedure
ran be simplified further and whether
what is stated in the Bil} alone will
meet the needs of the situation. 1
would humbly urge that this aspect of
the problem should be further examin-
ed because I have a feeling that mere
appointment of Special Judges snd
certain special ural changes
will not meet the needs of
e a o o the” application of the
ave to 4 | on e
Criminal ure to trisl of such
cases still further.
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Pandit Thakur Das Bhargava: This
Bill dues not specifically deai with
arruotion or bri as such. As a
matter of fact, the terms of relerence
of the Bakhshi Tek Chand Committee
were very restricted and the recom-
mendations made by this Committee
are sought to be given effect to
in certain particulars of this Bill,

~] was a member of this Committee
and therefore I can certainly submit
that in regard to certain points which
have just been made out. I can give
a definite reply.

Now. I will refer to the first page of
this Committee’s report in which the
terms of reference are given:

“The Committee was not requir-
ed to hold a general enquiry into
what may be described as the pro-
blem of corruption in tho public
services or among people who have
financial dealings with the Ceniral
Government and to suggest
methods for the eradication of
such corruption. Such an enquiry
would have been of a very com-
prehensive character. whereas the
task that was actually entrusted
to us was of a much more specific
and concrete nature within well-
defined limitations”.

f’

Therefore, I would humbly submit
that in judging about the recommenda-
tions of this Committee, we should not
look at the report of the Committee
from the broad angle whether this
Committee has been able to make any
recommendations so far as the question
of eradication of corruption con-
cerned. In the terms of reference
some specific points were referred
to them and they submitted their re-

, commendations in regard to them
only. So far as this Bill is con-
cerned, I will only attempt to make a
reply to certain objections that have
heen raised in regard to certain sec-
tions. I will not go into the broader
question of whether so far as the eradi-
cation of corruotion is concerned this
Bill will be sufficient or not for that
purpose because the Bill does not aim
to be sufficient for that purpose—it
only deals with certain aspects of the
lepal procedure and it woul not be

_gaht to expect anything very subs-

ntial if this measure is implemented.
After all. it deals with procedure only
and in addition with one more aspect
of substantiating the offence of bribe-
giving, But, in fact. the offence al-
ready exists. So far as the question
of those persons 1is concerned who
give bribes, even under the existing
law. that is even if this Rill is not
passed. they are guilty and can be
brought to book. What this Bil
aims at is to make the offence appear
in & concrete form in the chape of a
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new section and at the same time
cnhance the punishment. That is the
on!v purpose of clause 3. Othorwise
it does not seek to make any chunge
whatsoever. As regards the broad
guestion of whether the bribe-giver
should be punished or not, I think we
should not go into it more deeply
here. As a matter of fact, even to-
day the bribe-giver is an offender and
can be brought to book. It is quite
true that as long as there are persons
who will take bribes there will be
found persons who will give Ctribes,
but it is equally true that as long as
there are persons who give bribes there
will be found persons who will be
seduced by them. At the same time
it is quite true and I quite realise the
force of the objections of my friends
who said that in the public estimate,
as well as otherwise I should say,
people do consider that in the present
circumstances those who give bribes
do so more because they are forced to
do so, and in a lesser measure be-
cause they want to seduce people to
get certain advantages. At the same
time I have al'so got an experience of
more than 42 years of practice...

An Hon. Member: Of what?

Pandit Thakur Das Bhargava: Of
detecting and bringing to book certain
classes of people, of detecting them
and as also of seeing how bribery is

ractised. ¥ And with that experience

can submit that this conception
among the people that it is always
the official who compels the tribe-.
giver to give the bribe is not very
correct. People want to take undue
advantages, they want to escape from
the consequences of their offences,
and they want to seduce the officials
so that they may get some advantage.

Dr. P. S. Deshmukh (Amravati
East): Are not there any peop'e wait-
ing to be seduced?

Pandit Thakur Das Bhargava: On
page five of the report you find that
this is recognised:

“We are fully aware that in at
least some instances the otfering
or giving of the bribe to a public
gervant is due mcore or less to com-
pulsion; for example where a
public serwant declines to do his
normal duty unless he received a
gratification for himself. Such
cases are little different from ex-
tortion, and we have every
sympathy for the view that in an
instance of this nature the man
who is forced to pay a bribe
should not be considered equally
ecylpable with the public servant
concerned. But we cannot ignore
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the other class of cases—which are
perhaps not less numerous and
which possibly invalve corruption
on a larger scale—where a person
seduces or attempts to seduce a
public servant from his duty for
the purpose of achieving a zain to
which he is not entitled.”

My humble submission is that those
who take bribes and those who give
bribes are equally guity because the
person who gives the bribe is also
doing something for getting some
illicit gain for himself and the person
who takes the bribe in cases where it
is not taken by way of extortion also
does the same thing with a view to
secure a similar end to himself, name-
ly to get some illicit gain. In some
cases a person gives the bribe for get-
ting a licit gain. a legitimate gain—
there, of course, our sympathy should
be with that person, but in cases where
people want to get these kinds of
advantages 1 think the law should be
strong enough to punish them.

In most cases of these corruption
charges the evidence usually produced
is of persons who arrange a bribe or
sometimes of persons who give a hribe.
The weight to be attached to the
evidence of a person who pives a
bribe may be small, or may be great,
it depends upon the circumstances. I
know of cases in which police officers
have been brought to book on account
of the evidence of those from whom
bribes were extorted and whose evi-
dence was believed. I do not think
that our law of evidence is so defec-
tive that such a person who gives the
bribe may not at all be believed.
Therefore, what thig Bill eflects is
only this, that we do not want that
there should be delay in the triat and
ag such we recommended that S al
Judges should be appointed. am
one of those who do not want the
a intment of any special judges

ess there is an emergency. 1 want
the law of the land should be enforced
in regard to every offence in a normal
way, but I do feel that in a case of
this nature unless and until you have
got Special Judges it wid be wvery
difficult to bring the offenders to book
expeditiously. Therefore, this system
of Special Judges was absolutely
necessary. Secondly, when a pardon
is given thepruentfawhy-ltdown
that the case must be committed. If
tholcu:distgmnnﬂtte%it is ukelog to be
prolong: a great length time.
At first the Commitment proceedings
take place and then the case goes to
sessions. That has been dispensed
with. It has been brought to our
sotice that in ali these cases dealt
with by the sesslons courts long delays
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have occurred; even years rolled by
and the rson was not brought to
book. ith a view to eliminate
such delays these recommendations
have been made. At the same time
may I submit that this Committee was
appointed to go into the gquestion of
the Delhi Special Police Fstablish-
ment and therefore we were only con-
rerned with how they were acting,
how they got their cases, what th
difficulties were, and we wanted to
have a solution for their difficulties
and in that respect only, we recom-
mended this solution. Therefore,
though this Bill is a general one it
must be borne in mind that for the
special circumstances which were
brought to our notice we recommend-
ed these changes and I believe that
these changes are of such a salutary
character that they will certainly ex-.
pedite the disposal of cases.

I want to make one specific point
to which 1 want to invite the attention
of the hon. Home Minister and »f this
House. 1 have seen that with a view
to see that the delinquent is vrought
to book the police people, and the
Special Police Establishment people
also, have recourse to a very ohjec-
tionable kind of tactics, that is the
trap system. I very humbly beg to
suggest to this House and to the Home
Minister that this trap system should
be abolished. Az long as this trap
system exists there is no doubt that in
particular cases people can be got at,
caught and punished. but at the same
time it is a very vicious system. In
the course of my practice I have seen
that most vicious people were employ-
ed to lay the trap; they are absolutely
unscrupulous and are engaged by the
Government or by the Police for the
purpose. They go to the person ¢~ n-
cerned and their sole attempt is to
put the money before him; as soon as
he puts the money in his pocket the
Police and the Magistrate come and
get hold of that man. I can under-
stand that in some true cases this
system proves useful, but at the snme
time it may so happen that a person
in whose case it is the first occasion
may also be caught. It is not that+
the offender is entrapped, but an
honest man who commits the oflence
for the first time may be caught.
After all, law is not a barometer
which is used for finding out if a man
is honest in his dealings or not. A
person who is absolutely innocent may
just yield to some sort of temptation
and may receive some money, or the
money may be so planted in his hands
that he may be caught. For instance,
notes signed by a certgin officer may
be arranged to be put before him and
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he may be caught. No defence is
open when such a thing happens. He
will be convicted.

Again, 1 doubt whether the trap
system is legal. In cloth sale cases,
usually you send a man with a signed
Rs. 100 note. He goes to the market,
asks the people to sell cloth at black
market rates. The money is given
to the seller. The Police, the
Magistrate and everybody is there
and they capture the man. Legally,
unless there is a contract to buy and
sell. the offence is not complete. There
cannot be any contract for selling or
buying in the case I mentioned. Thus,
trap system is practised even in cases
where legally the offence is aot com-
mitted. This is a bad system. It
does not seek to capture only the per-
son who is guilty, but even an inno-
cent person may be involved and he
would be unable to unmesh himself.

Shri 8. 8. More (Sholapur): Suppos-
ing an officer A wants to take some
bribe from a person B. B will be
liable for the offence. B. zoes to a
police officer and says, “That man is
asking for a bribe. What can I do?”
and if some signed notes are given to
B which are handed over to the other
man who is out to be corrupt, then
will that be objectionable from my
hon. friend’s point of view?

Mr. Deputy-Speaker: He is saying
evidently that there are not such cases
in large numbers. He is asking
whether, when there is an allegation
against an officer and for the first
time he succumbs to temptation and
takes the signed notes, that should be
made an occasion for prosecuting him.

Pandit Thakur Das Bhargava: I
do not say that good cases cannot be
caught by this system. My submis-
sion is that in a very large number
of cases the trap system is warking
like an engine of oppression and abso-
lutely innocent people are raught. I
have seen Jin many cases that the
worst people are employed. Those
unscrupulous persons will be able to
make any statement whatsoever. If
the money is planted in a man’s hand
somehow and if he is asked to take it,
he may be charged and no defence is
open to him. After all. unless and
until I and the other man who wants
to trap me agree to a buying and
gelling contract, the offence is not
complete. The other chap is not
willing to enter into a contract and
he knows that the transaction is not
complete and yet the thing is regard-
ed as legal. The Madras High Court
in one case described the trap system
in great detail and condemned it in
unequivocal terms. I do not want to
say more about it. Respectfully and
humbly I submit that the Home
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Minister should see that the trap
system is abolished, and if it is not
abolished, he should see that it is so
minimised in its operation that only
rare and good cases are brought under
it. To use it as a general rule for all
people is not justifiable.

Mr. Deputy-Speaker: Can this not
be used at least for departmental and
administrative punishments?

Pandit Thakur Das Bhargava: I
have known cases where in depart-
mental cases also, whenever a higher
officer gets a clue that his subordinate
is a dishonest man, he sends a signed
note through somebody and it s ime-
times happens that even an innocent
man who has incurred the displeasure
of his superior officer or against whom
some complaints are made by somebody
else is made to suffer by adopting
this practice. It is not always that
this system is employed in respect of
dishonest people. Some evidence was
brought before us in regard to such
departmental cases and the practice
which is now developing in most of
the States like Madras, UP. etc. is
that they appoint some Judges and
they hear the departmental cases and
in bad cases either they ask the man
to resign or without giving him any
option they dismiss him. That is a
very salutary rule. But in judicial
cases all the corrupt officials cannot
be brought to book. Many dishonest
people are acquitted. Therefore, it
would be much better if selected cases
only are sent up to courts and in all
such cases conviction follows.

I know of a case in which a thana-
dar who was a very big bribe-taker
got chalanned for ten cases. When
the case went to the court, the Magist-
rate knew he was a bad man and
wanted to convict him, but the thana-
dar was so clever that in all those
cases where the bribe-giver had alleg-
ed that the bribe had been given at a
particular place he cooked up albis
that he was actually at a place ffty
miles away on that particular day.
His presence was proved to have been
in such a village as was physically
inaccessible from the place where the
money was alleged to have been
given, and ultimately he was acquitted.
Nothing was done to him. Bribery is
committed so very nicely and the
officials combine together and take
their respective shares. Once, the
Chief Justice of undivided Punjab
came to our District Bar Association
and asked the lawyers for their
views about corruption, bribery ete.
and I pointed to him that in one of
the thanas Rs. 21,000 were taken by
the Police in one month and asked
him what he was going to do in regard
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to the police officer concerned. I told
him that the SP., who was a Euro-
pean, was also corrupt and was tak-
ing some portion of the bribes which
the thanadar was getting. But then
the Chiefl Justice was helpless. He
only wanted to ook into Ks. two and
Rs. three taken by %';2?"'" and
nasirs. He could do a utely noth-
ing in regard to that major case
inted out. The Sessions Judpe, the
ty Commissioner and :everal
others were there. [ gave my views
openly before them. My humble sub-
mission therefore is that corruption

cannot be rooted out by judicial cases.

alone. It is utterly imipossible to do
50. Government uld recruit good
people.

Dr. P. 8. Deshmukh: But where

are the good people?

Pandit Thakar Das Bhargava: In
this country there are very good
people. But there are far too many
bad people. We know that even the
highest officers when recruiting men
give jobs to their friends and relations
and are guilty of nepotism and favour-
itism. When the whole recruitment
takes place on that basis, why are you
worrying about bribery?  Bribery is
one sort of corruption and our attempt
should be to root out the entire cor-
ruption. We should take courage
in both hands at the highest levels the
virtues which we ask others to
practice. I ani very hopeful. Before the
war, corruption was not so rampant.
During wartime it began. Every
Europenn wag corrupt. Even those who
had never taken bribes became cor-
ruot during war-time. Our young men
who are now recruited to the Indian
Administrative Service and other Ser-
vicos are much better, and with their
coming I am hopeful that corruption
will die out. During these four or five
years, people were under the impres-
sion that under the National Govern-
ment corruption will disappear. but
today when we go to the villages

ple say to our face that corruption

s as rampant as before. As a matter
of fact, till now we were not taking
stnolz and were reconciled to all bad
things as if they were inevitably in
store for us. Now everything wrong
evnkes criticism. That is as it ought
to be, Now if you go to the villages. .

Shri Kelappan (Ponnani): Why do
you go to the willages. It i more
rampant here—in the capital.

Pandit Thakur Das Bhargava: Am
1 to understand that the hon. Member
feels that there was no corruption 4t
any time here. I am only submitting
that it is less than what it was be-
fore and that thinzs are improvine.
Our young men who are getting into
the services are much better than
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pefore. If you say that corruption is
rammpant, I say that you and I are
responsible for it. The Judges cannot
do anything. Unless the general stan-
dard of the people is Improved,
how can you root out corruption?

An Hon. Member: Then, what is the
remedy?

Pandit Thakur Das Bhargava: So
tar as Government is concerned, its
auiy is quile clear. Every Govern-
ment servant should be honest. Unless
we ralse the morality of the people;
tnless we ourselves become non-
corrupt there is no remedy. As some
k»n. Viember pointed out Section
302, IPC, has been on the Statute Book
for a very long time. But has it
p:cvented murders being committed.
Su corruption will go on  until and
i:_nless we raise our standard of mora-
itv.

So far as this Bill is concerned, it only
aims at eliminating some delay and also
to bring to the public mind that bribe
giving is as much an offence as bribe-
taking. I do not think that this Bill
touches the main question and it is
hardly necessary to expatiate and dis-
cuss the broad question at this stage.

Shri Nambiar: With regard to this
Bill I have my own apprehensions. be-
cause it embodies a new idea. For
the first time a person who offers bribe
is going to be treated an offender, as
much as a person who accepts the
bribe. Formerly it was not so. The
Statement of Obijects and Reasons
says: "“They seek to make the offering
of bribe a substantive offence bv itself
instead of. as at present. a mere abet-
ment.” Whatever the intentions of the
hon. the Home Minister may be, and
however much anxious he might be to
root out eorruption, if the person who
offers bribe is gninn to be ireated an
offender. how will bribery come to
light? If a person who offers a bribe
is going to be threatened that he will
be booked and punished with im-
prisonment. why should he disclose
that he offered a bribe? What is the
need for him to come into the open
and make a disclosure? When he gives
the bribe, he might get what he wants.
He will never come nut and confess
that he offered a bribe. By making
the bribe-giver an offender and making
him subject tc such serious punish-
mont, which may go up to three years,
the hon. the Home Minister knowingly
or unknowingly tries to defend a cor-
rupt official, I, therefore, suggest
honestly and in all humility, that this
drastic measure which he is suggesting
will not help us: orr the other hand, it
will only hinder us.

T would in this connection like to
take the hon. the Home Minister into
the basic root. or basic reasons, for
corruption which is rampant today.
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¥ven in the original Act there is pro-
vision to punish a person who receives
bribe; but that has not put an end to
prevalence of corruption. It has on
the other hand increased. If the hon.
Minister thinks that by this amend-
ment, he could decrease it, I must tell
him that he is mistaken.

Uniess and until you improve the lot
of the underdog, you cannot root out
corrupiion. Take for instance the case
of a clerk in a Government office. I
have no sympathy for corrupt officials.
Jmagine the plight of a man who gets
A pay ot Rs. 45 per month in the City
ol Madras with a dearness allowance
ol Rs, 20, With Rs, 65 he has to live in
the City of Madras. How is it physical-
lv or humanly possible?

An Hon. Member: So. he can take
bribes?

Shri Nambiar: As I have already
said I have no soft corner for the
bribe-taker. But why do you not see
the reality of the situation and try to
remedy the root cause of it? Unless
the present Government improves the
uving conditions of persons in the
Iower rungs on whom important res-
ponsibilities rest, I am afraid the social
evil of corruption cannot be rooted out.

Take for instance a person who offers
a bribe. A few months back a person
came to me with an idea of digging
wells with governmental assistance. I
thougnt that it was a very good pro-
position for which help could be easily
obtained. But when I went into the
matter I could see that there were
some 500 to 600 applications. So in
the ordinary course he could not get
any help. He was inclined to spend
some money but I discouraged him to
ao it. At last I came to the conclusion
that he will never get any assistance
unless he spent the money. 1 was not
myself feeling morally courageous to
ask him to pay the bribe. This is the
position in the villages.

Much is talked about corruption on
the railways. I agree there is corrup-
tion in the goods branch, in the traffic
branch, etc. There again look at the
condition of the railway worker, or
the station master on whom so much of
responsibility is placed. @We go and
ask the station master that he should
not behave like that. Agreed. He is
as anxious as ourselves that he should
not accept bribe. But look at |his
home and his children. He stands bet-
ween the devil and the deep sea. As
the hon. Member who preceded me
said, the youngsters who come into the
services are conducting themselves
better. I know of a case where-a book-
ing clerk who refused to take bribe
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was taken to task by his higher offi-
cial. There a section of people were
receiving the bribe and this particular
official, a bad element, did not join
them: Therefore, he was transferred.
Therefore unless you tackle the
problem at its rpot by improving the
living standard of the underdog, you
cannot root out corruption. -

Now I come to the bribe-giver. There
are certain blackmarketeers, some big
sharks, who thrive and live only on
bribe-giving. If there is any provision
here to distinguish such elements from
the rest. 1 would certainly have sup-
ported this measure, But this is an
omnibus measure. As my hon. friend
Dr. Jaisoorya just now said. it is wide
enough to cover the case of a person
who gives four annas to a policeman.
What I say is that this provision is so-
ambiguous and omnibus a provision
that anybody and everybody can be
brought in. The position is then quite
difterent because it does not serve the
purpose.

For instance there may be a case in
the railwavs and a railway servant
may not be liked. A person may come
forward and say that he ofered him
a bribe to do a certain thing and he
may be punished. Where is the de-
fence for that poor man who is under-
nourirhed and half-starved? -He can-
not go to court. engage lawyers and
defen:t himself. It will be-a very
difficult provposition for the railway
servunt who may be accused.

Therefore, when we bring in a sort
of legislation like this we should con-
sider all sides. After all this is not a
new legislation. There is already a
law in force. When you amend or
extend that law you must satisty us
why you are extending it. It has not -
peen done. Even in the hon. Minister’s
speech he did not attempt to say why
this extension is sought. He said
there is an increase in corruption. He
ought to have given statisticsg that in
such and such department or section
we find considerable increase in cor-
ruption, due to so many reasons. there-
fore by bringing this amendment we
seek to reduce it to such and such ex-
tent, so as to convince the House and
the people that this is an extension
which will satisfy the needs. But they
just bring in an amending Bill and
there it is said that the fellow who
gives bribe is also to be booked, and
In one paragraph they dispose it of.
This is not the way the Holt)lse or the
peopj:e should be treated.

Whenever a law is sought to be ex-
tended—this is a substantially im-
portant measure which is to be enact-
ed—when such a measure is brought,
the people must be told in what way
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an improvement in the existing law is
sought 1o be attained. In that way
also it is not serving the purpose, be-
cause we are not told how far we are
going to improve or what is the state
of affairs in which we already are. Of
course the hon. Minister can say that
he is not worried about all these things
and that he only wants to get the Bill
passed. Then we have nothing to say
because he can get it done. 1 do not
dispute its possibility or his capacity
to do it, because he can bring any Bill
and get it passed. But that should
not be the spirit with which he should
approach the issue. That is my humble
submission.

Coming to certain criticisms made
about the trap system, I do not wamt
any trap to be set up for any person.
But there are certain officials whom it
is very difficult to book. How can they
be booked? Therefore some sort of
an arrangement is needed. I do not
approve of the actions of the police of-
ficials who in many cases trap a person
in season and out of scason for some
other purposes. 1f the police officer
had any grudge against a particular
person, that fellow will be uargeyl. ot
course that margin or poss bility is
there. But in respect of certain offi-
cials whom it will otherwise be im-
possible to book, there may be a
genuine attempt from certain quarters
to trap—not exactly trap—but to book
them, for which signed notes “{ﬂl have
to be issued. I know of certain cases
on the railways, particularly of one
P.W.D, Inspector who is in receipt of so
much bribes, which can be exposed,
but he went up to the High Court and
got out that he was innocent—and he
is still in service. I know that parti-
cular man. because that particular man
it is very difficult to book. I fought
on that matter, the railway workers
have been complaining, we took photos
of all his doings, we took photos of his
movements with certain others, and we
brought everything out, Still the man
has come out successful in the court.
Therefore there are certain elements
where we have no other go but to book

them like that.

12 Noon

Then there is the question of legality,
and the learned lawyer Member said
that there is no completed contract,
and when there is no completed con-
tract will it be legal. That means that
the man who takes snd the man who
offers, both must agree, there must be
an agreed act, and then only it be-
comes legal. I think that is going too
deep into the legal quibblings of the
question. Let us see it on its merits.

g
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Whether it is legal or illegal, or whe-
ther the High Court will take it as a
completed agreement or not—I do not
want that we should go into those mat-
ters 50 deeply. I say let us look at the
merits of the issue.

The final point I want to make is
that there are methods by which this
corruption can be fought out. For in-
stance when I was in China—I had
been there and the hon, lady Member,
Shrimati Vijayalakshmi Pandit had also
been there—I could see that there was
a big anti-three movement there. The
three things are corruption, bureau-
cracy and malpractice or wastage.
These three items are there where the
entire people are asked to
fight against these three evils.
When they catch hold of
a corrupt official and if there is evi-
dence against him he is punished, who-
ever he may be, even if he is a person
with high responsibility. I can say
that even certain elements there who
had a history of Communist leanings
and sympathy with Communism etc.
were convicted. Anybody, whether he
is a Communist or not, whether he is
in power or not, if the people could
give evidence against him, he is thoro-
ughly punished. But here I have no
knowledge of any Congressman being
convicted. Of course the Congressmen
are in power here. I am not casting
aspersions on Congressmen as such,
but there is that soft corner and feel-
ing and if he is a Congressman with a
white cap, though his heart may be
black. he is allowed to go free.

Pandit K. C. Sharma (Meerut Distt.
—South): Sir. on a point of order. Is
this within the scope of the Bill?

Shri Nambiar: Why not?

Mr. Deputy-Speaker: Order, order.
If the hon. Member has any particular
case where a Congressman or a person
belonging to any particular section of
politics has been guilty but the Gov-
ernment have refused to take action
against him, then that is a point which
can be referred to. Merely to satisfy
the hon. Member and to follow the
example of China, if a Congressman
has to be booked I think it will not
be right. The hon. Member must have
an instance where merely because he
was a Congressman, although he was
guilty, he was let off. There are now
groups and groups and ©points of
difference and misunderstandings arise
on various grounds. Why should he
add one more cause for misunderstand-
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Shri Nambiar: That is why, B8ir, I
started with the preamble that I am
saying this without any bad reflection
to any particular Member or party. I
will be more precise in saying that a
very very responsible Congress leader
in my district, namely Trichinopoly,
who had once been even a Minister,
evaded giving paddy which he had
stocked, the Collector had occasion to
puli seig up, and the Collector got dis-
m )

Mr. Deputy-Speaker: Order, order.
I have no objection. But it is good to
refer only to cases which have appear-
ed before the court and some evidence
is there on which reliance can be
placed. Otherwise, charges can be
made and counter-charges can also be
made, And the other person, whether,
a Minister or otherwise. even an ordi-
Rrary citi outside, is not here to
defend himself. Personal references of
that character may therefore be avoid-
ed. Now, it is easy for any hon. Mem-
ber to say against any other person in
an important position or otherwise...

Shri Nambiar: But. Sir, I did not
mention his name. in the first place.
Servondly what has happened there is
in record, in the Madras Government,
in the correspondence between the Col-
lector and the Ministry. It is there
and a reference can be made.

puty-Speaker: It is not pos-
sible for us. It is not a court where a
particular person is accused and he
has a right to defend himself. If there
is a case let it be referred to—so and
so was convicted or something else.
In the absence of any such case let
not hon. Members refer to particular
persons here. One can see who a Mi-
nister is in a particular place. It is
not every man who bhelongs to a place
who is a Minister. Therefore...

Shri Namdhari (Fazilka-Sirsa): My
point of order is different. My sub-
mission is that the hon. Member has
to speak on this Corruption Bill. In
this place he is trying to exploit the
railway people and draw our
sympathy. These are graduates of the
fox mnivercity and we must be very
careful with them. (Interruptions).

Shri B. C. Das (Ganjam South): Is
the expression ‘Fox’ university parlia-
mentary, Sir?

Mr. Deputy-Speaker: I understood
the hon. Member to mean FOLKs uni-
versity, that is the peoples’ University:
not ‘Fox'.

Shri Nambiar: I am sorry; my inten-
tion here in not against any particular
Eroup or persons,
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Mr. Deputy-Speaker: Personal re-

ferences may be avoided.

Shri Nambiar: My point is that we
must have all our forces mobilized to
root out corruption. You must use
the law courts; you must use the
platforms; you must use your private
influence to see that corruption
rooted out. I am one with the hon.
Home Minister if he is at all for fight-
ing corruption; because I find he says
s0, but his action does not show that.
That is my difficulty. I am one who
wants to root it out lock, stock and
barrel from its inception to the final
stage. That is why I say we must im-
prove the social conditions jn the
country, we must improve the economic
conditions in the country and we must
improve the morale of the staff, from
the point of view of standard of living
—at the point that they are instigat-
ed to be unpatriotic. Legally, if any
individual commits a crime, he must
be punished severely. In all these
respects, I am one with others who
want to fight corruption. I am sorry
that this Bill does not lead to that
state of affairs. So, I would request
the hon. Minister to reconsider the
points and the basis on which I and
the other hon. Members have spoken
here. I say, by introducing such dras-
tic punishments on the offerer of
bribes. he will satisfy the purpose. 1
would ask him to re-think and come to
conclusions.

Shri Joachim Alva (Kanara): I
would like first of all to deal with the
psychological background of corrup-
tion. Corruption has been rampant in
our body politic for some time now
and it is a great shame that the fighters
for freedom, who flung everything into
the melting pot of freedom-fight, have
to face, when they are in seats of
authority, this problem.

There is a very innocuous seutence
on page 15 of the Report on the Bakshi
Tekchand Committee’s Special Police
Department which says that the Minis-
try of Home Affairs have under con-
sideration two proposals to deal with
this oroblem and that the first is the
compulsory retirement of officers who
have qualified for full pension and who
are suspected on any erounds to be
corrupt. even though there may not
be sufficient formal evidence for a judi-
cial enauirv or a departmental oro-
ceedings. So far so good! The Gov-
ernment of India has come to a good
decision on this matter that when offi-
cers are suspected to be corrupt they
retire them compulsorily. You can-
not hide corruptirn from the face of
the man. Psychologically, corruption
may not be set apart from a man's
nature. In the law of nature it is so
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written that sooner or later the evil
deeds of man will be found out. The
reputation of the evil deeds of a man
goes abroad much sooner than the law
courts can get hold of him. In this
connection we have some very good
principles laid down by the British Mi-
nisters, some golden principles that are
enshrined in the British House of Com-
mons. During the last 25 years, we
have had the case of Mr. Thomas, who,
when he was the Chancellor of the
Exchequer was known to have made
some profits out of having given away
some secrets and the result was that
bhe had to retire from public life. We
have had the fine example of Hugh
Dalton, who only a few minutes be-
fore he was to deliver his B t

and on his way to occupy his
seat, mentioned about the Budget; it
was considered improper and he had
to leave the post of Chancellor of the
Exchequer and seek temporary retire-
ment. (Some Hon. Members: Not re-
tirement). Two or three years ago, we
had the example of an officer—] am
unable to mention the name of the
officer—in England, who perhaps for
having taken a few drinks and for
accepting harmless presents, was pro-
ceeded against and he had to quit
office. We have to put right the top,
and begin right from the bottom.
Right from the bottom in the sense
fhat in the rase of the lower-scaled
officers and lower-scaled clerks, we
have to watch the cost of living in-
dex and see that their salaries are in
keeping with the rise in the cost of
living, and that they are not given
salaries by which they are tempted to
take bribe this way or that. Take the
Railway administration. We have in
our Railways the largest corporation,
the largest nationalised industry in the
world. Yet. ‘we have numerous ins-
tances when, either for bhuving tickets

or booking a passage or for obtaining_

ority for despatch nf gnnds. money
ad to be parted with. Thus the re-
putation of the administration goes to
pieces. The law is an ass and it has
no remedy against these evil doers,

-

1 should like to quote the instance of
Bombay. 1 come from the city of
Bombay and I shall say something to
its rredit and reputation. We had a
Chiet Minister there who has just re-
tired and we have now a Chief Minis-
ter who is known to stamp out cor-
ruption. We have had a Chief Secre-
tary Mr. Bhatt. who is known for his
integrity and character. We have not
heard of any case against the too 'ofﬂ-
rials. Why is it so? The Chief Minis-
ter had been probing into those cases;
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the Chiet Secretary has a grip over
the 1.CS. officers and even where they
had put in 15 or 20 years service, they
were demoted, if something went
wrong. Perhaps, | may humbly sug-
gest as a layman, untrained in the arts
of Government that it is high time for
the Government of India to have a
Chief Secretary. Not Secret Gene-
ral, who merely dabbles mugxtemal
Affairs, but a Chief Secretary, a per-
son with the highest patriotism, in-
tegrity and honesty, who will have
the right in conjunction with the head
of Government to go into and enquire
into the conduct of 1.C.S. officers, how-
ever high they may be, who have been
known to swank about. They should
be demoted or sent away to the pro-
vinces from which they came, where
perhaps they had had no chance of
being promoted as Secretaries, but
who are Secretaries here. I say that
the reputation of two or three officers
at the Government of India has been
bandied about the country, officers
whom even the Prime Minister has
not been able to remove from one
place to another. We have a Prime
Minister whose reputation and in-
tegrity are known round the world
over., We have a few officers in the
Government of India whom we are un-
ahle either to remove or transfer ow-
ing to various technicalities. I suggest
we start with a Chief Secretary to the
Government of India who can deal
with these officers and control their
destinies whenever they go wrong in
the matter of demotion, promotion,
transfer. etc. H he is an 1C.8. offi-
cer, who hag his own clique or coterie
to hack him and thus becomes strong
that sometimes even national interests
eannot weigh against him! We have
dome a great tragedy in this matter.
In 1947 we had a good chance of re-
cruiting to the services 2.000 young
men who had been behind jail walls,
who had flung away everything and
their careers. and who had only honest
character and patriotism plus ability.
If we had perhaps put them in offices,
in the States and in the Government of
India. we may not have had this on-
slaught of corruption in this country.
TI;:;: is a psychological problem as 1
saia.

There is also the economic sidewe
have to watch the cost of living In-
dex. There is a clerk whose salary is
Rs 100. His cost of living comes to
Ra. 200. He cannot purchase a seer
of milk, nor fruits for his children,
These are problems which have to be
tackled from the economic side.

Another point that I suggest is this.
Corruption cannot be completely
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stamped out from this counrty unless
we change the basis of this society. 1
say this with all the seriousness at
my command. A few people in this
country, 2,000, 4,000 or 5,000 have lots
of money and an unquenchable passion
Ior amassing more money. They have
any number of bank accounts and
offering a bribe of Rs. 10,000 is not at
all dimhcult for them. As long as we
have this basis of society, unless we
change this basis and give unto every
man his aue, we shall not be able to
root out corruption, Even if you lock
them up or as they do in China, flog
them in the sireets, the position will
not change. In China they had a re-
distribution of wealth, and the basis of
society was changed. Every man got
what he needed; every man got his
required bowl of rice. As I said, if
5,000 people have lots of money in their
hands, they will naturally try to fling
that money to create influence in
their favour. I may cite the instance
of a police officer in Bombay who re-
fused to take a bribe of a lakh of
rupees. With the result he was treb-
lv promoted; from a Sub-Inspector, he
became  straightaway a  District
Superintendent of Police in three years
which is a high rank indeed and the
Government went out of its way and
promoted him. Merely Bills of this
type we are now discussing will not
do anything. We have known cases
of corruption in the Bombay High
Court where the Judges of the Ap-
pellate Court have flung away cases
on mere technical grounds. A man
has taken bribe. He is put up for trial.
He goes through the process of trial
and convicted. Then the case comes
before the High Court and the High
Court just throws it away on techni-
cal grounds just because the offender
rays that the money was planted, On
the slightest technical grounds perhaps,
seven out of ten cases have gone off,
and three only remain to be booked.
That is why I say, Sir, let us not mere-
lv take the legal side. We will not be
able to achieve much. We have to
take a very serious view of the situa-
tion. We have to watch the living in-
dex and promote men and officers of
abilitv and uprieht character. Unless
we do these things, we will not be
able to root out corruption. We have
about or more than 500 Ministers in
this ~ountrv. have we known of one
Minister resigning or being forced to
resign for corruption. At least my
memory is very short, and I do not
remeber anv Minister having resigned
or having been forced to resign on a
matter of corruotion. If verhaps a
Minister is upright, straight. vou can
as well look at the man. into his face
and sav “his. hands are clean. his
career is known". Some Ministers
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perhaps have feet of clay, because they
have either wrongly used their influ-
ence or purhaps they do not dispose of
cases purely on merits. That is why
we are today faced with this problem.
This has become a gargantuan prob-
lem, We are not able to solve it.
With the  best minds we are not able
to solve it because we have not got
strong public opinion about this point.
We have not got people to say thus far
and no further. Unless we are able
to put this right, we shall be unable
to reach our goai.

As [ said, thank God that at last
the people have risen to consciousness.
They have taken a serious view. The
Government appointed the Tek Chand
Committee. As I said, the Government
of India is able to deal with the offi-
cers only at the end of the retirement
period. Why should not Government
take up the cases of people who have
been acauitted by the Court, hold de-
partmental enquiries and then ask
them to go and look elsewhere for jobs?
Unless we do this, Parliament cannot
do anything. Parliament is an in-
effective body so far as corruption is
concerned unless we are backed by
strong public opinion. Unless the
whole basis of society is changed, all
the legality, all the devices to fight
corruption will not succeed and the
weapons in our armoury will not be
effective. We must take a leaf from
the British public life where a Minis-
ter, if there is the least breath of
scandal against him, has to depart
from his office. Unless we are able to
put that respect into our own public
life, we shall not reach our goal, It
is no use asking the people downstairs
to be upright when people upstairs
have got a breath of suspicion around
their person. Unless people in all
walks of life are able to arrive at a
common standard of life, a common
behaviour and decencv. we shall not be
able to check the prevalence of corrup-

tion.

The war brought fat salaries, the
war brought “wge pr-ofits and bulging
bank accounts, and that state de-
moralised the vitals of our public life.
The vitals of our public life are damag-
ed to such an extent that we are not
able to et out of that condition. The
huge cobra has strangled our national
life. and wo sre unable to stem the
tide. nor are we able to kill it, because
we have not got the strength of public
opinion. The machinery is sn slack.
The Judges of the Apnellate Court on
mere technical grounds throw out a
whole case. and the offender goes scot-
free, goes home smiling. These are
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cases which should be watched by the
Department concerned. v

Dr. F, 8. Deshmukh: On a point of
order, Sir. In the course of his speech,
the hon. M_ember who has just sat
down, I think, said that High Courts
throw out cases on frivolous grounds.

Shri Joachim Alva: I said technical
grounds.

Dr. P. 8. Deshmukh: Previously, the
word used was “flimsy”. I do not
know how far it is correct, and whe-
ther it would not amount to even con-
tempt of Court.

Mr. Deputy-Speaker: I infer that
there was no aspersion against any
Judge or any Court, but he only want-
ed to say that on technical grounds
cases are thrown out. The word
“flimsy” was used. I shall have it cor-
rected to “technical grounds”.

Shri Veakstaramam: I shall con-
ﬂpe my remarks to the several provi-
sions of this Bill without straying into
an elaborate argument over the cor-
ruption prevalent in the country or
alleged to be so prevalent.

The hon. Members who started dis-
cussing this Bill said that a new of-
fence is being created under this Bill.
They said that the offering of a bribe
is for the first time made an offence,
and on that premise, they built up
arguments for and against, and my
hon. friend Dr. Jaisoorya said that
people are compelled to offer small
“mamools” so that they may get their
things done, and asked Government
whether they propose to penalise even
those small people who are compelled
to give “mamools” owing fo the exist-
ing system and so on. To my mind.
we are not creating any new offence at
all. Already, there is provision in the
Penal Code for punishment of persons
who offer bribes. If the bribe is given
and the offence is complete, then, the
provision of Sec, 109 would be at-
tracted which means that the person
who offers bribe wonld be punish-
able with same sentence as the
person who receives it, and in a case
in which bribe is offered. but it is not
accepted, it would be falling under
Sec. 118, and under Sec. 116 the
punishment is just one quarter of what
the punishment for the main offence
would be. Therefore, it is not that we
are creating for the first time an of-
fence punishable under this statute,
but, on the contrary, we are enhanc-
ing the punishment that would be in-
fiicted on the person if the bribe is
offered, but not accepted. The offerer
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of the bribe and the man who accepts
the bribe stand on the same footing
and in a moral sense, both are de-
linquents. It i1s no consolation for
society to be told that they are com-
pelled to give. If a person resorts to
this expedient argument and says that
by the force of circumstances he has
been compelled to offer a bribe, the
other argument would be equally avail-
able, that by the force of circum-
stances, of expediency, he was com-
pelled to accept the bribe, in which
casc bribery need not be an offence at
all. Both the man who offers and the
man who accepts may go scot-free.
But, if society should improve, if the
moral standards should be maintained,
it is very necessary that the offenders,
whether they are the offerers of bribe
or those who accept bribe, should be
put on the same footing and be punish-
ed on the same footing. What this
Act seeks to do is to enhance the
punishment for those persons who offer
the bribe to the same extent as for
those who accept the bribe. Therefore.
the argument based on the theory
that a new offence is being created,
and that even small persons who are
compelled to give ‘mamools’ are
brought within the clutches of this
new law, and that some unheard of or
serious offence is being created, and
that some serious punishment is going
to be heaped on the people, is not at
all warranted by this Section.

I want to draw the attention of the
hron. Minister to one or two lacunse
in this legislation. In respect of the
first one, I have myself given notice
of an amendment. If the Sessions
Judge and the Additional Sessions
Judges alone are to be appointed as
Special Judges, I submit that many of
the districts in India would be crowd-
ed with so many cases that the normal
functions of the District and Sessions
Judge., namely, trying cases of murder
or cases of a higher magnitude. would
be almost relegated to a corner. In
{act. they will not be able to attend to
all the cases which will go before them
for disposal under the ordinary pro-
cess of law. Therefore. it i necessary
that some person equally high up in
the judicial hierarchy should be allow-
ed to hear these cases. And an Assis-
tant Sessions Judge, s0 far as my nwn
province of Madras is concerned. is a
senior Subordinate Judge of more than
17 to 18 yvears standing, and they are
the persons who are the most compe-
tent to hear and dispose of cases under
this Act. Tt is good that the Govern-
ment have thought that the trials of
such serious cases should not be left
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to the lower magistracy, but should be
dealt with by the higher officers of the
judiciary, and 1 am sure the Hoyse as
also the country would welcome this
move.

Then what is to happen to those
cases which are pending. Today I am
told that there are over 200 cases all
over India, which are pending before
several Magistrates. If the new iaw
is enacted, then, the Magistrates will
hecome incompetent to try these cases,
as they will lose their jurisdiction over
the matter. Therefore | think some
provision is necessary, which ought to
be provided in this Bill by way of
abundant cautiuvn namely that cases
which are pending before Dlagistrates
should be transterred to the special
Judge in whose jurisdiction these cases
have arisen.

The other question raised is whether
or not pardon should be given in cases
of bribery or corruption. I do not
think that this 1s a matter which may
be disposed of on any principle. There
may be cases in which only one or two
may bc involved. and in such cases,
the offer of pardon to one will rer-
tainly adversely affect the other per-
son involved in the case. But there
may be conspiracies to commit bribery
in which hundreds or tens of persons
may be involved. In those cases. un-
less we tender pardon to one of them,
the connecting link or the missing link
in evidence may not be forthcoming.
The Hou<e would accept. as also the
peor'e tha* in such cases, it is right
to offer pardon. This is a matter which
shall not be determined by any exe-
cutive authority. but will be determin-
ed by the Judge before whom the case
comes up. The discretion of offering
pardon will be vested with that Judge
whn alone iz to decide in every case
whether pardon should be given or
not, on the merits of the case. I think
that if you want to bring in conspira-
cies of a major kind where a number
of peoole are involved in an attempt
to corrupt the officials or to offer bribes.
it is necessarv that at least nne of the
persons who formed a link in that con-
spiracy should be tendered pardon,
=0 that his evidence mav be forthcom-
ing. Your experience itself will show
that in most cases of conspiracy, par-
don has to be granted either to one or
other accused so that the necessary
ewvidence may be brought before the
Court. Therefore I submit that there
is nothing wrong in the provision for
offering pardons to those involved. in
cases of corruption and bribery.

With these few words I warmly sup-
port the Bill before the House.

110 PS.D.
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Mr. Deputy-Speaker: I think I can
conveniently adopt the following pro-
cedure now. As a matter of fact, there
is no new law that is being introduced.
The punmishment tor abetrthent ot an
oftence, which is already an offence,
though the Act is not committed is
now sought to be raised to the same
level as that for the major offence.
And then a Special Judge 1s appointed
to consider or try these cases. The
provision for a pardon also 1s included,
because it is fe]t under the Tek Chand
Committee’s Report that without such
# provision it will not be easy to get
evidence. [ find that _hon. Members
are making a number of suggestions,
not for the improvement of law, but
with respect tn other matters, namely,
the administrative steps that may be
taken in this bshalf. They have even
gone to the extent of saying that unless
the cconomic condition ot the people
1s mmproved. it is not possible to root
out corruption.

In these circumstances, I feel that
there has been sufficient, discussion
over this matter. I shall bear in mind
the names of hon. Members who have
nrot had an opportunity to talk at this
stage. When we come to the discussion
of the clauses. I shall call upon them
to speak. and try as far as possible to
zive opportunities to all other Members
who have not taken part in the discus-
<inn so far

So, 1 shall now call upon the hon.
the Home Minister to reply. and close
this stage. When we come to the con-
cideration of the clauses some more
time can be given to hon. Members
whn would like to take part in the
debate,

Shri Vallatharas: Some of us on this
side feel that we havce not got any
rharces at all to speak. We have only
heen listening, and there is a one-
way traffic only. I have the z_reatest
grievance that J am not getting a
chance. As a lawyer. if I do not gret
anvy chances to speak in these_Bdl:s.
then what is the use of my sitting In
this Parliament? We must also
given opportunities to talk.

Shri D. D. Pant (Almora Distt.—
North East): I am also a lawver. I
have also not got opportunities to
talk as yet.

Mr. Deputy-Speaker: Let there be
no discussion on this. I shall call
upon - all hon. Members who want “to
speak and who want others to hear
them speak, when we come to the
clauses.

Babu Rammarayan Singh (Hazari-
bagh West): What you have said, Sir.
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is perfectly desirable. There is
doubt about that. But the matter
of 50 very grave importance, that each
one of us should be allowed to talk,
and that there should be no hurry in
this matter.

Mr. Deputy-Speaker: There iz no
hurry. 1 shall call upon all hon. Mem-
bers to talk

Shri 8. S. More: Supposing, we are
callgd on to speak, during the second
reading, our remarks will necessarily
bave to be restricted to the particular
clause under discussion.

Mr. Deputy-Speaker: Clause 3 is
sufficiently wide enough, that hon.
Members can speak on that clause
whatever they want to. I shall now
call upon the hon. the Home Minister.

Dr. Katju: I am indebted to my hon.
friend who has just preceded me, for
a very careful dissection of the various
clauscs of the Bill. But speaking with-
out any olfence and with all respect, I
am rcally rather surprised at the
tenderness shown to the bribe-givers.
I quite realise that in petty cases or
cases which may be considered to be
cases of extortion, the bribe-giver is
entitled to every sympathy, as in these
petty cases of ‘mamool’ etc. But dur-
ing the last five or ten years, there
have been cases where the brikes have
been given simply for the purpose of
making profit to such an enormous
extent that if the House knew of the
cases which I know personally, it will
be astonished. For instance, I shall
give just one case.

In the Uttar Pradesh. there was a
ban on the export of gur from the 1st
April in a particular year, from that
place to Punjab. The gur prices in the
UP. were near about Rs. eight a
maund, while in the Punjab it ranged
near about Rs. 17 or 18. Licenses were
already granted for export, and they
were to expire on the 31st March, and
so there was a tremendous rush on
the part of every license-holder to
transfer or to put across his own stuff
into the Punjab. They also came
along the border near Moradabad, and
Meerut and every one of them tried
his best to seduce the Statian Master.
and the Railway Staff—not the Rs. 45
Jower staff, but the higher staff—to
give them wagons.

I know of one case in which In 14
days the Station Master concerned—
very likely of his own ingenuity or of
the ingenuitvy or with the assistance
of higher officers—somehow or other
diverted 52 wagons and the prirs

Do
is
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the man was Rs. 500. In 14 days,
Rs. 26,000 were cleared up. He

two years from the High Court. But
then he should not have taken a single
penny. 1 euite realise that. The fel-
low ought to be condemned. He was
condemned. But what is the moral
guilt of the man who went to him
and said: “Here is Rs, 500"? Or take
another case. The export is stopped
of sarees or textiles and raci?m
trucks are sent from the mill premises
down to the country. In the olden
days. about four years back, of course
you had to pass through different
police stations and you could not make
100 per cent. profit. Therefore, in
order to distribute the ‘sugar’, so to
say, you just paid eight annas here
and eight annas there and instead of
making, let us say, Rs. 50,000, you
said you were quite satisfied with Rs.
25.000 and you distributed Rs. 25.000
among ten officials. Now, this is what
the Bakshi Tek Chand Committee has
called seduction. It is not a case of
catching the smaller people; it is a
crse of cateking the bireer people who
in these days want to corrunt officials.
Here in this Bill. as was nointed out,
what is there? The sentence of im-
prisonment is two vears for the bribe-
taker. The Rakshi Tek Chand Com=
mittee says it is too low, it ought to
be raised. It has been raiscd to three
vears. If the bribe is not accepted,
then today the maximum imprison=
ment is only six months. The Bakshi
Tek Chand Committee says. “make it
a substantive offence with the same
punishment, make it three vears” ‘In
order to expedite trials, appoint
Special Judges' because in the case of
Magistrates, I know it takes months
and months and the case drags on.
In Calcutta four vears were taken in
a certain case. We want them to be
disposed of, and by senior Judges,

This is the object of the Bill and
here is my friend. the hon. Mr.
Nambiar, who spoke about the low
paid staff of the railway for whom his
heart is weeping. So is my heart, but
it has nothing to do with the present
situation. Then the question comes,
the question of giving pardons. Now
we give pardon In order to secure
evidence. And then somebody talked
about trap. A trap is always laid not
for the purpose of corupting a man;
a trap is always laid for a man who
is known to be corrupt. And general-
ly when traps are laid—please re-
member this—in 95 per cent. of cases,
what happensz ig this. The officer con-
cerned wants a bribe and the man
from whom the bribe is demanded. is
a tather stif man. s8n he consults
some friends and says “‘Why should I
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.pay anything? Let me go to the Dis-
trict Magistrate and report’, There-
Jore this is not a trap. Information
is given of the demand® made right
Irom the start to the District Magis-
trate or the Senior Superintendent of
.Police and the trap is laid in that way.
I think there may be three or four
persons’ cases in which police officials
have the strongest suspicion or in-
formation that a man is definitely
‘making money; then they say: “Very
well, we shall try to catch him”. But
these are all administrative matters.
You may say that a trap should not
be put into the way or path of inno-
cent officers. 1 quite realise that. It
is not a question of low paid staff or
high paid staff. When I started
practice, I tell you, in the Civil Court
at Kanpur there was a Reader who
was known to be utterly honest. get-

ting a salarly cf Rs. 50 or Rs. 60.
Peopie said that he was of the un-
usual wvariety. He was a Muslim

gentleman. he had gone to Macer an?
‘he had taken a vow that he would not
touch a single pice of ‘moroper money
and he sturk to it. There mayv be
people who mayvy get Rs. 500 or Rs.
GO0, There is an English proverb:
“Tvery man has got his price”. Sup-
Posing a man is getting a thousand
rup=ses and someone goes and puts be-
‘fore him a lakh. That is the moral
degradation which began during war-
time. A lakh of rupees is verv hard
for him to resist. He is getting a
thousand rupees and probably he has
never seen a lakh of rupees in his life.
Easy money easily available. Now,
'\Kw is to hlame? T tell you. accord-
ifflg to my opinion, the man who offers
the lakh of rupees deserves horse-
whipping and seven vears and the man
‘who takes that lakh of rupees may
also get seven years. The Biblical
prayer is. “Lead us not into tempta-
tion”. The man who leads to tempta-
tion is a very wicked man. #We are
not talking here of the police. Some-
‘body there painted a bad picture of
the Delhi Station. Take this very case.
The second-class compartment is fullv
occupied. T want to go to Allahabad.
‘When I go there. the man says, “There
is no room”.. 1 say:

I WTET €T A FT D)

and then take out Rs. ten. He takes
it. Now whose guilt is that? If the
Babu Saheb has got any authority, I
‘will not go and tell him that.

I can understand the case of a
Police officer who goes into a village.
Somebody has been murdered and then
:h]e noliceman sends a message: “Oh.
1; 1 that Thakur to take care of himself.

itnesses are implicating him” or “a
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woman has been killed”. She was a
widow. ‘The suggestion is that the
father-in-law gave poison, Unless he
pays Rs. 10,000, he will be implicated.
And the man for the dread of his life
pays. ., Please remember one thing,—
I may tell you from experience again
—wherever a bribe is paid by way of
extortion, the method of getting hold
of that corrupt bribe-taker is very
easy, because the man who pays gets
angry and comes and gives evidence.
But where a bribe is paid' for the pur-
pose of making profits not only on one
occasion, but continuously year after
year, then evidence is not forthcoming.
Because the bribe-taker will not give
cvidence and the bribe-giver wants
the profits and he wants to keep in
cervice every single officer in charge
of the police station. every officer in
charge of the Supplies department,
everv officer in charge of the licens-
ing department. That is the condi-
tion

Now. this was a very—I am afraid
I am tired of saying it so many times
and the House may say ‘always that
is the word'—simple affair. It is an
innocuous thing, and in my support
I have got the recommendations of a
very important Committee and 1
thought I would be receiving some
congratulations. But here it is said
that I am showing solicitude on all
sides for the bribe-givers. It never
struck my mind.

I hope the House will take this Bill
into consideration and pass it within
ten minutes.

) Mr. Deputy-Speaker: The question
is:
“That the Bill further to amend
the Indian Penal Code and the
Code of Criminal Procedure, 1898,
and to provide for a more speedy
trial of certain offences, be taken
into consideration.”

The motion was adopted.

Clause &—(Armlesusd)ment of sectiom

Mr. Deputy-Speaker: Are there any
amendments to this clause?

Shri Jhulan Sinha (Saran North):
Sir, my amendments to clause 2 are
Nos. 1 and 3. Amendment No. 1 reads
as follows: In page 1, line 7, after

“years” insert “or with fine or with
both.”

To make myself clear I would invite
a reference to section 165 of the Indian
Penal Code and. to the amendment
sought to be carried out in the BIilL
The section in the Penal Code says
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that the offender will be liable to
punishment for a term which may ex-
tend to two years or with fine or with
both, and the amendment n the Bill
makes the offender liable to punish-
ment for a term of three years or tine
or both. My amendment seeks to
make punishment extending up to
three years and fine. I do not want
to leave the court any discretion to let
the offender go away with a fine. It
has been aptly said that this is a
social offence and any provision made
to check that offence must have a
psychological eflect also. The Bill
seeks (0 enhance the imprisonment
from two to three years and oubviously
the intention is to create terror in the
mind of the offender and to have a
deterrent effect upon those who intend
to commit the offence in the future.
My experience is that those who com-
mit such offences are not very much
afraid of paying fines and if the court
is left with the discretion to impose
fines only I think the main purpose
underlying the Bill may not be served.
I have therefore suggested that the
discretion to impose fines in lieu of
imprisonment should be taken away
and the offence should be punishable
with imprisonment and fine. 1 need
hardly give the ground upon which
my amendment is based. Those of us
who have to deal with men and things
have found that during the last few
years the numbers of bribe-givers and
bribe-takers have increased enormous-
1y. The vice has become very rampant
and widespread so that it will be
very difficult to find persons absolute-
ly free from corruotion in anv shape
or form. The maladv has bhecome so
deev-rooted that drastic action Thas
to be taken. I quite agree that law
cannot impose things on society. but
then law givers cannot afford to sit
with folded hands and allow the
society to do anvthing. Therefore,
while entirely agreeing with the state-
ment of objects and reasons of the
Bill and its provisions. I beg to suggest
that the discretion wvesting in the
courts to impose fines in lieu of nunish-
ment should be taken awav. The of-
fender on conviction should be made
to undergo imprisonment and fine so
that he mav not have the consolation
of believine that in future he may be
let off with fine only. This is what I
wanted to bring to the notice of the
hon. Home Minister. T hope he agrees
with my views and I hope that he
will accept my amendment.

Mr. Deputy-Speaker:-But that is not
his' amendment?
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Shri Jhulan Sinha: If 1 am allowed
1o read my amendments Nos, 1 and 3.
togetner my purpose will be clear,

Mr. Deputy-Speaker: Is it an alter-
native amendment?

‘an Hon. Member: The wording in.
the amendment is found in the section
itself.

Mr. Deputy-Speaker: Does he want
to press his amendment?

Shri Jhulan Sinha: The conviction
nas becn raised from two to three
years and insiead of “or with fine” I
want to make it “and fine”,

Mr. Deputy-Speaker: But this
amendme:t does not mention if,

Shri Jhulan Sinha: ! may be permit-
ed to read my amendments Nos. 1 and
3 together.

Mr. Deputy-Speaker: No, I will not.
permit him. Amendment No. 1 is out
of order becauss the wording is al-
reacy there in the Act.

Shri Jhulan Sinha: T would invite a-
reference to the original amendment
tabled by me. It is quite clear that
there is a mistake in print and I am
not responsible for that.

Mr. Deputy-Speaker: All right, we
wilil come to No. 3 later on.

Then Pandit JIunishwar Upadhyay—
he is not present. Shri Sinhasan Singh,
am:ndment No, 186. -

Shri Sinhasan Singh (Gorakhpur
Distt.—South): Sir, my amendment
reads as follows:

In page 1. line 8, for “three” substi-
Llute “‘seven”.

The ﬁunishment at present laid
down under the law for bribe-givers:
and bribe-takers is not very hard.
The result has been that the bribe-
givers have been very indifferent to
the law itself. Therefore, in changing
the very law we must be very hard:
towards the offenders. The hon. Mi-
nister has pointed out that he has en-
hanced the term of imprisonment
from two years to three years. He
also wants to make the punishment
tor givers as well as takers of bribes
on a par with each other. I would
suggest that the man who takes the
bribe should be given seven years
imprisonment and the man who offers
the bribe should also be given seven
years. This will meet those cases of
big bribe-givers who corrupt the offi-
cials. ‘It is not as if the officials go-
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and ask for bribes, At least in big-
ger cases we find ithe big merchants
g0 and offer bribes and by offering
as. 1,000 tney try to make Hs. 10,0u00.
buch_ persons should be punished
drastically. 1 have also put in an-
other amendment to a later clause.
The scope of my present amendment is
10 enhance the period of imprisonment
50 that it may prove to be a deterrent.

Mr. Deputy-Speaker: Is the hon.

Minister accepting it?

Dr. Katju: My position is this. I
fellowed 1n the Bill the recommenda-
tion ol the Tek Chand Committee.
That Commitiee recommended that in
piace of two years we should make it
three years, and the same punishment
should be awarded to the abettor. So
far as ‘‘or with fine or both” is con-
cerned, speaking as a lawyer I may
tell you there are two aspects to be
considered. In the first place, we are
now providing that all these offences
should. be tried by Special Judges
who will be very senior Judges and
they will duly consider the measure of
the culpability of each offence.
Secondly, if there 1s a statutory obli-
gation to impose a sentence of impri-
sonment then all of us know the device
of sentencing a man to a day's impri-
sonment which means that he just
walks out ol the court. And if a
Judge is inclined to hold that the
case before him does not really
deserve a sentence of imprison nent
and yet the statute says it must be
“with imprisonment” then he imposes
one day’s imprisonment and nothing
happens. Therefore, my own feeling
is that three years is quile all right,
but if there is a general feeling in
the House that from three years we
may raise it to five years, I would
have no objection. Let us also have
the words “or fine or with both”, and
let us leave it to the discretion of the
Sessions Judge or the Additional
Sessions Judge or the Assistant
Sessions Judge, because so far as the
quantum of punishment is concerned
it is left to them. Only the maximum

prescribed by us. A Judge may
award one month or three years. If
the House thinks that we should
raise the maximum to flve years, and
if that commands a large support, I
am willing to accept five years. So
far as the obligator$ fine is con-
cerned, I would rather leave it alone.
That is my personal opinion.

Shri 8. V. Ramaswamy (Salem):
There & my amendment with regard
to this clause raising the period to five
years.

110 PSD. i
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The Minister of Parliamentary Affairs
(Shri Satyanarayan Sinha): Five years
seems to be the general sense,

_dr. Depuiy-Speaker: If the hon. Mi- -
nister is accepting it, I shall pasg over
the rest of the amendments. T

Shri N. Somana (Coorg): I have got
an objection to the acceptance of this
amendment. The main - section 161
states that the punishment shall be
only three years imprisonment or fine
or both, If we now substitule dve
years here, it would be technically

wrong.

Dr. Katju: I am very grateful to my
hon, friend. Let it be three. After all,
the Committee considered the whole
position and came to their conclusion.

Mr. Deputy-Speaker: So, none of the
amendments are moved. Mr. Val-

latharas.

Shri Jhulan Sinha: What about my
amendment No. 3?7 Has it been taken
as moved?

Mr. Deputy-Speaker: Is he insisting
on moving it? I thought that after the
hon. Minister's reply, the hon, Member
agreed to allow the position to re-
main as it is.

Shri Jhulan Sinha: If I move my
amendment, the posjtion will become
clearer. I beg to move:

In page 1, line 8, after “‘three years”
insert “and fine”.

1 do not want the position about
fine to be left to the courts. I have no
suspicion about the intentions of the
court. I know that the Judges will be
senior officers and they will look to
the quantum of offence before award-
ing the sentence. But seeing the gravl-
ty of the situation with regard to cor-
ruption and the rate at which jt is
spreading, 1 want to give the impres-
sion to everybody that along with the
imprisonment there will be fine also.
If at all a fine is to be imposed, let it
he imposed compulsorily and.not in an
alternative way. I hope the . _Home
Minister will reconsider his position.

Mr. Deputy-Speaker: The fine may
be only one rupee.

Shri Jhulan Sinha: Let us have the
fine and let us leave it to the court to
consider what fine each case deserves.

. Deputy-Speaker: I do not like
th?sl.r Thep hon. Minister has stated
that he is not prepared to accept the
amendment and after he has concluded
the hon. Member gives further argu-

ments.



— -

3838 Criginal Law™ 14 JULY

Shri Jhulan Sinha®™ Sir, I beg leave
to withdraw my amendment.

Mr. Deputy-Speaker: Why should he
move his amendment after the hon.
Minister has replied and then im-
mediately, almost the next minute,
withdraw it? Is the time of the House
to be wasted like this? I will not allow
him to withdraw it. 1 will place it
gtore the House and let it be defeat-

Some Hoh. Members: Let
this time.

Mr. Deputy-Speaker: Very well
Has the hon. Member the leave of the
House to withdraw his amendmeént?
The amendment was, by leave, with-

frawn.

him go

1932 Amendment - B} - 3834,

Mr: Deputy-Speaker: Hereafter han.
Members will take care before moving
iheir amendments. Now, 1 shall put
clause 2 to the House.

The question is;

B ;'That clause 2 stand part of the
i

The motion was adopted.

Clause 2 was added to the Bill.

The House then adjourned till a
Quarter Past Eight of the Clock on
Tuesday, the 15th July, 1852.
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